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LOK SABHA

Wednesday, April 5, 1967/Chaitra 15,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mz Srzaxze in the Chair]

ORAL ANSWERS TO QUESTIONS

Converslon of the QOfficial Residence
of the Late Shri Jawaharial Nehru at
New Delhi into 2 Museum

9259, Shrl George Fermandes: Will
the Minister of Education be pleased
‘o state:

(2) the amount so far spent on con-
verting the former official residence
of the late Prime Minister, Shri Jawa-
her Lal Nehru at New Delhi into a
Museum;

(b) whether Government have any
proposal to abandon the jdes of con-
verting the late Prime Minister’s resi-
dence into & Museum in view of the
high coat involved;

(c) whether any suggestion was
made from any quarter to have a
similar museum in respect of another

lete Prime Minister, S8hri Lail Bahadur
M;Ihd
1d) if o0, the decision taken thereon?
The Minister of State in the Minis-

try of Education (Prof. S8her Singh):
‘'a) About Rs, 55,000 so far.

(b) and (c). There are no such pro-
wosals at present,
{d) Does not arise,

ot wref weRfew : wsaw e,
ot fa & quard # oy wak ok £ s
fipgem ¥ wdarr ey ol sfoeh
it e wieft R et stwry ¥ wra

a78%

wrgdh §, forwe wr Age wirow gfaw
werar wat § W Ay syfa gk oW
W W1 AT § A Ayt A @ W
o 58 fawre wo T &, - welt amgw
T guTer w3’

o W Ty : T g wara-wroat
g wwwrd ¥ wara-srowt swdt fr
T

off anf soifew: 30 wamw
ag & i a7 st STER X AT HY awig
w3 fiw v gfer & wwt o oY IgweTen
wfaay 7k T T § 99 sgfaa v
agt ¥ aff gEwr A s agt 97
WICT %7 %1 77 gur st fee R
¥ ol iy o ?

site W fg + wier & ¥ wry
&t w1 a1 Fwar, wiey ¥ @ A
wiwer ¥ | wide

ot fwre o . w1 SO A
@ A 93 fawrs fear § e el
e Frvafirarer A & o fawsfirarerg
weT T - v g ¥ ag Sfe g
fis ot sy omer dgE & waew ¥
ot T ot ey 3 &, aey gt &
¥ fanfawwe 3 ervartor v fear
arg, faady ¥wr ey fikwr & Wiw v
wrard} ®r gfwwr @ o ?

Mo e fog. T phafed =
feweft % & wic g sgfwme Wi feeid %
§, wind ww e o & ford
afy wrwre ow, & gene 9 oft
firert four ar wwar &1 Afew o
o 7T 9§ farwre wiff folt o
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gshri P. K. Deo; In view of the acute
of accomodation in the capi-

shortage
tal, may 1 know how long this luxury

Bahadur Shastrl nearly Rs. 10 lakhs
were spent on remodelling and it is
still lying vacant.

Prof. Sher Singh: It is not lying
vacant. The museum and the library
are housed in the Teen Murti Marg
building.

Shri P. K, Deo: I am asking regard-
ing the official residence at 10 Janpath
of the late lamented Lal Bahadur
Shastri.

Mr. Speaker; But this question is
about the Teen Murti Marg house.

Shri P. K. Deo; My question comes
under part (c).

Prof. Sher Singh: In reply to part
(c) of the main question, I have rep-
lied that there is no such proposal.

Shri P, K. Deo: 1t iz a very intelli-
gent supplementary and if the hon.
Minister cannot answer such a ques-
tion, we feel helpless.

Shrimati Lakshmikantamma: Is
there any proposal to have additional
constructions at the backyard of the
Teen Murti Marg house so that it can
be used both for the Prime Minister's
residence as well as for the museum?

Prof. Sher Singh: There is a pro-
posal for constructing a building for
the library because the present build-
ing is not sufficient for the national
library which is proposed to be get
uwp. Therefore, Rs, 18 lakhs have
been provided for constructing a buil-
ding for the library in the Teen Murti
premises,

Shri Virendrakumar Shah: Will the
Government not consider it advisable
to set a tradition that the Prime
Minister’s officlal residence once acqui-
red should not be changed every time
and from that point of view the Prime
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Minister should move into Teen Murti
Marg?

FPref. Sher Singh: It is a good sug-
gestion and will be kept in view.

ot fow aroww : ww A qfe
¥ W = 3 1 & gt ¥ T A
g § f g o wfiew § oy e
ot & AT 9% wTEA fear @, @
T IHN QR §Y & gAafed wr
feat = fear o | gAY Agw
gfvafadt o a7 Y @, vwi @y Y
Twew &3 fear o, aifs foaw
FA qrEl #Y wrart g s ?

Mo we fog : ¥& a1 97 faere
foar sr wwar & 0

Bhri G. Viswanathap: There are
newspaper reports that the Prime
Minister is faced with the house prob-
lem. Is there any proposal for the
Prime Minister to move into the Teen
Murti House?

Prof. Sher Bingh: There is no guch
problem before the Prime Minister.
It is not yet decided whether she will
move into that house or not,

off gvw W wuww T 9T
IR gt I F weng &F 7
Shrl Indrajit Gapts: On a point of
order, 8Bir. The hon. Member's ques-
tion was as to whether there i5 a pro-
posal for her to shift to that house.
The Minister says that no decision has
yet been taken. The question was as
to whether there ig any such proposal?

Prof. Sher Singh: I had already
replied that there Is no such proposal

sft slwt W™ w0 w7 AT
weY xw e 9 fear w86 fe e
waly % fol o aw s Y oy o
dar A B ¥ wgr v fad
TF Q1T g% AT wrfEy |

e o¢ fg : QW€ sw
aft wrk ¥ 1 g e wdveT § )
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off dgr WAt T W7 oW 9%
firare #%1 1+ & a9 wor WY R T,
e WENY, T ®T § | W7 FOHIL
" ¢ fwre w0 fs s wely w
oY Frara-earr §, g aga wgv G AT
wrfgd, dur aret ot ¥ wgr qr—Wer
T gl o

e @it fag & awg wuvA AT
m!\%m*tuﬁa ¥g T
Les Bl 1

ft gww W wEEW IR
frrr st aerAsr ST o fear g .
Mr. Speaker: Order, order. I will
not allow thig shouting. Mr, Kachha-
vaiya, you cannot get up like this and
shout. You can ask a question but
not shout hke this.

@t g™ W vENW . WA
wgEa, A wgr a1 & oA fead a@
HEA ®Y ST a1 fzar

Mir. Speaker: [ do not think the
hon, Minister need reply to this.

Shri Erishna Kumar Chatierji; Will
the hon. Mimister enlighten us whe-
ther, sometime ago, when Pandit
Nehru was alive, he was thinking of
having the Prime Minister's house
constructed in the compound of the
Teen Murt: House? That has not been
answered by the Minister.

The Minister of Education (Dr, Tri-
guna Sen): How can the Ministry of
Education answer this?

Wt CWRTE qTE . SSW AERT,
oY = wrt wAfew & T W IeT
W g ot WP ¥ vy v ¥ wure-
aroear § | & wgm 5 o wame-
ATUET T W &Y A7 | T wa ol
g § s A st e g ar wft
W g agh 1 & wgw f e
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wiy frfewy oy & »§ fie wwre sl

wgt @ W @ i e e
Frddt o

An Hon. Member: On a point of
order, Sir . . . (Interruption),

Mr, Speaker: Next question.

ft e femd . wsaw T,
W AR ¥ awk g wifgd | faelt
wgL W @ gwmfeat wix surr qfas)
Ffram e ¥ o fr s wr g
TE 9T NG AAWG % fAerw o
o § W 5P ) 9T wifeEr
T 7§, dY Mg 2, dwT ¥
feeelt a7 @ & 1| & wgaw g fe WY
FYA TAT HT TF Go7 qg I oy
fefireer #t ara

Guiding Principles for Governors to
form Government

*280. Shri Eanwar Lzl Gupta:
Bhrl A. Srcedharan:
Shri P. K. Deo:
Shrd G. C. Naik:

Bhri K, P, Singh Deo;
Shri Dipa:

Will the Minister of Home Afiairs
be pleased to state:

(a) whether Government have laid
down any principles for the guidance
of the Governors for inviting the
leaders of parties to form Govern-
ment in the States; and

(b) i sp, thy details thereof?

The Minister of State in the Minis-
fry of Home Affairs (Shri Vidya
Charan Shukia): (a) No, Sir.

(b) Does not arise,

ot ware wTw e ;- weAw wg,
wr Wl Agwa aand fs oww e
s ¥ feafy @ A gt & oic
& qrfedt 1 qCAT T A g
SR AR, WO Y
wrk Fafews Swftore ag & 9T gTEIT
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et div e TRie & @@ 9¢
frarc fear & 7 of fer §, @Y vy
ry?

oft fewrwew W . it Tt
& AN Y § W fare
wfr .. .. (wwwwm) ...
Wi wa av Wi wrwsaT agge
T8 gt fr 3 feft ag w7 NE I
T @ fdw fear s | afe e
o wrywwar g Y 99 X v
farre fipar s

oft ST e ooy ¢ T A TR
AT fr oo & TANC 7ERT A
¥y woere ¥ wgi 9% fafaey it
F T ¥ T w1 g fe, s e
¥ORTT A Tad W wr sy fwdy ?

oft ferwrew Spew : sfinive Tm T
¥ waeg ¥ S Fm g ¥
s gy A fewr

(Shri A. Sreedharan asked a question
in Malayalam).

Mr. Speaker: He may please git

Mr, P. K. Deo.

ot wy fomd : S owRT W@
gfear ¥ fa gwwr adfwr < 2 faar
T § ) ey wgET www €

. It must also be given
to the Speaker. The Speaker must
also understand what is being put and
what is being answered.

it o womlE & aroR
TEET WA W T O )

sit ww fom®y : 3 el o @5

Hoag qrr ¢ fe g oF w wodft
arqwrer % frx w7 wfewre §

Mr. Speaker: No, no, Itwas never
decided. I was also there.
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ot oy foolk : v W W@ @
wrifd oY § ¥ Al T )

Mr. Speaker: No, no.

ot wy el . wE NW W WEW
wrAl wifgg | 3 W EET wpE
@ wvt qa W dqre § e s
w1 gawr wqoft wpae fow v ft R
farmr i i ag sqw 2 e 1

sy awf weimhe : & fglr &
WA F® qaAte fE 9T AW
wy?

Mr, Spegker: ] have called Mr. P. K.
Deo.

Shri 8. Eandappan: There 13 a pre-
cedent. (Interruptions)

Some hon, Members T10se—
Mr. Speaker: All the hon, members

may pleage sit down. Only one can
stand at & time, not so many.

Shri Nath Pai: 1 rise on a point of
order.

i Mr. Speaker: They are also raising

8Shri Nath Pai: 1 do not hear any-
body saying that. & ¥ fimiY #)
Wl WATYT FT WA ISX AG GAT ¢
T A A A ISTRE ...

Mr. Bpeaker: Am 1 not to under-
stand the question?

oft wy fowed : 3w %) Forw e femy
g oy wmm ¥

oY ol weavhe : & saw e
wTh wvY dx wY e g
(womramey)

Mr. Speaker: What does he want te
say?

Shr 8, Kandappan: There is a pre-
cedent in this maettsr. When a quas~



Shri Nath Pai: May I, on this issue,
paint out this? The rules may not be
clear. There iz a ruling. There

was allowed to translate it,
whole speech was allowed to go on
So, there is a very well
established procedure

ot el wee & 9w AT
e & wegew ¥ 99 Y VT W
firft % wopaTe 0% TAT W R | IR
s g a7 fe/ gwar & TogarEr WY
WIT § WO ST WG 9T WO W
foey ¥ Nfadt w X w1 w7 P
&, SIS, ¥Tw ¥ oF ar< qar gur
a7 fir fawra awr ) qafa v ¥
g ff e ® oard T W@t
g e fawrr wwr

Shei K, N. Tiwary: On a point of
order,

Mr. Bpeaker: Let the hon Member
finigh it. Then I will call him

oy wof weArhw : F I8 IT A
T SATE wT T § WK qW ReT v
o fs ¥@ @ § 91w v wR quA
mMoRmaar sCGE

O T faury awr w7 o
gq W T §W 1 W S
¥ T aTgw & fiear oY I wor v
TR T W 0% ¥ A wr ot
O o v et o Wi ¢ frere
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wh Tt ¥ el qw wrare dfyger
TATY W §T N 7

Mr, s Mr. K N. Tiwary.
What 13 his point of order?

ot wo wro fmmdt : woft oy WY
ot 7rq qr§ ¥ qw wfer W< wd-
forrrr sli¥e & a1 F wr @ W@
v ¥ o7 ¥fer weRwe
fe=r WY wrloft & 7 gyeT Ororrer Wt
¥ 1 o7 g IT%T g I W
& ag ¥ o w1 s adr

off ow fawd - wsw WEET,
TN ag FW W ¥ & o o e wqaTe
® Ty T g | g fY e
SuwT vy ¥ frar awEm

Mr. Speaker: Order, order. Shri
Madhu Limaye must allow others also
to speak. He cannot monopolise the
whole thing. Let some other Mem-
‘bers algo have their say on this

Shrimat] Lakshmikantamma: May
I submit

M. Bpeaker: When one hon Mem-
ber 18 on his legs, why should the lady
Member get up and shout? I am not
able to understand this

oft wo wre frerdt . gl AU Ay
& s qure & wwr & ag s g
it sl o At 9T Wi
fe game oY ¥ § = e
Wl gt § o TER TN BB i @
arft Wi a« wAve gOT Wi At
fod @ & sww ger arwaT?
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In regard to the matter of the wse
of languages, you, Sir, are, according
to reports which I have seen in the
papers, adopting certzin mechanisms
which [ hope will come into operation
ag soon as ever that is possible. But
in the meantime, if every day, during
Question Hour, this kind of delay
takes place on account of translatiuns,
authorised or not, 1 do not know,
and the Question Hour is impinged
upon, then a lot of time which is ex-
tremely useful to the House would
be wasted. Therefore, I would like
your direction in thig matter and I
would request you not to entertain
this kind of thing.

Mr, Speaker: 1 wanted to say exact-
what Shri H. N. Mukerjee had said.
every supplementary question is to
be asked in a regional language and
then jt is going to be translated and
retranslated and so on, I do not know
what will happen. If hon. Members
8o desire, let there be only one ques-
tion taken up during the whole of the
Question Hour; it makes absolutely no
difference to the Speaker at least. I
have been told that a copy of the
translation had been given to the hon.
Minister. Could they not gend one to
me also by way of courtesy?....

wit wy fond : orowT ¥ 2 fen
L2l

Mr. Speaker: I am sorry that Shri
Madhu Limaye does not allow anybody
in this House to apeak at all. He can-
not go on like this. He does not
allow lnybodymel.udm‘thesl’ﬂhr
to speak and he just monopolises the
whole time. He cannot go on speak-
ing like this. Now, he is the Leader
of a party also.

ot wy fowd : Wiy o @ WY
o AT ? Y W Qg )
T 9T agE WY W orew § 7 Wiy
wTEH

Mir. Bpeaker: If hon. Members want
the transiation to be done, I am game
for it, and I have sbeolutely no objec-
tion, but at that retg we could have

APRIL 5, 1087
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only one question taken up during the
whole of the guestion hour; I have
no objection. Even now, we are
covering only four or five questions a
day. 1f that ig the desire of hon. Mem-
bers, 1 have no objection.

The other day, when wé had discus-
sed this matter with the leaders of all
parties, that was only regerding spee-
ches; for, we have got a tape-record
of the speeches, and that recording
will be translated and communicated
to the Members some time later; there
is no delay involved in that so far as
the proceedings here or the business
here ig concerned. But here, the tape-
recording is not going to help much,
because if the Minister has to geply
to a questjon put in Malyalam or
Telugy and so on, a translation is
necessary immediately; if that is going
to happen, then there will b mno
Question Hour at all, parctically
speaking.

I entirely agree with Shri H. N.
Mukerjee in regard to this matter, If
any Member wanis to put a question
in & language other than Hindi or
English, may I suggest that he must
send a copy of the translation to the
Speaker also so that I may know whe-
ther it is a question which can be
allowed or not? It cannot simply be
a contract between the Treasury
Benches and the Opposition Benches
without the speaker coming into the
picture at all. That is not proper and
even if both sides agree, I would not
agree to it. A copy of the translation
must be sent to the Speaker also.

In regard to the particular supple-
mentary question put by the hon.
Member, if the hon. Minister wants,
he can answer it.

The Minister of Home Affairs (Shri
Y. B. Chavam): I would like to inter-
vene to answer this question. The
point is that it is not really speaking
an academic guestion of providing any
guiding code of conduct for the Gov-
ernors. Sometimes, it does hsppen
that as a result of the elections, mo
party with an sheclute majority amer-



apr

ges, and this certainly has happened
on some occasions in the past, more
especially, as a result of these general
elections. So, the question does arise
what the guiding principles for the
Governors should be. But the consti-
tutional position in this matter 18 also
a thing to be particularly taken note
of. The Governor does not function
as an agent either of the Government
of India or of the President. He
functions as the Head of the
State, and, therefore, itis a rather
very ticklish issue whether any direc-
tive can be given by the Government
of India or by the President of India
also, but certainly i1t is a case for
consideration whether certain princi-
ples could be evolved which may help
the Governor and guide him on such
occasions. If the House expresses that
view we shall consider it; we are
thinking on these lines because this
suggestion was thrown up in the
course of certain debates; but I would
certainly like to discuss it with some
of the Leaders of the Opposition
groups and also perhaps consult some
constitutional experts not interested
in politics, in order to have some sort
of advice from them and then evolve
some principles on which scme sort
of a guide-line could be worked out.

8hri P. K. Deo: In view of the bit-
ter experience of different Governors
toeing different lines in inviting the
leaders of the elected groups to form
governments and in view of the fact
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1 thought we were discussing the
question in a general form without
without heving any Governor in view.
1 cannot give any assurance eof the
type the hon. Member wants.

Shri G. C. Naik: Are there any
consultations with non-Congress Chief
Ministers regarding the appomtment
of Governors?

Shri Vidya Charan Shukia: When-
ever any Governor 1s appomnted any
State, the Chief Minister 1s definitely
consulted

Shri A. Dilpa: May I know why the
Chief Minister of a State where a
non-Congress Government has been
formed 1s not consulted regarding tha
appoiniment of the Governor?

8hri Vidya Charan Shukia: I have
already answered the gquestion.

Shri P. Venkatasubbaiah: May I
know whether the practice of inviting
the leader of the largest single group
or party which was adopted mnce
1952 when Shn C. Rajagopalachari
who headed the Congress Party in
Madras was, asked to form the Gov-
ernment i Madras though his party
was not 1n g majority 15 being follow-
ed now?

Bhri Vidyg Charan Shukis: We
have already explained all these mat-
ters it depends on the discretion and
Judgment of the Governor gnd there
15 no Set convention as such in this
matter so far.

Bhrimati Lakshmikantamma: May
I know whether Governors will keep
in view the stabiity of the Govern-
ment that would be formed before they
invite the leaders because of the cons-
tant crossing of floors?

Bhri Vidya Charan Shukls: I agree
with that view.

Shri Nath Pal: We admire the at-
titude taken by the Home Minister
that m future he would like to con-
sult political constitutions] experis
and some leaders of Opposition. Per-
haps you will agree that the difficulty -
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about the functioning of the Governors
has arisen not because the Constitu-
tion is vague but because the office of
Govermor was degraded by the Centre
by making it a matter of patronage
and largesse., In view of this, may I
know whether thig invidious practice
will be discontinued and whether my
constructive suggestion that appoint-
ments of Governors should be su-
bject to ratification by Parliament will
receive his sympathetic consideration?

Shri ¥. B. Chavan: I do not know
whether it is constructive, but certain-
1y it is an impractical suggestion.

8hri Nath Pal: He means ‘incon-
venient’ when he says ‘impractical'.

ghri ¥. B. Chavan: No, no.

Shri K. Lakkappa: Is it not a fact
that the functions and powers of the
Governors of States constitute a poli-
tical graveyard? May I know why the
Central Government intervenes at all
times with respect to the appointment
of Ministera, formation of Govern-
ments and all that?

Shri Vidya Charan Shnkla: We do
not accept these insinuations,

st fierfer forwr : 3w &7 dfqu
wré Qe dargw & dfew o A @
T | WIS w1 wfawTr 56 @ F
ey weY frer v T WX A
R & WY A faw v awmar o &
wtaaT wigAt g fe wro o ofcfenf
¥IT g AT AT WY AT WL -
qfr 7 agrelt ¥ FErw ¥ W€ GEt T
v @ § fr w5« v F Rgam
¥ dfarT w1 ey 9T I X TwY
# warer wrar @7

ofy feoraresr wew ol et A€
g T Aew gk o

8hri 5. M. Banerjee: In reply to a
supplementary of an hon. Member, Mr.
Shukla said that where there are non-
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Congress Governments, the Chief
Ministers will be consulted in the
matter of appointment of Governors.
I would like to know fromr him—and
he must be aware that after 31 years
of misrule the Congress Government
has ended in U.P.

Mr. Speaker: How does it arise out
of the supplementary, the Congress
Government ending in U.P.?

Shri S. M. Banerjee: That is a fact-
ual thing.

Mr. Speaker: Put a question.

Shri 5, M. Banerjee: As the name of
Mr. Gopala Reddy, a Congressiuan,
was announced before the formation
of the new Government headed by Mr.
Charan Singh, I want to know whe-
ther Mr, Charan Singh will be con-
sulted and if 8 non-Congressman will
be appointed Governor there and not
a Congressman because a Congress
Government does not exist there now?

Shri Vidya Charan Shukia: T have
already explained the position.
Shri 5. M. Banerjee: I rise on a

point of order.

Mr, Speaker: What is the point of
order.

ot vy formd : atqm § ? @EE
Y ST

Shri 8. M. Banerjee: It may be a
very inconvenmient question for him, 1
know, but unfortunately, Mr. Gopala
Reddy's name was announced—three
names were announced, those of Mr.
Hukam Singh, Mr, Gopala Reddy and
Mr. G. S. Pathak—when Congress
Government was in existence headed
by Mr. C. B. Gupta. Now the Congress
Government has come to an end. My
question is clear. In view of the fact
that the Congress Government does
not exist any more in U. P. gnd it Is
headed hy another person, the Jana
Congress leader Mr. Charan Bingh,
may I know whether this appointment
will be reconsidered taking into ae-
count the changed circumstances.
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Shri ¥. B. Chavan: No. My ans-
wer is very clear now. The process of
consultation 15 naturally something
which would happen before the ap-
pomtment and announcement is made.
The consultation took place with the
then Chief Ministér. Whether he was
a Congressman or a non-Congressman
18 not a material factor. He was con-
sulted, the consultation was over, and
his consent was there; he was appount-
ed and his name was announced. It
will not be changed.

ot vy o : TANE] T W
FUST wt g @

Shri Bwell: ] would like to know
whether Government's attention has
been drawn to the view expressed by
the Chief Minister of Madras that the
office of Governor should be done away
with and whether it 15 5 fact that a
large number of public men of high
standing are fighting shy of becom-
ing Governors because they get crib-
bed, confined and cabined in the seclu-
sion of Raj Bhavan? I would Lke to
know whether Government contem-
plate mtiating any legiation either to
do away with the office of Governor
or to mvest Governors with more
powers and responsibilities then they
have now.

Bhri Y. B. Chavan: No, Sir.

Shri Hem Barua: Since most of the
State &overnors are appomnted from
a particular political party, and since
the record that they have established
is one of partisanship, as it has been
amply demonstrated in Rajasthan, and
since the hon. Home Minister has said
that Mr. Nath Pai‘s suggestion that
appointment of Governors should be
subject to ratification by Parliament
is impractical—but Mr. Nath Pai says
it i inconvenient for the Home Minis.
ter, whatever that might be—may 1
know what practical steps the hom
Minister proposes to adopt to ensure
that State Governors do not play a
partisan role as they have been doing
so far?

Shrl ¥. B, Chavan: I cannot ex-
pect this Insinustion that all the Gov-
ernors are appointed from one party.
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Shri Hemn Barua: I said ‘‘neost”.

Shri ¥. B. Chavan: I woald again
explain this matter. Even today
you just look round the State Capitals,
nearly half a dozen senior civil ser-
vants, ex-civil gervants I should say
are Governors, They naturally do not
belong to any political party. Even
today the Governor of Ma

long to
political party as such. Itilnot
rect to say that people from pnly
party are selacted. One of the Gov-
ernors today belongs to the party to
which the hon. Member belongs.

Shri Nath Pai: We expelled him.

oft ng fomd : W17 GEET FCH
aq |

Shri ¥. B. Chavan: They insist that
we should appoint good people from
other politica] parties and when we do
so they expel him. What can we do?
(Interruptions). The hon, Mem-
ber should have patience to listen to
me The only guarantee in thess
matters is to have consultation with
the Chief Minister and that rule has
invariably been observed and will be
observed

Mr. Speaker: The hon Member
there.

Shri Hem Barua: May I submit...

Shri T B. Somavane: You have
called the other Member, why should
he stand up now?

An hon. Member: At long last you
have called a back bencher but he is
denied his opportunity.

My. Speaker: Order, order. 1 have
called him and he will put his gues-
tion,

Shr{ Shankargpand: May I know
the qualifications and conditions a
person should fulfil for being consi-
dered for the governorship?

Bhrl Vidya Charan Shukia: No qua-
lifications have been prescribed; the
person concerned shall have an out-
standing stature in the country.
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Mr. Speaker: Shri Kachhavaiys.
oy ol W wewy @ § dfw A
- g
Mr. Bpeaker: ] have called Shri
Kachhavaiya—a Member from your
Party. He hag also been standing
from the very first question today.
ofy wifere o dvwr ;o wTRT B
e & s 3 fewr F wT § ot St
voag K fem A 3 ?

oft gow WA wEw A wERE
AqaraT & e wrar A & v dT
wHR |V FY T I W |
%1 gave 98 & fr gfasw s
AT aTS 4T FTiE & ¥ ¥ 9= 07
A AT Y § IT AW FY ) TET
AT T § | & wrr wmgen § e
wtig & & § o st *y fmr T
& 3 TS T aqr v e At
¥ ¥ & owagTy aY WA, GHY syaedr
HC F T X Wi w@Na ?

oft fwr wew wew . g At Y A
@r R ¥ 73 for § 5 e wferd)
¥ U H® wWH ark ¥ g faat
AT § | W XEN ® Wt w6t 9k
TET ITQET | N X oW W W
areft &1
Bhri P. G. Sen: In view of the fuct
that there are too many crossing of the
floors which upsets the marging of par-
ties in the legislatures is it specifically
mentioned that when the majority
question has to be decided it should

be decided with the specific names in
the parties concerned?

Shri Vidya Charan Shukk:: That has
already been answered in general
terms,

Mr, Speaker: Most of these question
have been answered and yet many
Members are rising in their geats. I
wiil call everybody and finish the
whole question hour in this question.
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Shrl Zulfiguar AH Khan: Is it true
that according to the Constitution the
President can de impeached In this
House but the Governors cannot be
impeacheg in the State legislatures?

Shrl Vidya Charan Shukis: It is a
constitutiona] point which can be look-
ed into,

Shri P. K. Deo: It is g defect in the
Constitution.

Mr. Speaker: But what can the
Minister do now if the Constitution
does not provide for it.

Shri M, Y. BSaleem: How many
names are under consideration for
Governorship of Jammu and Kashmir
and may I know those names?

Shri Vidya Charan Shukia: That
does not arise out of this question.

ot wifere a™ Gy ;- TR &
WY A W § qn wfAT agd
ug g fear § f Troreqre 3§ 1§ wwifa
:ﬁg;zlmﬁt{:uﬂm@walm

Mr. 8peaker: That does not arise
not arise out of this question.

off siwre wey ®owr ¢ roaETer A
spifeqmadm rafrqer)’
%o WY g7 At F 21 forederdy f AT
T ?

Mr. Speaker: I do not want your
explanation.

ofy wifere www Wy @ TeaTe J
e ife o ¥ O vy A &
WMo T F i wIgFEAs
AYTSATT | WY ¥R GOHTT X Toaamy
agw ¥ qor § f wife g€ § o off
gt &

Mr. Bpeaker: Order, order “Rajya-

pal” does not mean thst you should
sy so many things.
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oft wilere ww fvwy - IO T
arfeldr o

off gow W T
Wt &

ST g

Mr. Speaker: Please take your
seat.

ot WiwTe WIw dvwT @ TRUT &
w1 ¥ ware § 1 9w wTAT fEd |

Mr, Speaker: I am requesting you
to take your seat please.

sft wieTe wer dowr @ IO &
wrafan ware §, Sa< feomed o

Shri V. KErishnamgorthi: The hon.
Home Minister wag saying that the
Governor of Madras is a non-partisan.
We regret to state that he is not at
all so. Before the elections—I do not
want to make any allegations against
the present Governor of Madras—I
would tell you what he said. We the
opposition parties in Madras State
united together and wanted to fight
the elections During that time, the
Governor of Madras State openly said
that he would not call anybody who
did not have any single party majo-
rity. Unfortunately for the Governor,
we won with 138 seats. In wview of
the fact that this is an important
matter and in view of the fact that
the post of a Governor is an impor-
tant one—he is the head of the State
in a govereign democracy—will the
Government look into the matter and
see that the Government appoint only
such pecple for the post of Governor,
who are really interested in safe-
guarding democracy and who are
really impartial people?

Shrl Vidya Charan Bhukia: It is

always done.

Shri Esndappan: The point has to
be clarified.
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Mr. Speaker: The Minister has re-
plied to it; I do not know what more
he can say. He could not off-hand
say what the Governor said before the
elections.

Shri 8. Eandappan: Let him collect
the information and place it on the
Table of House,

Mr. Speaker: Can he say what the
Governor saig before the elections?

Bhri V. Erishnamoorthi: How can
the Minister say that he is a non-par-
tisan> The Governor has openly said
(Interruption)

Shri Vidya Charap Shukla: In
answer to hiz question I gaid that it is
always done go.

Shri Rajaram: There was g very
big controversy raised before the
election. (Interruption).

Some hon. Member roge—

Mr. Speaker: brdq, order. They
can’'t shout like that.

Shri Rajaram: I am sofry to say
that you are saying they are ghout-
ing Thig 13 not shouting. (Interrup-
tiom).

Mr. Speaker: Three or four persons
are speaking at the same time.

Shri Rajaram: Before the elections,
the Governor of Madras, Mr, Ujjal
Singh, came forward with a statement
that the united parties were not go-
ing to solve the problem of the coun-
try. He hag said like that. There
was a very big controversy before
the elections. So, he is a partisan of
the Congress party.

Mr, Speaker: Next question,

Shri V. Krishnamoorihi: Let the
Congress Government here withdraw
that Governor from the Madras State.
How can the Minister say that he is
a non-partisan?

ot e wrer v : ek ¥ go-
T oY W wew agy e
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i § 1 xewY g e ¥ dw foran
£ 1 & wrry wigar § fe e Ew  art
# ored wre fr g & aw &=
T 1§ vwn frere s arfe wrt
g e 7 Y ! ag Wy awl
g

Mr. Speaker: I am very unhappy
today. This is not the way of getting
through the questions. Of course,
three or four supplementary questions
would have been sufficient. But we
have spent more than half an hour
on this question. There are very
important questions coming up. If
you still want to put more questlons
on this Question alone, I have abso-
lutely no objection, but then nobody
should feel that he ig not called

Shri Sonavane: Sir, may I make a
suggestion? It is very difficult for
you to go on with the questions in
this way. Hardly a few questions
have been touched. I do not konw
the propriety; so many Questions
have been put down on the list for
answer today. It is up to you to apply
a brake whenever all the possible
supplementaries are exhausted, and
then go forward.

Ehrl 8. 8. Eotharl: Sir, Supple-
mentaries should be limited to fAve.

Mr. Speaker: | entirely agree with
the hon. member. At least if the
leaders of the parties help, I will be
able to do it. It was agreed that even
if there are a dozén names, only noe
or two from them and one or two
others might be called to put supple-
mentaries, But from Mr. Barua to
Mr. Kachhavaiya, every member
gets go wild if he is not called to put
supplementaries. After calling one
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Shri 8. S, Kotharl: 3§ from the
position and 2 from the Congress,

Mr. Speaker: 20 or 30 people
up and if I call one or two
side and one or two from
I find that the others are
If the leaders of the
me that they agree, after 5 or 6
plementaries we can go to the
question. Mr. Kachhavaiya has
a leader for his party. Leaders of
the various parties and myself meet in
my Chamber and discuss constitutio-
nal points, etc. So, he can instruct
his leader if he has got some
whether 5 supplementaries should
allowed or 10 should be alloweg
the whole one hour should be ipen
on one question, etc. Members can
give their ideas to their leaderg and
we shal] discuss them in my chamber.
Otherwise, I find for everything every
member stands up.

Shri S. Xavier: In view of the com-
plaints made in this House about the
partiality of the Madras Governor,
may 1 suggest that there ghould be
an election to the Governor’s post,
as in the case of the President?

Mr. Speaker: Mr Nath Pai has put
the question already that Parliament
must approve of the Governor's ap-
pointment.

Shri R, Barua: If T have understood
aright, the suggestion seems to be that
the supplementaries should be sent in
writing. If that is the rule, § submit
the very purpose of putting supple-
mentaries is lost.

Mr, Speaker: Nobody has suggested
that. ‘The suggestion iz that the
number of supplementaries should be
limited to 5,

Shri Plloo Mofly: We have been
discussing all the time how many
supplementaries can or cannot be put
I think it is a very childish procedure.
In Question Hour, it is necessary that
at least 20 to 30 questions ghould be
answered. The number of supple-
mentaries depends very much o
the subject-matter of the gquestion
The number of supplomentaries
that are being asked are too

1
FEa

fask
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many for one primary resson that the
ministers concernd do not give a pro-
per answer. If I may say so, it would
help considerably all the members of
this House if whenever you find that
the minister has not given a relevant
answer, you immediately call him to
give a proper answer.

Shri Nath Pal: You should pull him
up.

Y Fow W WY : WSIE WER,
w/Y & ot A A7 w7 e fea 20
& Frier v g ¢ fe g3 s
X gt 9¢ o §, afw g 9w W
wHETHT ¥Y IFT I T | AT WeAT 7Y
W g W) W 5% IuT Al 39,
&Y g TIT § ¥ IW & fad www
AT qEAT § |

Shrimati Tarkeshwari Sinha: On a
point of order, Sir. Just now in your
wisdom you made the suggestion that
the number of supplementaries will
be limited to 5. The hon. member has
made a very unforiunate remark that
the procedure is childish. May I know
how far that remark iz compatible
with the decorum of the Chair?

Mr. Speaker: Doesn't matter Next
question.

All India Judicial Bervice

*261. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 878 on the 30th Novem-
ber, 1088 and state:

{a) whether Government have since
received repliez from the State Gov-
ernments regarding the setting up of
an All-India Judicial Service; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Siate in the Minis-
iry of Home Affairs (Shri Vidya Cha-
ran 8hukia): (2) Replies have so far
been received from the Governments
of six States.
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(b) Replies from other State Gov-
ernments gre awaited. A decision will
be taken after replies from all State
Governments have been received.

oft qurave fog ;W GTwTT R Oy
oY oAy * wiferer 7 § e Wi odwwr
Mwdew airaratd Hfaeg =0 ww fad
wr s @ fr ® o aw ¥ fafewm
ifafeer # fgm 5@ & WX
/I AT & aa ¥ etnw Hwdew
W vt ARew ¥ far v omg
T8 e, afx @, aver s R
& @it W@ §  wifew w3 @
t?

oft Rver wrew e : g T w1 AW
o ¥ wE AT T8 R )

sft qwaw Tog . W sTeTT W
awdt § fis oy 2z ¥ goeroe g

faelt 3, v & afeferd dic owl-
wqfe wY v a% werr v fagr adoy ?

=Y fewneew gwe . 1§ WX ®
agor Y sramay faar s T & 1 wfawae

sl ¥ gfefrrd ot gwiefor
it s e feat o § W ot g
a® ¥ worr A fiwar mar §, wgy Ay

T ATy g |

Shri 5. Kandappan: Sir, there is
unhealthy tendency of creating
and fore All-India services in
fields. 1 would like to know, in
of the fact that face that non-Congress
Governments have been set up in
various States, whether Government
will try to assess the opinion of the
new governments thst have been for-
med before going ahead with this
programme.

fels

Stri Vidya Charan Shukia: I have
already answered that all these things
will be decided in consultation with
the State Governments.
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Nir. Speaker: What he wants is, even
if you have consulted the State Gov-
eraments, in view of the fact that new
governments have been formed, you
should consult them ageain, Are you
going to do that?

Shri Vidya Charan Bhukla: Yes,

Shri Nath Pai: Is it not a fact that
the Chief Justice of the High Court
of Delhi has written to the Home
Minister asking for an immediate
separation of executive from the judi-
clary; if so, may I know what steps
the Home Minister proposes to take to
implement this request of the Chief
Justice of Delhi?

The Minister of Home Affairs (Shri
Y. B. Chavan): Yes, Sir, such a sugges-
tion hag come from the Chief Justice
of the Delthi High Court. But in these
matters necessary legislation will have
to be initiated by the Metropolitan
Council agnd we have made a reference
to them. I hope they will take early
action.

8hri Nath Pai: Sir, there is g famous
expression suppressio veri suggestio
falsi. He has given then truth but it
is not the whole truth. He has also
suggested in his letter to the hon.
Minister that by an executive order
this separation can be brought about
and we need not wait for any legis-
lation. Am I right?

Shri Y. B Chavan: He has certainly
made that suggestion, but in the pre-
sent circumstances, when a new party
has come into power in the Metro-
politan Council, if we just pass an ex-
ecutive order, possibly I would be re-
quired to answer half a dozen ques-
tions here also. Therefore, it is very
much necessary for me, in the new
political situation, that about the
policy in these matters I consult the
Executive Council.

Changes in the Education Bystem

*262. Bhri 8. C. gamanta: Will the
Minister of Eduocation be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the address
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delivered at the Institute of Techno-
logy, Eanpur by the Chairman of the
University Graats Commission in
which he stressed the need for revolu-
tiotx;lrychlnl’elhthemd-dn-
sation;

(b) if so,
thereto; and

(c) the steps being taken to change
the pattern of education so that it
could adjust to the changing circums-
tances?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Aszad): (a) to (c). Yes, 8ir. This is the
central theme in the Report of the
Education Commission which is now
under the active consideration of Gov-
ernment. The main recommendations
of the Education Commission are
being examined in consultation with
State Governments with a view to
speedy implementation within the
limit of financial resources available.

Government's reaction

MgEo Wlo @M : ATAT A §
f st & e AR X frer safa
¥ aeet a # wfow 7 we gfa-
Ty aret Y @ fear;  afx et @
IET AR Ay ogwr ?

off WrTee W1 W ag 6w § i
ew afardY arew wY Tw dw #F s
o % Afiw #Y WY ag f aw
tfe o oo ww a% age www @
& oy & 1 AT 3o faga o
FE wawg TE 2 |
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tWRE it gt @
o W fearx vor it f& vl
it ¥ war afowda frar wr sem

¢
Tarkeshwari Sinha: May 1
mnow whether QCovernment’s atten-
tion has bzen drawn to the suggestions
by various eminent men in pub-
lic life that there should be confor-
mity in the system of education and
all the public schools which discrimi-
nate between one school and another
school should be abolished; :f 50, what
is the Government's attitude in this
matter and whether there is any pro-
posal for abolition of public schoo's
50 that all the schools will have o
simultaneous course ang an equtable
basis for education?

Shri{ Bhagwat Jha Azad: It is true
that there is an opinion in the country
that the education in public schools
und other schools are in different ways
und of different standards. Certainly,
‘he public schools have a higher
ustandard of education and very few
get admission there It is not possi-
ble for us to pull down one unless we
pull up the other in the matter of
standard.

Shri K. Lakkappa: Is it not a fact
that in the address delivered at the
Institute of Technology, Kanpur, the
Chairman of the Uaiversity Grants
Commission has suggested that defeat-
ed Congress leaders and politicians
shou'd not be appointed as Vice-Chan-
cellors? Is 1t not a fact that this is
one of the diseases that has entcred
the universities and is creating confu-
sion and that is why it has been sug-
gested that a revolutionary change is
to be effected?

Shri Bhagwat Jha Asad: This ques-
tion does not arise out of the mamn
question.

& gre wre feardt W HTWIT WY
arpwr & O ferer dve oot & feed
witwnr oic ferlt whdtw o FoE
ot & wraw wTk Wi ey ¥ {W
¥y forr sl ore wie¥ & sfey
Ty wgfy ¥ ool v Y fawr-
108 {Al) LE8D-Q

%
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fewr ¥ we a1 arz w1 e fer fogy
wafey ¥ ofewdr e g Sy ot S
W wwely oY wmw oW wowTT A
Y o ¥ fwear ot fsay feei
¥ T woR dix ¥ annl o g
THME T W wvaa

oft wrTew w1 W : wTETT W)
ag w5 & fw aga @ wifear wrd v
tragmaiaggfeguya ¥ qfeadm
w1 aTgA § ) & frrfay & qgwm
2 1 g 7% Sy & e woft 91 o
wive Y P o€ @ w97 fawre
fowr wma | g8 % far adu= fwer
Hlt TS HT YT K@ E | W A g
firar wifot o 0% kT g @ &
1T §oT VST § ARy AT FOAT g
tiefemargy T fowr sorelt WY
AT AT |

Shri Buty Simgh: What is standing
in the way of the Government imple-
menting the suggestion to create a
separate cadre calleg thc All India
Educationa] Service?

Y WWww W7 W 93 N
AW & argA § WL IA WA 97 gAA
oy FvEQ ¥ faarr ol & 1 oo
AT & faare fafas g 1wy wrsw
g & fawrT wy a3 @ go weh
g fafers s wwd §

Shri H N. Mukerjee: In view of the
very positive recommendation of the
Education Commission in regard to
the desirability of having our mother
languages as the medium of mnstruc-
11on right up to the higher stage, may
1 know if at long last Government is
going to take some very definite steps
i thal direction with a programme
1w pe gchieved over a period of time?

Shri Nath Paf: Ambivalent position,

The DMinister of Education (Dr.
Trigupa BSem): I am told that thu
House is the only body which s com-
petent to lay down policies. I am
sorzy that due to various rosgons the
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recommendations of the Education
Commission were not considered by
this House. Ay a member of
the Commission 1 am very
keen that this House considers
it and recommends certain policy on
which the Government will act. I feel
that the education must be in the
mother tongue or the regional langu-
ages. With that end in view, I am
moving round and meeting Education
Ministers and Chief Ministers of all the
States to come to a consensus so that
I ean place before the House the
opinion of all the States. Then it is
for this House to direct what should
be the policy so that the Government
can act. I am very keen that it should
be done as soon as possible. Unless
this vital issue of language is decided
by this House, well the standard of
education cannot go up and Wwe

cannot direct the educational system
also.

Shri Chintimafil Panigrahi: In view
of the student's unrest all over the
country for the last few years, does the
Education Minister propose to have
any change in the educational system
so that this unrest could be checked?

Dr. Triguna Sen: I dd not believe
firstly, that there ig student unrest; it
is discontentment among the students
in the country The main reason to
my mind is that we do not listen to
the needs of the stud2nts When we
do not listen to the needs, the needs
become demands. I personally feel
that the students have a right to
demonstrate if there needs are not
met by the authorities, Naturally, 1
shall request the students to demons-
trate peacefully within the campuses
of universities.

Shri §. Kandappan:
the Education Minister.

Dr. Triguna Sen : I have not fini
shed yet. 1 am going to request
the administrators of the varioug inx-
titutions,

Mr. Speaker: This is Question Hour
when only suypplementary  questiong

I compliment
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<an be answered. The whole policy
of the Government cannot be snunel-

ated on a supplementary question.
Next guestion.

Sbrl K. Lakkappa : On a point of
order.
Shri Nath Pat: You had called me.

Mr. Bpeaker : He wants to raise a
point of order.

Shri K. Lakkappa : The hon, Minis-
ter has made a statement now . . .

Mr, Speiker : Do you want to make
another statement contradicting him?

Shri K. Lakkappa: No. He bhas
said that students’ unrest and their
grievances can be raised by way of
demonstrations in university cam-
puses. Is it the policy of Government
or is 1t his statement? 1 want to have
that clarification.

Mr, Speaker: Shri Nath Pai
Some hon. Members rose—

Mr. Speaker: I have called Shri
Nath Pai. I will ca'l all of you also

ghri Nath Pal: The <tatement of
the hon. Education Minister, if not
anything clse, was at least very
polite to the House immasmuch as he

has asserted the supremacy of the
House in giving consideration to
these matters but it conceals the

lamentable lapse on the part of Gov-
ernment to make up its mind. S, it
used to be said about equity that
equity changes according to the shoe
of the Lord Chancel'or of England
but the language and educational
policy of the Government of India
changes according to the predilection
and prejudice of the man who hap-
pens to be the Education Minister,
Is it not a fact that the hon. Min-
ister only the other day said in
Madras that he is not in favour of the
formu'a? Does he
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Py, Trigums Sem: I think, I issued
a clarification in Ahmedabad. Some
people asiked me whether the three-
language formula should be intro-
duced and I said that it required re-
thinking because we cannot at a par-
ticulay stage ask young children to
learn three languages at a time and
also ask them to read something of
Indian History, mathematics and geo-
graphy; 8o, it requires some rethink-
ing. I did not say that I was not in
favour of the three-language formula

Shri Hem Barna: On a point of

order, Sir. This three-language for-

mula was adopted by this House.
When the hon. Ministey says that 1t
needs rethinking, he goes against tne
wishes of the House T want to know
whether he has & right to do it or not
That is my point of order

Mr. Speaker: Shri Venkastasub-
baiah.

ghri P. Venkatasubbuiah: In view
of the fact that Shri Nath Pai has
raised a very relevant question re-
garding rethinking of the thiee-lan-
guage formula, may I know whether
it is appropriate for the Minister of
Education to make such 5 =tatement
without taking Parliament into confl-
dence?

Dr. Triguna Sen: I have not said
anything that I am against the three-
language formu'a I only posed the
question to Shri Nath Pai whether
the three lanuages should be taught
to the child at the same time

off O &=w ey WEAW WE IR,
TR ST /T WITE { W9 I
¥ wgr fr gfvardY A ® %
adt fast 1 & s wreer € fe W
wawear w1 ag wror § fe wdad ¥
fordr et ety e sty & o
aferrs epw § Wi vl w7 wwEEAT
gk & ? v ug W @ oY @ e
adt wy fady, o & fodr wa wOer B
wark?

wft vy sy vy : feramdt femr
o dw ¥ wr€ of &Y ook ¥ G

o€ ok i fod Ot & fordr oY u
g afer wrer WY wowTe wwwet § R
Tx &t ¥ fordr ag & 1 gt ow ofees
e w1 AT § afewrs epet ¥ aifeen
A &y faerfaay ST fragt 9
it & = 7Y s Frerefy &, i wgAT
w57 & )

it ¥ Fres aTaw : wa AgT O -
gy aem g ? g waw )

12 00 hrs,

Shrimatl Sushila Rohatgl: While
considering the recommendations of
the Education Commission, would the
Government consider the feasibility or

the advisability of linking up educa-
tion with employment also?

Shri Bhagwat Jha Azad: We do
realise that ¢ducation should be fruit-
ful and it would be good if education
can be reoriented or coordinated with
same vocational training

Shrl § M Banerjee: It was assur-
ed by his predccessor, Mr Chagls,
in the House that he was lrving to
impress upon the Chief Ministers of
the Stales to sce that education is
included in the Concurrent List. I
would like to know the view of the
present Education Minister in this
regard and whether any success has
heen achieved in this direction

Dr. Triguna Sen: The changed
political  situation, T think, requires
a little rethinking. We must carry
all the States together before we
come to any decision

Mr. Speaker: Question Hour is
over We now take up the Short
Notice Question.

wft wu formd - weqw werEw, AW
sracq w1 SV R-feam do 46 ¥
sr=ritr) X Forarm 3 o e § fis afy
oy g A Forr TwiT T o e
wrare 3 a@i wrav §, I w7 w2 wrewy
ATy ¥ 2 menr § 1 @l agw
& %% qur §, % wer do 206 ¥T IWC
AT | P were } :
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“Provided that a questiom not
Sl Bemavame: On a point of in-
formation, Sir. I want to know
whether the provision....

ot wy foord : ot & fraw o

T §, SeeqT w7 e |9 Ay ¥ $Y
gor wwk ¥ 7

Shri Sonavane: He has al'owed
me to speak,
.

Mr. Speaker: Mr= Madhu Limaye
was already reading the rule.

Shri Somavane: I thought you
allowed me,

Mr. Speaker: No, no; he was already
reading it.

ot vy formd : & awT o SN
¢ ¥« 9§ w) q@ar g -

“Provided that a question not
reached for oral answer may be
answered after the end of the
Question Hour with the permis-
sion of the Speaker f the Minis-
ter represents to the Speaker that
the question is one of special
public interest to which he desir-
es to give a reply.”

Mr. Spenker: That is quite clear.
The Minister has not done so.
should write to me and not to you.

oft wy fowd : ey o AT [
W dare ¥
Mr. Speaker: He has not done it.

We now take up the Bhort Notice ques-
tion. Shri Indrajit Gupta.

WMagfmd : EmAI @R
g *% wr § |

Suort NoTICE QUESTION
Telegraph Check Office, Calontta

4=

831.Q_ 6. Shri Indrajit Gupta:
Shri 8. M. Bamerjoe:
Shyl H. N, Mukasrjee;
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Bkl Vesadovsa Mabs
Byl Bhbegun@ry Fha

Will the Minister of Ceommumies-
tions be pleased to gtabe:

(a) whether it has been decided te
close down the Telegraph Check
Office, Calcutta, which has been
working for about a hundred years;

(b) whether this decision has been
taken on the advice of a so-called
“expert” from UK.;

(c) if so, the reasons for the same;
and

(d) whether over 700 employees

are going to be retrenched as a result
thereof?

The Minister of Parlinmentary
Affairs and Communications (Dr. Ram
Subhag Singh): (a) No.

(b) to (d). Do not arise.

Shri Indrajit Gupta: May I know
whether there is any proposal to re-
organise the work of this Telegraph
Check Office 50 that a large number
of staff who are at present empluy-
ed there will have to be transfered
elsewhere and if so, what is the future
trend of this Telegraph Check Office?

Dr. Ram Subbag SBingh: With a view
to increasing efficiency, we shall have
to reorganise everything including this
Office. But I may say that the intere-
sts of the staff will be fully protected

Shri Indrajit Gupta: May I know
whether It is not a fact that this Tele-
graph Check Office is the only one of
its kind in India and it has been per-
forming a very useful function fo
over a hundred years angd whether
this proposal for reorganisation has
come only as a result of the advice
given by any so-called foreign expert?

Dr. Bagn @pbhag Siagh: It is a fact
that this is the only Office. But the
lapse of hundred years doss require
some ro-thinking
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the remtilt of the advice given by any
so-called foreign expert.

Dr. Ram Subkag Siagh: The advice
‘wag sought because there was originai
thinking here.

Bhri 8. M. Banerjee: T would like
to know whether it is a fact—part (d)
of the question—that over 700 employ-
ees are going to be retrenched &z a
result’of this. I want to know whetner
there is going to be any retrenchment
as a result of this.

Dr. Ram S8ubhag Singh: He said that
their interests would be fully protected
and that covers this question.

Shri H. N. Mukerjee: May 1 know
why it is that after more than a hun-
dred years of working the telegraphic
system in our country, we still appear,
according tg Government, to stang in
need of assistance from British experts
whose advice in this kind of thing
need not be regarded by us at all?

Dr. Ram Subhag Singh: As the hon.
Member knows, a hundred years' tang
does require improving the situation.
Therefore, we are thinking how best
to reorganise it. But I again catego-
rically say that the interests of the
staff will have our full sympathy.

Shri Vagudevan Nalr: I should Like
to know whether there ig a specific re-
commendation by the British expert
that the gtaff can be reduced in this
Check Post Office and if so, by how
many.

Dr. Ram BSubhag Singh: I do not

know why they are time and again
trying to say something which I do
not intend to do. There would not be
any impect on the interests of the
staff,

Shri Bhogendra Jha: Among the
suggestions, was there a suggestion for
closing it?

Dr. Bam Subbag Siugh : Suggestions
may include s0 many things. But we
‘shall have to take a declsion.

Syl Phagendra Jha: Was there any
muggestion foxr cloging it?
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Dy, Ram Subbag Siagh : There may
be so many suggestions, but it does not
mean that they are going to ba
accepted,

WRITTEN ANSWERS TO
QUESTIONS
Whitley Councll Bcheme

“263. Shri D, C. Sharma: Wil the
Minister of Home Affairs be pleased to
state:

(a) whether the Whitley Councii
Scheme has been working satisfac-
torily; and

(b) if so,
successful?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b), The
Scheme for Joint Consultative Machi-
nery and Compulsory Arbitration was
inaugurated on 28th October, 1866.
After the inauguration of the SBcheme
the National Council held a special
meeting on bth December, 1986 and
an ordinary meeting on 30th and 3ist
January, 1967. It 1s proposed to hold
the next mpeeting of the National
Council on 26th and 27th May, 1887
So far it has been functioning we'l.

wouasl & Swa-ww
*264. it weveete qres
off gwo gawe:
oy gww Wy gy :
ofy firwfir forw :
ot wo WYo fiyardl :
wT fwr S g TR A g
win fF :
(%) wearesi & dar-w% Ty
iwwu‘hmmﬁrﬁg;
(&) weurawl & -5 & g

how far it has been
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Common Link between Punjab and
Haryana

*285. Shri C. C. Desal:
Shri Prakash Vir Shastri:
Shri R, Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) the progress made so far to re-
solve the disputes arising out of com-
mon links between Punjab and Har-
yana States after thewr formation; and

(b) whether any decision has becn
taken about the future of Chandigarh.
as to its inclusion in either of the two
States?

The Minister of Home Affairs (Shn
Y. B. Chavan): (a) and (b). A stau-
ment is laid on the Table of tht
House, [Placed in Library. See No
LT-240/67].

Wage Boarg for Scavengers

*288. Shri S, M, Banerjee: Will ihe
Minister of Labour and Rehabalita
tion be pleased ip state:

(a) whether a decision has been
taken to appoint a Wage Board or a
Committee to cnnsider the Wage and
Working conditions of the Scavengers
in the country; and

(b) if not, the reasons therefor?

The Minister of Labour ang Reha-
bilitathon (Shri Hathi): (a) There 15
no proposal for the appointment of a
Wage Board. The proposal for the
seeting uwp of 8 study Eroup to exa-
mine the working and service condi-
tlong of sweepers and scavengers, was
brought to the notice of the National
Commission on Labour which has
decied to get up u study group of Its

APRIL 8, 1067
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own on the gubject,

(b) Docs not arise,

Surpiuses in Engineering Cadres

~267, Shri P, K, Ghosh;
Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Committee consti-
tuted by the Planning Commission to
study the problem regarding demands
of and existing surplus in civil and
other construction engineering cadres
as well as possibilities of forming ser-
vice cadres has finalised its report end
if so, what are its conclusions; and

(b) whether Government have is-
sued directives to al] the public under-
takings not to resort to retrenchment
tll the report is made available and
ul! the surplus engineers ate provid-
ed with alternative placements?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The Committev
constituted for the purpose has not
yet finahsed its report.

(b) No, Sw.
Cases against Bombay Business Firms

«268. Dr, Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Home Affalrs
be pleased to slate:

(a) whether it is a fact that the
Economic Offences Wing, Madras
1cgistered cases under RC 1/66 and
D. 8. Company, Delm and Madhu-
sudan Govardhandas, Bombay were
also among the 40 traders in whose
names warrants were issued by the
Chief Presidency Magistrate, Egmore
Madras during the last week of Janu-
ary, 1966;

(b) whether it 15 also a fact that
the Officers carrying warraniz to
Bombay and Delhi went back on the
advbeolby.bmwmymr
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{c) whether 1t 15 also a fact that
when these officers were called upon
to investigate into the matter after an
interval of four days, they refused to
investigate as a protest agamnst the
interference from Delhi, and

(d) if so, the reasons for this inter-
ference by the Cential Vigilance Com-
mission?

The Minister of Home Affairs (Shri
¥ B, Chavan): (a) to (d) A state-
ment 18 laid on the Table of the
House [Placed in Library See No
LT-241/67)

Files Missing in Bihar and West Bengal

*289. Shri Madhu Limaye: Will tne
Minister of Home Affairs be pleasud
to state:

{a) whether Government have seen
reports about the mussmg files In
Bihar and West Bengal after the com-
ing into  cxistence of the wmon-
Congreas Governments or after the
defeat of Congress at the polls and
the transfer of some of these files
(Intelhgence reports) to the Centre,

(b) 1f so, whether these reports are
true,

(c) whether sny instructions were
sued by the Centre 1in regard to
these transfers, ang

(d) if so, the ~ature of these trans-
fers?

The Minister of Home Aflairs (Shri
Y. B, Chavan): (a) Government have
seen reports in a section of the Press
about the transfer of certain secret
records from the custody of the West
Bengal Government to that of the
Central Government

(b} ang (c). The Central Govern-
tment had made a Tequest to the Gov-

ments of West Bengal and Bihar for
the transfer of vertain documents
which had a bearing on national
security and the request was com-
p'ied with,

(d) It will not be in the pubuc
interest to disclose any further infor-
mation about the documents trans-
ferred

Stay-In Strike in Katchi Ballthari
Colllery

*270 Shri A. K, Gopalan:
Shri Cmanath:

Will the Minister of Labour amd
Rehabllitation be pleased to state

(a) whether 1t 1s a fact that four
miners M Ballihari Colliery became
unconscious and several others suffer-
ed severe abdominal eramps on the
4th March, 1967 while they were on
stay-in strike,

(b) the total number of workers in-
volved 1 the stay in stiske,

(c) the demands
and

of the workers;

(d) the action taken to settle the
grievances of the workers prior to and
after the commencement of the strike?

The Minster of State In the Minls-
try of Labour, Employment and
Rehabllitation (Shri L. N Misbra):
(a) No such cases were 1eported 1o
the Central Conciliation Machinery

(b) 97.
(¢) Immediate payment of out-
standing legal duces

(d) Before the commencement or
the strike, claim applications were
flled befare the Labour Court, Ranchi
for securing payment of outstanding
dues The Central concilation
machinery held discussions with botn
sides to bmng about a settlement.
The strike has since been called off.
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Family Pension Scheme for Industrial
Workers

Written Answers

*271. 8hri Ramachandra Ulaka:
8hri Dhaleshway Meena:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether the family pension
scheme for industrial workers has
been finally prepared;

L.
(b) if so, the details thereof: and

\c) the categories of persons which
will be benefited by this scheme?

The Minisier of State in the Minis-
try of Labour, Employment and Rena-
bilitation (Shei L. N. Mishra): (a) to
(c). The report of the Working Group
which is considering the matter 1s
still awaited and the details are yet
to be worked out.

Committee of Review of Rehabilitation

*272, Shrimati Jyotsna Chanda: Will

the Minister of Labour and Rehabi-
litation be pleased to state:

(a) whether the Commuttee of Re-
view of Rehabilitation has submitted
its report;

(b) if so, the nature of the recom-
mendations made therein; and

(c) if not, when it will be submit-
ted?

The Minister of State in the Minis-
try of Labour, Employmen: and
Rehabilitation (Shri L. N, Mishra):
(a) No, Sir. The Committee was set
up in January, 1967, but has not so
far been able to commence its work.

(b) Does not arise.

(c) In the Resolution constituting
the Commitlee, it has been asked to
submit its report “ss early as practi-
cable®.
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Alleged Cirenlar Issuned by Pak lligh
Cemmission

*274.8hyi Ram Krishan Gupta:
fihri Baburag Patel:
Dr. Mahadeva Prasad:
Shri Onkar Bingh:
8hri Onkar La} Berwa

Will the Minster of Home Affairs
be pleaseq to state:

(a) whether Government huve le
ceived any letter from the Wust Ben-
gal Government asking whecher -
munal proceedings should be started m
connection with an alleged circular of
the Pakistan High Commussion 1n india
involving India’s securnty; and

(b) if so, the action taken L:eicon’

Tne Mimster of Home Affawrs (Shn
Y B. Chavan): (a) and (b). The
Goivernment of India have not receiv-
ed any letter from the Government
of West Bengal in regard to any cir-
cular of the Pakistan High Commis-
sion mn India The Government ot
West Bengal had, however, sought
the views of the Central Government
as to whether action could be taken
under rule 41 of the Defence of India
Rules. 1862 in commection with a
pamphlet, found in circulation in cei-
tain areas of the Slate on the eve ot
the General Elections, which contain-
ed photostat copy of a letter alleged
to have been written by the Pak.stun
High Commissioner in India to th.
Foreign Minister of Pakistan. The
pamphlet, which bears no name of 11>
printer or publisher, and which has
been described by the Pakistan High
Commission as forgery, sought to
create the impression that Shri Atulya
Ghosh is a paid agent of Pakistan
The State Government were of the
view that as the leaflet was intended
or likely to prejudice Indias re'ations
with a foreign power and also to
prejudice the maintenance of public
order, it was a prejudicial document
within the meaning of rule 35 (7) read
with rule 35(6)(a) and (b) of tae
Defence of India Rules. Since Gov-
ernment’s policy is to restrict the use
of the Defence of India Rules, out-
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side certain border areas, to the pur-
poses connected with national secu-
rity, the State Government was ad-
vised not to make uss of the Defence
of India Rules.

indian Audit and Accounts Depart-
ment Employees Union

“275 Shri Umanath:
Shri C. K. Chakrapani:
Shri Paittiah Gopalan:
Shri K. M, Abraham:
Shri V. Vishwanatha Menon:
Shri K. Anirndhan:
Shrimati Suseela Gopalan:

'Will the Minister of Home Aflairs
be pleased to state

(a) whether the Indian Audit and
Accounts  Department  Employces
Union has since been recognised;

(b) if not, the reasons therefor;

(c¢) whether the rules for 1the re-
cognition of Government opr:ployscs’
unions have since been finalixed;

(d) if so, the details thereof,

(e) if nol, the rcasons for the delay
in formulating the rules, and

(f) when it 1g proposed to ue finalis-
ed?

The Minister of Home Affairs
(Shrl ¥. B. Chavam);: (a) All-India
Non-gazetted Audit §& Accounts
Association 1s now being treated as
1ecognised for purposes of partici-
pation in the scheme for joint con-
suliative machinery and compulsory
arbitration for Central Government
employees.

(b) Does not arise.
(c¢) No, Sir.
(d) Does not arise.

(e) and (f). The scheme for joint
consultative machinery and compul-
sory arbitration for Central Govern-
ment employees has been started for
an experimental period and the
question of framing formal rules for
the recognition of associstions and
unions of Government employees
will be taken up in due course.
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Retrenchment in Ms, Braithwalite
and Company, Calcutia

*278. Shri Indrajit Gupta:; Will the
Minister of Labour and Rehabilita-

tion be pleased 1o state:

(a) whether the Labour Miuisler of
West Bengal has approached him fo1
taking suitable action to avert the
threatened retrenchment of about
2,000 engineering workcals of M/s.
Braithwaite and Company, Calcutla,
who are pleading reduction of rallway
wagon orders for taking such a course,

{b) whether he has taken up tls
matter with the Railway Board; and

(c) if so, the result thereo!?

The Minister of Labour and Reha-
bifitation (Shel Hathi): (a) Yes.

(b) Yes.

(c) The matier is being examined
in consultation with the Rallway
Ministry.

Engineering Concerng in Calcuita

*278-A. Shrl Indrajit Gupta:
Dr. Ranen Sen:
Shri J. M. Biswas:

Will the Minister of Lafbour and
Rehabilitatlon be pleased to state:

(a) whether Government are
aware that several large-scale
Engineering concerns in the Calcutta
atca propose to retiench a total of
over 5000 workers on the plea of
shorlage of Government ordeis, raw
materials and components,

(h) whether any ac ion has been
taken in consultalion with the Indian

Enmineeting Association to enable
suth firmg to woik at full capacity
and to avod closures and lay-offs,

and

(¢) how far these signs of reces-
sion 1n the Engineering industiy are
the consequence of devaluation”

The Minister of Labour and Reha-
bilitation (Shri Hathl): (a) Reports
have been  received regarding
retrenchment of <ome workers by
the Engincering concerng in Calcutta
The Government have also

arca
1raceived a communicstion  from the
West Bengal Government that for

want of orders for Railway Wagon
one Engineering Company 1s likely to
reirench about 2,000 wmkers,

(v) and (¢) The ma‘ter is under

examination.

C.B.I1. Report on Former Orissa
Ministers
*279. Shri Surendra Nath Dwivedy:
Shri Nath Pal:

Will the Minister of Home Affairs
be plcased to state:

(a) whether any official request has
ever been made by the State Govern.
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ment of Orissa for a copy of the CB.I.
report on allegations against the
former Orissa Ministers;

(b) whether the present Chief Mi-
nister has asked for a copy of the re-
port; and

(c) if so, the objections, if any,
Government have in supplying a
copy to the Government of Orissa?

The Minister of Home Affairs (Shri
¥. B, Chavan): (a) Yes, Sir, The
matter is under consideration.

Central Wage Board for Coal
Mining Industry

*280. Shri Deven Sen: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether Government have ro-
cewved the recommendations made by
the Central Wage Board for the Coal
Mining Industry;

(b) it so, when;

(c) whether Government have
cepted the recommendations, and

(d) if not, when a decision iy likely
to be taken?-

The Minister of State in the Minis-
try of Labour, Employment and
Rehabilitation (8hri L. N, Mishra):
(a) Yes, Sir.

(b) In February, 1867.

ac-

(c) and (d). The recommendalions
of the Board are under the conside-
ration of the Government. The
decision will bebb announced as soon
as posible.

Prohibition

*281. Shri Mohasin:

Shri Chintamsni Panigrahi:
Shrli Vasudevan Nair:

Shri C. Janardhanan:

Shri P. C. Adichan:

Shri K. Lakkappa:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that some of
the States have scrapped prohibition;
and
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(b) the policy of the Central Gov-
ernment in this regard and how Gov-
ernment intend to implement the
same?

The Minisier of Stale in the Minis-
try of Home Affairs (Skri Vidya
Charan Bhukla): (a) and (b). Infor-
mation is being collected and will be
laid on the table of the House.

C.B1. Report on Orissa Affairs

*282. Shri Bafourso Patel: Will the
Minister of Home Affairg be pleased
to state:

(a) whether it is a fact that on Lhe
3rd March, 1985 a document described
as the C.BI. report was laid on the
Table of the House by a Member;

(b) whether it made damaging re-
velations about the alleged malpracti-
ces committed by the two former Chief
Ministers of Orissa;

(c) whether 1t 1s a fact that the
late Prime Minister, Shri Lal Bahadur

Shastri had promised to take legal
action against them;

(d) whether such action ha: been
taken;

(e) if so, the nature and details

thereof; and
(f) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) and (b). Yes, Sir,
A document described as the C.B.L
report was laid on the Table of the
House by a member. It made cer-
tain allegations against former Chief
Minister of Orissa.

(c) to (f). Attention is invited to
the answers given to the Starred
Question No. 175 in Lok Sabha on
23rd February, 19668 and to Unstarred
Question No. 157 on 2nd November,
1968. The position remains un-
changed.

Special Agency for Dispesal of -Tax
Matters

*282-A. Shri 8. E. Damani: Wil
the Ministe rof Home Affairs be
pleased to state:

(&) whether Governmant was con-
templating the establishment of &
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special agency for disposing of the
tax matters pertaining to writs and
appesis in Law courts;

dlb} if so, the broad detajls there-
H

(c) f not, at which stage the consi-
::;ltion of such a proposal is pend-
?

The Minister of Home Affgirs (Shri
Y. B. Chavan): (8) ip [r). There 2%
no such proposal yet before the Gov-
ernment. Owing to constant jncrease
in the litigation and the complexity
of tax laws, the former Law Minis-
ter, Shri G. S. Pathak, had an idea
of having a Central Tax Court, which
would decide taxation cases espe-
cially under the Centra' Acts,

Allgcation for Education jip the
Fourth Plan

*283. Shrimatl Tarkeshwari Sinha:

Will the Minister of Edugation be
pleased to state-

(a) whether Government's atten-
tion has been drawn to the gtatement
made by Dr V. K. R. V. Rap, that re-
duceg allocations for education in the
States’ Fourth Five Year Plan as ap-
proved by the Planning Comm-ssion
will adverse'y affect the programmes

of qualitative improvement particu-
larly at the primary and secondary
levels;

{b) whether Dr. Rap had  further

suggested that by cutting down of
strategic programmes, the objective of
linking education with  production
would not be achieved: ang

() if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
Triguna Sem): (a) and (b). Yes, Sir.

(c) We have represented to the
Planning Commission that the ori-
ginal allocation of Rs. 1210 crores for
education should not be reduced The
decision of the Planning Commission
on the statement of Dr. Rao is aiso
awaited.

Telegraph/Telephone Services

*284 Shrl Burendrs Kumar
Taparish
Bhri D_ 8. Patil:
Shri A. V Patll:

Will the Minister of Commanica.
tions be pleased to state:

(a) whether Government are aware
of the public discontent in yegurd tv
(1) the operational inefficiency. both
mechanical and manual, of the tele-
phone, telegraph and the telecommu-
nication services in the country and
(11) the discourteous attending of the
uPerating staff, particularly Trunk
vperators; and

(L) if so, the steps taken to im-
prove the standard of operation of
these servicea?

The Minister of State in the Depart-
mentis of Parliamentary Affairs and
Communications (Shri J. K. Gujral):

(a) (1) Complaints are received but
these are not many compared to the
magnitude of the services rendered.

(n) Such complaints are very few

(b) Besides investigation and reme-
dial action for each individual case
of complaint attention 15 given to
traiming and supervision of staff as
well as maintenance of line and

equipment With the introduction of
advanced technology in Jocs) and
trunk communication service the

standard of service i1s expected to
improve progressively.

Recommendations of Education
Commission Report

*285. Shri Vasudevan Nair:
Shri C. Japardhanan:
Shri P. C. Adichan:

Wwill the Minister of Education be
be pleased to state:
(a) whether any comments had

been asked for from the State Gov-
ernments on the Education Com-

mission Report;
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(b) if so, the number of Stawe Gov-
ernments which have offereq their
comments; and

(¢) the steps being taken *no imple-
ment the recommendations?

The Minister of Education (Dr.
Triguna Sen): (a) Yes, Sir.
(b) So far, comments have been

received from the State Governments
of Andhra Pradesh, Gujarat, Kerala,
Madras, Orissa and Uttar Pradesh.
The comments of the other Stal2?
Governments are awai'ed,

(¢) A programme for implement-
ing the Report of the Education Com-
mission has been drawn up. The
Education Minister would be paying
visits to several States for indivi-
dual discussions with State Govern-
ments. A Conference of State Edu-
cation Ministers i3 being convered
on April 28 and 28. A Committee
of Members of Parliament is being
set up to consider the Report and
a discussion thereon will be raised in
the next session of Parlinment. In
the light of these discussions, it is
proposed to take decislons on the
major recommendations nf the Com-
mission and to draw up a programme
for immediate action. To the extent
financial resources permit, steps to
implement this programme will be
taken from 1967-68 itself.

Urdua as second Language In Bihar

“286. Shri K. R. Ganesh: Will the
Minister of Home Affairs be pleased
to slate:

(a) whether it is a fact that the
Bihar Government have made s policy
statement making Urdu as the second
official language of the State: and

(b) whether there is a proposal
under the ronsideration of Govern-
ment to ask other State Govern-
ments to make Urdu as their second
official language, where there is a
substantial Urdyu speaking population?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidys
Charan Shukia): (a) In his Address
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to the new State Legislature on 1ITth
March, 1967, the Bihar Governor
stated that recognition wotlld be
given to Urdu as the second official

language in the State.
(b) No Sir.

Booking of Telegrams at Jaipur,

*287. Dr. Karnl Sikngh: Wil] the
Mmister of Communicationy be pleas-
cd to state:

(a) whethey It is a fact that tele-
grames tendered by the Opposition
Leaders in Rajasthan at Jaipur on the
8th March, 1867 were not bonked:

(b) whether Government are aware
that such important telegrams could
be transmitted only with the assis-
tance rendered by the authorittes In
Delh: on that day: and

(c) the rcasons for the restrictions
s0 imposed by the Posts and Tele-
graphs Department causing sudden
inconvenience to the pub'ic?

The Minister of State in the Depart-
ments of Parliamentary Affairs
and Communications (Shri L K.
Gujaral (a) and (b). No Sir,

(c) Transmission of some tele-
grams after booking was however,
withheld on the 8th March, §7 under
section 5(i) (b) of the Indian Tele-
graph Act,

Pandey Commission Report on Bastar
Incidents

*288. shri Nath Pai:
Shri Hukam Chand
Kachhavaiya:
Shri Ram Singh:
Shri Naraln Sarup Sharma:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have re-
ceived a copy of the Pandey Commis-
sion Report on the Incidents of Jag-
dalpur (Bastar);

(b) whether Government
studied the Report; and

(c) whether a copy of the Roport
will be laid on the Table of the
House?

have
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The Minister of State in the Minis-
iry of Home Affairs (Shri Vidys
Charan Shukia): (a) Yes, Sir.

(b) 8ince the Commission was
appointed by the state Government
it is for them to consider ihe report.

(c) In view of the fact that the
report has already been made public
by the Government of Madhya pro-
desh, it is not proposed to lay a copy
on the Table of the House. A few
copies will, however, be made avail-
able to the library.
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Postal Marks

510. Dr. Karni Singh: Will the
Minister of Communications be pleas-
ed 1o state:

(a) whether 1t is a fact that the
postal marks (Seals) of the Delhi
Post Offices are so worn out that
even the date of posting cannot be
read clearly; and

(b) if so, the steps taken to Imp-
rove the matters?

The Minister of State in the Depart-
menis of Parliamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) As a rule, worn out stamps
are rcplaced as soon as they become
unfit for use. However, the mair
cause for illegible impressions is due
to the fact that some officials do not
take sufficient care in obtaining clear
and lepible impressions particularly
during rush periods.

(b) The following steps have been
taken:

{i} Detailed instructions have heen
issued to heads of offices to check the
rondition of stamps perindically and
1o ensure that they are regularly oiled
and cleaned.

(ii) A machine has been devised
{io clean stamps and this machine has
been supplied to a numbe: of large
offices.

(iii) Heads of offices have  beer
asked to exercise proper supervision
on the work of those who are entrus-
ted with the stamping duties.

tiv) Action is also being taken to
cnsure that the stamps and  seals
manufactured by the Postal Stamps
and Seals Co-operative Society, Ali-
garh, are of the requisite standard.

(v) Special drives are also being
conducted from time to time to check
whether impressions of stamps are
legible and clear.
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Promotions in the Cemtral Efindi
Directorate

511, Shri KEanwar Lal Gupta:
Shri ¥ashpal Singh:

Wil1 the Minister of Education be
pleased to state:

(a) whether some promotions for

the posts of Upper Division Clerks
were made in the Central Hind:
Directorate in 1861 against the

orders of the Ministry of
Affairs;

Home

(b) if so, whether any action has
been taken against the offiter con-
cerned Wwho committed this irregu-
larity;

(c) whether any benefit of senior-
ty or otherwise has been given to
the persons who were adversely
affected on account of thesc irregular
promotions; and

(d) if not, the reasons therefor?

The Minister ot State in the Minis-
try of Education (Prof. Sher Singh):
(a) In 1961, a few posts of Upper
Division Clerks in the Central Hindi
Directorale were filled by promotion
of L.ower Divislon Clerks on the basis
of seniority-cum-fitness, The senio-
rity list had bcen prepared by the
Directorate tentatively in accordance
with the instructions issued by the
Ministry of Home Affairs in the year
19489, It later transpired that the
Ministry of Home Affairs had revised
those instructions. The seniority list
was accordingly reviewed in the light
of the revised instruction in consul-
tation with the Ministry of Home
Affairs and a fresh seniority list was
drawn up. The promotions made
earlier on the basis of the old tenta-
tive seniority list were thereafter
reviewed and persons promoted ac-
cording to the revised seniority list.

(b) It was bonafide mistake and
the question of taking any action
agains! any officer was not conside-
red necessary.
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(¢) and (d). The promotess have
been given seniority from the date
of their promotion. A few persoas
have, however, represented in the
matter and their representations are
under active consideration,

Grants to Politica]l Sufferers

512, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaks:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of applicatiuns re-
ceived from the political sufferers 1n
Orissa for grants by the Centra' Gov-
ernment during the last four months;
and

(b) the amount of financia] assis-
tance provided to them during the
same period?

The Minister of State in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) Three.

(b Rs 300- granted 1o onc of
them.

Sitrength of Judges of High Courty

518. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka-

Will the Minister of Home Afairs
be pleased to state:

(a) the total strength of High Court
Judges in India at present; and

(b) the number of Scheduled Caste,
and Scheduled Tribes amongst them?

The Minister of Home Affalrs (Shri
¥. B. Chavan): (a) 222 as on 1st
Apnl, 1967.

(h) Government do not keep any
record of the caste to which a High
Court Judge belongs.
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Scheduled Oastes and Scheduled Tribes
Candidates Regisiered Inm Empioy-
ment Exchanges

514, Shri Dhuleshwar Meenu.
Shyl Ramaohandra Ulaka:

Will the Minister of Labour and
Behabilitation be pleased to state-

(a) the number of candidaies be-
longing to the Scheduled Castrs and
Scheduled Tribes registered with the
various Employment Exchanges in
Orisza as on the 31st December, 1865;
and

(b) the number out of them provid-
ed with employment assistance upto
the end of December, 19667

The Minister of Labour and Reha-
bilitation (Shri HathD): (a) and (b).
Information is given below:—

No on No. pla-
Category of applicants Live ced mn ¥
Register  employ-
as on ment
31-12-66 dunng
Jan.-
Dezember,
1966
?cbeduled Castes 6,473 1,899
-
Scheduled Tribes 8,204 1,625

Deposits in Post Offices

§15, Bhri Dhuleshwar Meena:
Shri Ramachandm Ulaks:

Will the Minister of Communica-
tions be pleagsed to state the amount
of gross deposits in wvarious Post
Offices of Orissa under the scheme
of Small Savings Drive as on the 31st
December, 19667

sSharAd\TEaTY.. o

savings schemes in all the Post Offices
In Orissa as on 31-12-88 iz not rea-
dily available. However, the total
amount of deposits during "the period
from 1-4-66 to 31-12-86 is Ra.
8.48.80,000 and the amount of Net

Deposits for the same period is Rs.
2,20,15,000.

Agricultural and Plantation Workers®
Trade Unions

516. Shri 8. C. Jha: Will the Min-

ister of Labour and Rehabilitation
be pleased o state:

(a) the present number of the agri-
cultura’ and plantation workers in
the country; and

{b) the number of Trade Unions re-
presenting the agricultural and plan-
tation workers?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) and (b).
The present number of agricu'tural
and plantation workers and the Trade
Unions representing them is not
readily available. However, the infor-
mation available js given below:—

(£) No. of agricul-
tural workers as
per Census of

(i) No. of planta-
tion workers as

3-1§ crores '

per  Census
India 19€1

(#5) No. of Trade
Unlgm Tepre-
enting l‘ﬁﬂﬂ-
tural workers .

11-90 lakhs

247
(i) No. of Trade
Unions

a Topre-
genting plants-
tion .

130
e wrk o S ¥ ot

517. ot ¥e five wiftew :
off o :
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New Schools opened by NDMC,

521. Shri Eswara Reddy: Will the
Minister of Education be pleased to
state:

(a) the number of new schools
opened by the New Delli Municipal
Committee during the years 1065-88
m 1966-87 and the details thereof;

{b) the reastns for not opening
more mew schools in 1906-8T?

The Winister of State n the Miule-

-

try of Education (Shri Bhagwat Jha
Asad): (a) 1865-86 2 Schools:

1 MBPrmnySd:wlUw
Cobnysml’atd

g l’nmlry Schoo! No s
Kldwalﬂmr New Delh

1966-67 Ml

(b) The enrolment position in 1968-
67 did not warrant the r el for open-
ing any new school.

Merger of New Delhi Schools

522. shri Eswara Reddy. Wil the
Mimster of Education be pleased 1o

state

(a) the number of schools managed
by the New Delht Mumcipal Com-
mittee 1n 1966-67 and the number of
children studymg in the<c schools,

(b) whether there 18 a propo-al to
merge various schools 1in the same
locality into ome school nd if <o the
reasons therefor

(¢) whether teachirs and Head-
masters of these schools have objected
to such a merger on the ground that
after merger, the aumber of children
in each schools will be un-manage-
able, and

(d) if so the derision taken in the
matter?

The Ministey of State in the Minis-
try of Education (Shri Bbagwat Jha
Asad), (a) Number of schools 81

Numbe, of children attending
26 (53

(b) Yes, Sir 8 Primary schools are
to be merged with effect from
1-5-1867 'This is being done in order
to reduce the number of tenied
schools, minimise overhead expendi-
ture and to have effective control and
supervinin over the school children

(e) No, Bir
{d) Question does not arise

ey —— s

v . ~ ".
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Bchools In New Delhi Area

523, Shrl Eswara Reddy: Will the
Minister of Educatlom be pleased to
state:

(a) the number of schools in New
Delhi area managed by the Delhi
Municipal Corporation and the Delhi
Administration; and

(b) whether all these schoo s work
in double shifts?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) Delhi Municipal Corpora-
tion: 428 schools.

Delhi Administration: 89 school-

(b) No, Sir, the number of schools
working in doubie shifts is as  fol-
lows: —

Dejhy Municipal Corpora-
tion: 401 schools,

Delhi Administration: 28 schools.

Christlan Missionaries in India

524. 8hrl Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Christian
missions and missionaries in India;

(b) the different countries from
where they have come;

(c) the names of the countries and
amount of funds received by these
missionaries;

(d) the number of Hindus convert-

ed hv these missionaries, State-wise,
during the last five years;

(e) the districts where these mis-
sionaries have been extra active;

(f) the steps taken to stop mass
conversions in the country; and

(g) if not, the reasons therefor?

The Minister of State in the Mimis-
try of Home Affairs (Shri Vidya
Charan Shuk¥): (a) The number of
recognised foreign missions and that
of foreign Christian Missionaries re-
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gistered in India azx on lst January,
1966 was 114 and 4,214 respectively.

(b) Almost all the countries of the
world.

(c) A statement giving information
for the year 1965, which is the latest
available, is laid on the Table of the
House. [Placed in Library. See No.
LT-242/617.]

(d) and (c). There is no law pro-
viding for the registration of conver-
sions from one re'igion to another.
The information asked for according
to religion, States or regions is not
therefore, available. However, 8305
persons are resorted to have been
baptised or converteq into Christia~
nity since 1962.

() No instarce of mass conversions
have come to notice,

(g) Does not arise.
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(7) ¥ Prir sw wafma qut
¥ A sriagt & fag dw Ry
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Schooly rnu by Christian Missions

528. Bhri Baburap Patel: Will the
Minister of Education be pleased to
state:

(a) the number of schools run by
the Christian Missionaries in India;

(b) the number and names of those
among them that get State aid;

(c) the total amount of State aid
given to such schools;

(d) whether these Mission-owned
schools insist on teaching Christian
prayers and the Catechism to the non-
Christian children; and

(c) 1t s0, the
schools?

The Minister of State in the Munis-
try of Education (Shrl Bhagwat Jha
Aszad): (a) to (e). The information s
being obtained and will be laid on the
Table of the House

number of such

Firing at Tmphaj

527. Bhri M. Meghachandm: Wi'l
the Mimister of Home Affairs be
pleased to refer to the reply given
to Starred Question No, 737 on the
8th December, 1965 and state whether
Government have taken any decision,
in pursuance of the Mitra Commis-
sion report to take action agalnst
those Officers who were held responsi-
ble for the firing at Imphal opn the
27th August, 18857

The Minister of State In the Minis-
try of Home Affaira (Bhri Vidya
Charan ShunkWa): A case has been
registered by the Central Bureau of
Investigation, under secsion 302/304/
304A/307 and 308 TPC read with sec-
tion 34 TPC, against officers and men
of 1st battalion Manipur Rifies, in res-
pect of the second firing in which one
Waikhon Nilmani Singh, died. The
investigation of the case is in progres
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Atiack by Nagas on Chandel
Headguarters

529. shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state.

(a) whether Naga Hostiles equipped
with automatic weapons made a sur-
prise attack on Chandel Headquarters
of the Tengnuopal Sub-division of
Manipur bordering upper Burma on
the 22nd February, 1067;
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(b) if so, the facts of the incident;

(e)theuﬂonhkmlnthemltun

The Minister of State in the Minis-
try of Home Affairy (SBhri Vidya
Charan Bhukla): (a) and (b). On the
22nd February, 1067 at 0325 hours
about forty Naga hostiles attacked
Tengnuopa' Sub-division Headquarters
at Chandel by opening fire from all
directions. The fire was returned bY
the Manipur Rifles and police and the
exchange of fire continued till 0530
hours. There were no casualties on
our side

(c) A case has been registered at
Chandel Police Station and investiga-
tion 15 proceeding.

Tranafer of Files from Punjab Courts
to Himachal Pradesh

530. Shri Hem Raj: Will the Minis-
ter of Home Affalrs be pleased to
state:

(a) whether it is a fact that on the
Teorganisation of Punjab, the Judicial
and Revenuc files relating to the
Punjab Hill Areas which have been
merged with Himachal Pradesh have
not been transferred to Himachal
Pradesh from the Punjab Courts;

(b) whether It is also a fact that
iitigants in Himachal Pradesh are
suffering as decision on their cases
cannot be taken in the absence of
these files; and

(e) if so, the reasons for the files
not being transferred to Himachal
Pradegh?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukla): (a) and (b) No, 8it.

(c) Does nol arise,

Cochin Dock Labour Boara
531. Shri Indrajit Gupta; Will the
‘Minister of Labour and Rehabilitation
be pleased to state:
(a) whether it is a fact that the
Kerala High Court has issued an
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injunction againgt the Cochin Dock
Labour Board restraining the Board
from implementing its decision of the
8th December, 1968 holding workers,
who were on strike, as having aban-
doned employment;

(b) whether the Central Industrial
Relations ‘machinery had earlier
advised the Cochin Dock Labour
Boargd against the above decision; and

(c) the action taken to prevent the
Cochin Dock Labour Board from
implementing this illegal decision?

The Minister of Labour and Rehabi-
litation (Shri Hathl): (a) The Kerala
High Court had issued an injunction
on the 17th January, 1867 but later
it was vacated on the 6th March, 1967.
The Union then filled an appeal which
;ns also dismissed on the 27th March,

287,

(b) No

(¢) The Cochin Dock Labour Board
was advised to dispose of the question
of action against the striking workers
under the Standing Orders as early as
possible In terms of its decision om
25th March 1967. the Bourd has taken
back the workers who were on strike
from 1st to 8th Deccember, 1966.

Written Answers

Dumpsy of Arms and Ammunitien
Unearthed in Kashmir

532, Shrl Yashpal Singh: Will the
Minister of Home Affairs bz pleased
to slate:

(a) whether it 13 a fact that during
the last week of December, 1988,
Central Reserve Police unearthed
arms and ammunition dumps in Kash-
mir; and

(b) if so, the steps taken to stop

such infiltration of ammunition?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir;

(b) Guarding of CFL{border by the
security forces and vigilance,



3851

U.8, Lean for Technical Tasiitutes

533. Bhrl Yashpal Singh: Will the
Minister of Education be pelased to
refer to the reply given to Unstarred
Question No. 2627 on the 30th Novem-
‘ber, 1968 and state the progress so
far made in the negotiations for a loan
from the Government of US.A. to
meet the requirements of technical
institutes in respect of procurement
of equipments manufactured in that
country?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Aszad): The United States Agency for
International Development has autho-
Tised a loan of § 12 million for pro-
curement of equipment etc, from the
U.S.A, The draft loan agreement is
being discussed with the U.S. autho-
rities.

Levy on Industry for Fiaaneing
Technical Education

534. Shri Yashpal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 2624 on the 30th Nov-
ember, 1966 and state-

(a) whether the recommendation
regarding the levy on industry to raise
funds for financing technical educa-
tion has since been considered by Gov-
ernment; and

(b) if so, the decision taken there-
on?

The Minister of Btate in the Minin-
4ry of Education (Shri Bhagwat Jha
Azad): (a) No, Bir,

(b) Does not arise,

“Theft of Cars and Sceoters in Delhi

535, Shri Yashpal Bingh:
Bhri Hukam Chund
Eechhavaiya:
Will the Minister of Home Affairs
be pleaseg to state:

(a) whethey it iz a fact that cases
<f theft of cars and scooters have com-
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siderably increased in the capltal dus-
ing the last three months;

(b) the number of cars|scooters
stolen during this period;

(c) the steps taken to check this
menace; and

{d) the number of persons arrested
in this connection?

The Minister of Biate in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukia): (a) and (b), While
there has been some increase in the
cases of cap thefts, the number of
scooter thefts has gone down appre-
ciably during the period from Ist
December, 1886 to 28th February,
1867 as compared with the correspond-
ing periods of 19685 and 1986. The re-
levant statistics are given below:—

’ No. of No. of
Period cars Scooters
stolen stolen
1-12-65 to 28-2-66 . 30 47
1-12-66 1o 28-2-67 . 36 30

(c) The following steps have been
taken to deal with the problem of
motor vehicles'scooter thefts:—

(1) The Auto-theft Squad in the
Crime Branch of Delhi C.ID.
has been dealing with cases of
car thefts since April, 1963,
This Squad functions under
overall supervision of a Dy
Supdt of Police of the Crime
Branch and work round-the-
clock. As soon as a car theft
is reported at a police station
or to the Police Control Room,
information is passed on im-
mediately to the officers of
the Squad who take up in-
vestigations. Cases of scooter
thefts and thefts of other auto-
mobiles are handled in each
of the three police districts by
a specially earmarked staff.

Plain clothed men have been

il
(]d-l-.lledlnthedhcted-mq
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to detect the culprits and also
to lay traps.

Division officers and beat
constables of the affected
police stations have been ins-
tructed to be vigilant.

(iii)

(iv) Surveillance over the move-
ments of the previous convicts
and suspects in car|scooter
thefts is being maintaineg by
the Crime Branch with the
help of local police.

(v) Intclligence is collected through
persons dealing in auto parts
and other sources.

(vi) The Delhi Police are in touch
with their counterparts in
Bombay and Calcutta, for
purposes of investigation.

(d) 14 persons have been arrested
in car thefts cases and 13 persons in
scooter theft cases reported to the
police during the period 1st December,
1966 to 28th February 1967.

Employment of Educated and Trained
Women

536. Shri S, C. Samanta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether Government’s attention
has been drawn to the statement
made by Smt. Durgabai Deshmukh at
the meeting of the National Council
for Women’s Education held on the
8th March, 1967 in New Delhi that
15 lakhs of educated and trained
women were sitting idle;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether it is also a fact that
women, who are trained in the poly-
technics are also not finding any em-
ployment; and

(d) if so, the steps taken to pro-
vide ful] employment to trained and
educated women?

The Minister of Labour and Rehabi-
Jitation (Shri Hathi): (a) No.
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(b) Does not arise.

(c) No country-wide survey in this
regard has been made.

(d) The wvarious development
schemes in the Five Year Plans are
expecteq to lead to larger employment
opportunities for the educated and
trained persons including women,

Hindi Classes conducted by the Home
Ministry

537. Shri D, C, Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
number of persons joining Hindi
Classes conducted by his Ministry has
decreased; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir. The
number of trainees, which had decreas-
ed from 40,500 in October, 1965 to
26,500 in July, 1966 has since then gone
up again to 34,500 in October, 1966 for
which latest figures are available.

(b) Does not arise,

Explosion of Cracker in Regal Park,
New Delki

538. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a man was arrested on
the 27th February, 1967 for cracker
explosion in Regal Park, New Delhi
where a Jan Sangh Rally was being
held;

(b) whether enquiries in to the
matter have been completed; and

(c) it so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The investigation is in nrogress

(c) Does not arise.
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Temporary Central Governmeni
Employees

540, Shri Hukam Chand Kaccha-
* yaiya: Will the Minister of Home
Affairs be pleased to state:

(a) the number of Class IIT and IV
Government Employees in the various
Ministries who have put in more than
three years service in their particular
grade but are still temporary;

(b) the number of Government Em-
ployees wh' have been working as
L.D.Cs. for the last ten years but who
have not been promoted; and

(c) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). The requi-
site information is being collected and

will be laid on the Table of the
House.
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Indo-American Educaticnal
Foundation

542, Shri C. C. Desai:
Shri Nath Pai:
Shri R, Barua:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
proposal to set up an Indo-American
Educational Foundation in India has
been shelved:

(b) if so, the reasons therefor; and

(c) if not, the upto-date progress
regarding the setting up of the
Foundation?

The Minister of Education (Dr.
Triguna Sen): (a) to (c¢). Thore has
been no discussion or correspondence
on the subject belween the Govern-
ments of India ang the United States
of Awmerica in recent months. The
position remains the same as stated in
reply to Question No. 63 on 27th July,
1966 in the House.

Indiscipline among Students

533. Shri C. C. Desai:
Shri S. M. Banerjee:
Shri M. V. Rajasekharan:
Shri R. Barua:
shri D. N. Paiodia:
Shri Ram Charan:

Wili the Minister of Education be
pleased to state:

(a) whether any steps have becn
taken by Government to check grow-
ing indiscipline among the students
in the country; and

(b) if so, the details thereof and
the results achieved so far?

The Minister of Education (Dr.
Triguna Sen): A statcment giving the
required information is laid on the
Table of the House. [Placed in the
Library. See No. LT-243/67].



2857

Administrative Reforms Commission
544. Shri C. C. Desai:
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Will the Minister of Home Affairs
‘be pleaszed to state:

(a) the upto-date progress made by
the Administrative Reformg Com-
mission appointed by the Govern-
ment to streamline gdministration jn
the country;

(b) when the Commission is likely
to submit itg final report to Govern-
ment; and

(e) the action taken so far on the
recommendations contained in  t{he
Interim Report of the Commission?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shakla): (a) The Administra-
tive Reforms Commission has consti-
tuted 18 study teams and 3 working

groups for making intensive studies
and reporting on wvarious subjects
taken up for examination. In addi-

tion' 14 such groups have also been
constituted by several States for assis-
ting the Commission’ So far reports
from three study teams have been
received by the Commmission; most of
the remaining are expected to be
received by the end of May 1987. The
Commission has submitted an interim
report on the rederess of public grie-
vances' and expects to send anothor on
the machinery for planning during
April' 1967.

(b) It is not possible to give a firm
date at this stage, but the Commission
aims to complete its work by about
the end of 1967.
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(c) Attention is invited to0 para-
graph 14 of the President’s Address to
Parliament on the 18th Maren 1967,
which states the present pomtion in
regard to the interim report of the

Commission,

National Commission en raboup

545, Bhri 8. M, Banerjee: Will the
Minister of Labour and kesabilitation
be pleased to state:

(a) whether Nationa] Commission
on Labour has started functioning;
and

(b) if 8o, the progress maaz by it?

The Minister of Labour ana Rehabi-
litation (Shri Hathi): (a) Yes.

(b) The Commission has neld two
meetings so far. It has decides on
its line of inquiry and drawm up the
programme of work, The Commis-
gsion hopes to submit its report to
Government by the 31st December,
1988
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Synthetic Protein from Coal

$47. Dr. P. Mondal:
Shri 8. C. Samanta:

Will the Mimster of Education be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the report
that the Dutch laboratories have
developed synthelic protein from
coal; and

(b) whether Government are ex-
ploring the possibilities of experimen-
tation of the process in the country?

The Minister of State in the Minis-
try of Edocation (Shri Bhagwat Jha
Azad): (a) Yes, Sir

(b) At present there is no experi-
mental programme in this regard

Shiv Sena, Bombay

548 Shbri A. K, Gopalan:
Shri Umanath:
Shri Namblar:
Shri Imdulal ¥Yajnik:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment was drawn to the activities
of the Shiv Sena against the non-
Maharashtrians residing in Bombay
city,

(b) if s0, whether Government con-
sider the activities of this organisa-
tion detrimental to the concept of
national integration; and

(¢) the steps taken by Government
to protect the non-Maharashtrians im
the State in view o! the possibilities
of its repercussions in other States?

The Minister of Staie in the Minjs-
try of Home Affairs (Shrl Vidya
Charan Bhukia): (a) The Govern-
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ment have received a number of
letters about the activities of the
Shiv Sena. They have also seen
ﬁT Press reports m this connec-

(b) and (c). The Government are
ascertaining the facts from the Gov-
ernment of Maharashtra

Indian Migrants from Burma

549. Shri Ramachandrs Ulnka:
8hri Dhuleshwar Meena:

Wi'l the Minister of Labour and Re-
hablilitation be pleased to atate:

(a) the number of migrants of
Indian origin from Burma during the
last three months; and

(b) the steps taken to rehabilitate
them”

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Bhri L. N. Mishra): (a)
3,515 repartiates from Burma have
arrived since 1st December, 1966

(b) A slatement
rehabilitation measures
schemes sanctioned for the repart-
riates from Burma is laid on the
Table of House. [Placed m Library.
See No LT-244/67.1

indiwcating the
taken and

Posting of CP.W.D. Personnel in
Himachal Pradesh

550. Shri Hem Raf: Will the Minis-
ter of Home Affairs be pleased to
state-

(a) whether 1t 18 g fact that a Cur-
cular [No F-1818|65 DH(S), dated
the 19th October, 1866] was issued by
his Minict'y to the effect that the
C PW.D. personnel were hable to be
transferred to the Himachal Pradesh
Union Territory;

(b) whether it is also a fact that
this Circular has created dissatisfac-
tion amongst the P W D, Staff of that
territory as it will deprive the Assist-
ant Engineers of that Territory te
get their promotion after the integ-
ration of the Punjab Hill Areas; and
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(e) if so, whether Government pro-
pose to keep out Himachal Pradesh
from the operstion of that Circular?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) Acording to
Circular No. F-18/18/65-DH(8) dated
the 168th October, 1966, 50% of the
posts of Assistant Engineers and
T5% of the posts of Executive Engi-
neers and above are to be filled by
deputation from the Central Public
Works Department, Central Water
& Power Commission and States.

(b) The Himachal Pradesh Engi-
neers’ Association have represented
that vacancies should be filled up by
promotion of engineers belonging to
the Himachal Pradesh administration.

(¢) The matter is under conside-
ration.

Pourth Plan Allocation for Danda-
karanya Project

551, Shrl Chintamani Panigrahi:
Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the provisions made for Danda-
karanya Project in the year 1867-68:

(b) whether the original provision
of rupees 30 crores in the Fourth
Plan period has been revised now;
and

(c) if so, to what extent?

The Minister of State in the Minis-
try of Labour, Employment and
Rehabilitation (Shri L. N. Mishra):
(a) Rs. 4'50 crores.

(b) & (c). Yes. Sir. The original

provision of Rs. 30 crores is proposed
to be revised to Rs. 27 crores.

Post Offices {0 be Opened in Orism,

652. Shri Chintamani FPanigrahi:
Will the Minister of Communications
be pleased to state the number of new
post offices proposed to be opened
in Orissa State during 1967-68 and
their location?

The Minister of State in the
Departments of Parliamentary Affalre
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and Comsswmications (Shri 3. K.

Gujral): Owing to the finaneial

stringency certain restrictions Thave
been imposed on the opening of new
Extra Departmental Branch Post
offices. In case these sre removed

100 Extra Departmental Branch

Offices are proposed to be opened in

1967-68. 12 departmental Sub Offi-
ces are also likely to be established.

The proposed location of 77 offices is

furnished in the statement laid on the

Table of House. [Placed in the Lib-
rary. See No, LT-245/67). The re-
maining proposals are yet to be fina-

lised.

Assistance o Primary Schools

553. Shri Chintamani Panigrahi:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2188 on the
23rd November, 1866 and state:

(a) whether the matier regarding
the pattern of Central assistance to
be given to the States for Primary
Schools during the Fourth Five Year
Plan has since been considered; and

(b) if so. the details thereof?

The Minister of State in the Minis-
try of Educatiom (Shri Bhagwat Jha
Azad): (a) and (b). The pattern of
assistance to be given to State Gov-
ernments under Elementary Educa-
tion has since been decided as fol-
lows: —

Pattern
of
Assistance
I Cmtrdp S Schemes
Ti Traiming (EL )
Correspondence Courses . 100%
11. Centrally S; Schemes
}"“" to transferved fto
tate Sx;gr N
tary Education=lm-
provement programmes 20%-
TII. Censrally Aided Schnms
General Education

Special Sd:unez for Girls
Education

mgnm odeme i.n
Schools

Tucher’c'lhmm.(!lm—
tary and Secondary) . 5
Other Schemes E .

&?’aii“e
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Continuance of English

555 shri Nath Pai:
Shri S. Supakar:

Will the Munister of Home Affairs
be pleascd to state:

(a) whether Government'’s attention
has been drawn tio the statement
made by the Chief Minister of Madras
that he will approach the Union Gov-
ernment for amending the Constitu-
tion to provide for the continuance
of English ag &n associate language;

(b) whether the Madrag Govern-
ment have sent any proposal to this
effect; and

(¢) if =0, Government's reaction

thereto?

The Minister of State in the Minis-
try of Home Affairs (Shrl Vidya
Charan Shukia): (a) Yes, Bir.

(b) No, Sir.
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{¢) Government have already
announced that legislation to give
statutory recognition to the assu-
rances given in regard to the Offi-
cial Lunguage of the Union will be
shortly introduced in Parliament.

Department of Youth Services

558. Shri Ram Kishan:
Shrl Yashpul Singh:
Bhri M. V. Raasekharan:

Will the Mimister of Education be
pleased to state’

{a) whether & new department of
Youth Services is homnz created im
his M:nistry to mobilize young people
for constructive activities; and

(b) if so, the detailg thereof?

The Minister of Fducation (Dr.
Triguna Sen): (a) and (b) A Division
of Youth S~rvices has been created
in the Mmstry of Education

Increase in Crimes in Delhi

B557. Shri Ramachandra Ulaka:
Bhri Dhuleshwar Mrena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there hag been an in-
crease in crimes of violence in Delhi
in the last four months; ang

(b1 if so, the remedial and preven-
tive measures proposed to be taken in
the matter?

The Minister of State in the Mins-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) No, Sir.

(b) Does not arise.
Expansion of Scientific and
Technological Research

558, Shri Ramachandra U'aka:
Shri Dhuleshway Meena:

Will the Minister of Education be
pleased to state:

(a) whether any plan has haen for-
mulated for expanding sclentific and
tachnological ressarch in India; and
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(b) if so, the broad features there-
of?

The Minister of State in the Mins-
ry of Education (Shri Bhagwat Jha
Asad): (a) The plan for expansion
of scientific and techonological re-
search as a whole during the Fourth
Five Year Plan is yet to be finali-
sed by the Planning Commission.

(b) Does not arise.

Pak. Spies in India

559. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Pakistani spies continu-
ed coming to India during the period
from December, 18686 to Fcbruary,
1887,

(b) the number of those apprehend-
ed during the above period; and

(e) whether some Indians have
also been apprchended for giving
shelter to them?

The Minister of State in the Miniu-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Nine-
teen persons were arrested during
this period on suspicion of spying
for Pakistan.

(c) Yes, Sir.

Markets on Assam-East Pak. Border

560. Shrl Vishwa Nath Pandey:
Will the Minister of Home Affairg be
pleased to state:

(a) whether it is 3 fact that the
Union Government have permitted
Assam Government to reopen markets
on ihe Assam-East Pakistan border
which were sealed after the conflict
with Pakistan in September, 1985;
and

(b) if so, the main causes of such
arrangements?
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The Mipister of State in the Minls-
try of Home Aflslys (Shri Viiys
Charan Shukla): (a) Yes, on a very
limited scale in respect of selected
‘hats’ only.

(b) The requirements of the local
population necessitated the opening
of border ‘hats’. A close watch is
however, being kept on the traffic
with Pakistan in these ‘hats’.

fargre ¥ § Fie Fefirer wiire @ sefrdy

561. it wieTC wre dewy ;. 74T
wgwvd WAl A4 AR A F WG
fir:

(%) warag A= ¢ fF fagre AopTe
& sfeww fafaw afas ¥ /v sfuwmfay
FIFE 7 AW Ray 97 A famr
ol

(w) afx &, At 33 9T ATFTTAY
¥ wfafear & 7

qe-wvd wwew § wve-wwy (off
fear s W) - (F) 077 (=).
A 7E | faETT s ¥ AT gEA
ST TEY gET

et % gk g

562. iy wiiwvT wre dvay ¢
it wrrw fag€y wedady :

w1 YT WY T F@OTR A
war fr

(¥) 1966—67 ¥ faeelt & faperdy
g gk

(&) 1965~c6 ¥ gaaT ¥ i
few afewar yfa gt ¢ ; o

(7) & O ¥ fodr w7 wrd-
st ot g ?
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quent shower & cow-shly (oY
flewr wew ) : (¥) 67

(@) 15 2 wfewer wi g€ &

(7) wx o el A T X
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off THTT & woaw w1 ] ¥ Jwy
¥ fad oo sferr afgr & Fars
STOET ¥ vl S o w1

% wite are fewmr v waw, W

563. off sifeTC WM AT ;¥
e 7=l 7 T A FEa fe

(%) =ar g w9 ¢ s v, a9-
o1 ¥ 3w WR A fawer ¥ ow 3%
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(@) =ar ag ot w= ¢ f fomior
wra fratf faaoon & e =@ far
T T R ; W

('l') mﬂla}m&mma’
W v & fraiosd # qu g #
fiferaT w9y W E AeTEAT 8 7

way-ard fawer aan were fanver §
et (st gy Twow)
(%) o &1, =, TowewT ¥ oqEE
T 7 fawrig area & o 7 7
Arw A (FTWT) A ATE ¥ UE
XTI g o W R

(&) ot 7 v Fraffear fraco
Fu @ oo g &y

(7) wora & fewsat 1967 ¥
QRN TF T EY AT F wrAw

Protection of Anclent Temples and
Monuments in Orisss

564, Shri Chintamani Panigrahi:
Will the Minister of Edncation be
pleased to state:

(a) whether any ancient temples
and monuments are proposed to be

taken over for protection in Orissa
in 1987-68; and

(b) the amount allotted for repairs,
maintenance and beautifying the
andient protected temples and monu-
ments in Bhubaneswar during the
Fourth Plan?

The Minister of State in the Mins-
try of Education (Prof. Sher Singh):
(a) Yes, Sir The Chausatti Jogini
temp'e and three adjacent temples
at Jharial in Bolangir District of
Orissa are under consideration for
protection n 1967-68

(b) Conservation and maintenance
of protected monuments 15 a notmal
activily of the Archaeological Survey
of India and funds requred for the
same are p-ovided from the Survey’'s
annual budget

Cases Referred to C B.I

565. Shri Abdul Ghani Dar: Will
the Mmister of Home Affairs be
pleased 1o state

(a) the number of cases refeired
to the Centia] Bureau of Investiga-
tion during the last one year,

(b) the number of cases deqiied
by the CBI. during the ahove pe-
ried, and

(c) the nature of cases relerred to
the CB.I?

The Minister of Home Affairs (Bhri
¥. B. CHavan): (a) The Special
Police Establishment took up 2466
fresh cases during 1968

(b) Of the 24868 cases, 1418 cases
have been decided as below:—

Sent up for trial in Courts—138.
Reported for regular departmen-
tal action—520

Reported for such action as deem-
ed fit by Ministries/Depart-
ments—244,

Closed for want of adequate avi-
dence—118.



2869

Remaining 1048 cases are pending
enguiry/investigation.

(c) The cases involved allegations
relating to bribery, criminal miscon-
duct (showing favours, causing illegal
pecuniary advantage, possession of
disproportionate assets ete.), mis-
appropriation, cheating, forgery, and
departmental misconduct by public
servants, and cheating and other mal-
practices by private persons.

Publication of Encyclopaedin in
Regional Languages

566, Shri Biswanaryan Shastri: Will
the Minister of Education be pleased
to state:

(a) whether Government have
any scheme for giving financial aid
for publication of encyclopaedia in
regional languages;

(b) if so, the regional languages
which will be covered®' by the
scheme and the amount proposed to
be given in each case; and

(c) whether such aid is to bhe
given directly to the institutions con-
cerned or through the State Gov-
ernments?

The Minister of State in the Minis-
try of Education (Prof. Sher Singh):
{a) Under the Scheme of Assistance
to Voluntary Organisations for Pro-
motion of Modern Indian Langauges
grants are given for preparation and/
or publication of encyclopaedias:

(b) Al] the Modern Indian Langua-
ges, other than Hindi and ' Sanskirt,
as set out in the Eighth Schedule to
the Constitution of India and other
recognised languages including tribal
languages are covered by the Scheme.
‘The amount of grants is determined
the merits of each case and for ap-
proved items only to the extent of 50
per cent of the total approved expen-
diture.

(c) Grants ave given direct to Vol-
untary Organisations/Institutions but
the requests for the same have to
<come through the State Governments
<xcept in the cases of organisations of
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all India chsracter whare the appli-
cations may be accepted directly.

Labour Unrest in Nelvell Lignite
Corporation

5¢7. Shri V. Krishnamoosthi:
Will the Ministey of Labour and
Rehabilitation be pleased to state:

(a) whether Government are aware
of the unrest among the employees
of the Neiveli Lignite Corporation;
and

(b) if so, the action taken to red-
ress the grievances of the employees?

The Minister of Labour and Rehalbi-
litatlon (Shri Hathi): (a) Yes.

(b) Some demands of a general
nature have been raised by unions
other than the one recognised by the
management under the Code of Dis-
cipline. The Assistant Labour Com-
missioner (Central) Madras has held
discussions with the parties with a
view to promote a settlement.

Investigation into escape of Political
Persons from Orissa

568, Shri 8. Enndn: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Government of
Orissag have sought the assistance of
the C.IB. in investigating the alleged
escape of certain political persons
from India after the announcement of
holding the judicial enquiry by the
Orissa Government into corruption
charges against certain persons in
power in Orissa since 1981; and

(b) if so, the details‘thereof?

The Minister of Home Affaire (Shri
Y. B. Chavan): (a) No, Sir.

(b) Does not arise.
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Clash with Mizos on 15-3-1967

574. Shri Vishwa Nath Pandey: Will
the Minister of Home Affairs be
pleaseq io state:

(a) whether it is a fact that one
Mizo hostile was killed and six others
were captured by the gecurity forces
in a few raidsg 1n hostile hide-outs in
Mizo hills on the 15th and 16th March,
1867; and

(b) if so, Government's reactiom
therate?

The Minister of Btate in the Minis-
try of Home Affalrs (Shri Vidys
Charan Shukla): (a) On the 1B5th
March 18687, one MNF hostile was kil-
led and six hostiles were apprehend-
ed on the 16th March, 1867 seven
MNF suspects were apprehended by
the security forces.

(b) Operations against the hostiles
will continue.
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Upgrading of a School in a Chandigarh
Village
577 8Shri Shri Chand Goyel: Wil
the Minister of Education be pleased
1o state;

(a) whether 1t 18 a fact that the
Gram Panchayat of Village Maliya of
the Union Territory of Chandigarh
has represented for the upgrading of
1ts school, and

(b) 1f so0, the decision tsken 1n the
matter?

oy wwre % Tow-wat (e
we fug) : (%) & (7). foogm w0
wE 9T FE I TG AT oow @y
firrg, Tl g€ U W AT W aar
gawr eew favwg weh @ ofee ¥
at-aw 1966 # Hifww g #r o
€Y qeg e o¢ ey fedr & faame
g w0 w3 fver

132 WYe, 1957 W frw st wr feure The Minister of State In the Minis-

= Wi try of Education (Shri Bhagwat Jha
ww & wm Aszad): () Yes Sir.
. (b) The matter is under active con-
576. Wt o Ty sideration of the Chandigarh Ad-
=fr o uW wEww mimstration
ol aevaw wwre wat Irregularities in Sangeet Natak
Akademi
war e welr aE Fary ¥

sy fis -

.(w) wvag aw & f& 12 W,
1967 wY u: fad¥ly folt HRm ware
far ¥ fewc @ d wmr m¥ ¥ ;
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MTRM by tha fomer
Becretary the Sangeet Natak
Akndemi;

(b) if so, the name of the person
who conducted the inquiry and the
regults thereof; and

(e) if the 1inguiry has not been con-
chuded, the stage at which the
matter hag reached?

The Minister of State in the Minis-
try of Education (Prof. Sher Singh):
(a) to (c). The Special Police Estab-
lishment conducted the enquiry which
revealed mis-appropriation of Akade-
mi's money by the former Secretary
©of the Sangeet Natak Akademi. The
charge sheet had been filed against
her and other two ex-Accountants of
the Akademi on 10-8-61 in a Delhi
Court. The matter is still pending in
the Court of Law .

Allegations against Shri Atulya Ghosh

§79. Shri A. K. Gopalan:
Shri Jyotirmoy Basu:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to a recent state-
ment of Pury Sri Sankaracharya in-
volving Shri Atulya Ghosh and de-
manding investigations in the matter;

(b) whether Government would
consider the holding of an enquiry
into the matter; and

(e) if not, the reasons therefor?

The Minister of Home Affairs (Shrl
¥. B, Chavan): (a) Government have
seen press reports of the stalement
of the Bhankaracharya of Puri in this
connection,

(b) and (¢). A number of criminal
cases were instituted in respect of the
occurrences of Tth November, 1966.
They were thoroughly investigated
under the Code of Criminal Procedure
and the results of the investigations
have been placed befors the Courts
No other Inguiry is called for,
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Will the Minister of Labour znd
Rehabilitation be pleased to state:

(a) the miember of Mining Engineers
who appeared for “exchange certifi-
cate examunation” fromy 1962 to 1968
year- H

(b) the number out of them who
passed in the first chance; and

(¢) how many of the failed candi

dates during that period had their
mining education in UX.?

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) 29 appeared
in 1962, 43 in 1963, 19 in 1964 and 20
in 1865.

(b) 4 passed in the first chance in’
1962, 5 in 1963, 1 in 1964 and 2 In 1988,

(¢) Information about the failed
candidates who had obtaineg their
University education in mining in
VX is not available. All thege can
didates had, however, obtained UK.
First Class Managers' Certificate by
virtue of practical experience in UK.
mines, where mining conditions are
very different from those in India.

e SR T AT & e v
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wreafaw wwsff Sdifoer ey

5'15
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Pelice verification for appointments in
Public Undertakings

3%2. Shri C. K. Chakrapanl:
Shri P, Gopalan:
Will the Minister of Home Aflales
be pleased to state:

() whether it is a fact that Police
verification for appointment and after
appointment is still continuing in the
following public sector undertakings;

(1) Hindustan Stesl Lid.

(il) Hinduatan Machine Tools.
(itl) Heavy Electricals Bhopal; and
(iv) F.ACT. Alwaye.

(c) the number of persons that
have been seut out after serving for
mere than aix months during this
poraad in these undertakings;

(d) whether it is a fact that in some
States the system of polwe verfica-
tion has been wbolished, if so. the
nameg of the States,

te) whether the Central Goveme

ment propose to abolhish thus system;
and

(f) if not, the reasons therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Chamum
Shuka): (a) The scheme of verifi-
cation of character and antecedent of
candidates before employment under
the Central Government has been in-
troduced to enable the appointing au-
thority to satisfy itself that the candi-
date 1s suitable in all respects for such
employment This scheme has been
adopted by & number of Public Sector
Undertakings ipcluding those men-
tioned in part (a) of the question,

(b) and (¢). This information wilt
be collected and placed on the Table
of the House as moon ag possib’e.

(d) The Government of India have
no information, as this falls within
the purview of State Governmen:s.

(e) and (f). There is no proposal
under consideration for abolishing this
system for the reasons stated in reply
to part (a) of the question.

U.PB.C Examination in Regional
Langnages

588. Shri Dbuleshwar Meena:
Shri Eamachandra Ulksa:
Shyj Khagapathl Pradbani:
Shri Heerji Bhai:

Will the Minister of Home Affairs
be pleased 1o refer to the reply given
to Starred Question No. 59 on the 2nd
November, 1966 and state:

(a) whether the Union Public Ser~
vice Commission pas since finalised
the formula for holding the Central
Services Examinations in all the
fourteen langueges; and

(b) i s0, the palient features
thereal?
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Tihe Mioister of State In the Minis-
try of Home Affairs (Bhrl Vidya
Charan Bhukia): (a) Not ye, Sir.

{b) Does not arise.

Payment of Bonus Aect, 1965

584. Shri Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Hirji Bhai:

Wil the Munigter of Labour and
Rehabilitation be pleased to refer to
the reply given to Starred Question
No. 3.0 on the 16th November, 1988
regarding Payment of Bonus Act, 1965
and state:
the

{a) whethet Brpartite Com-

mittee held it ‘meeting in  January,
1967;

(b) 1f so0, the subjects discussed
thereat; and

(c) the decision taken by Govern-
ment thereon?

The Minister of Labour and Rehabi-
titation (Shri Hathi): (a) Yes, Sir.

{b) The Committee considered va-
rious proposals for the amendment of
the Payment of Bonus Act, 1985 put
forwargd before the Standing Labour
Committee at 1ts meeting held on 26th
October, 1986,

(¢) No agreement could be reached
‘between the employers’ and workers'
representative on any of the proposals.
The matter will be placed before the
Standing Labour Committee at 1its
next session which is proposed to be
held on 10th May, 1867.

Attempt on the Life of Kashmir
Calef Mimister

585. Shri Khagapathi Fradhani:
Shrl Ramachandry Ulaka:
Shri Dhuleshwar Meenns
Shri Hirji Bhai:

Will the Minister of Home Affalry
be pleased to refer to the reply given
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to Starred Question No. 325 oa the
16th .November, 1886 and state:

(a) whether the investigations re-
gurding the blast of the hand grenade
which was fired over the Chief Min-
ister of Kashmir have since been
completed; and

(b) if so, the main features thereof?

The Minister of Home Affairs (Shri
Y. B. Chaian): (a) No, Sir

(b) Does not arise.

Wage Board for Film Industry

586. Shri Khagapathi Pradhani:
8hri Ramachandm Ulaka:
Shri Dhuleshwayr Meena:
Shri Hirji Bhai:

Will the Munister of Labour and
Rehabilitation be plessed to refer to
the reply given to Starred Question
No 328 on the 16th November, 1366
and state:

(a) whether the pioposal to set up
a Wage Board for the film industry
has since been considerea; and

(b) if so, the details thereof?

The Minister of Labour and Relmbi-
litation (Shri Hathi): (a) Yes Sir.

(b) The composition and the terms
of reference of Wage Board are being
finalised,

Employment Insurance, Retirement
and Family Peasion Schemes for
Labourers

587. Shri Ehagapathi Pradhani:
Shri Ramachandra Ulaksa:
Shri Dhuleshwar Moena:
Shrl Hir§i Bhai:

Will the Minister of Labour saad
Rehabilitation be pleased to refer t0
the reply given to Btarred Quedtion
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No. 463 on the 23rd November, 18965
and gtate:
(a) whether the proposals for the

of new schemes of em-
ployment insurance, retirement and
family pension for' workers, have
since been considered; and

(b) o so, the details thereof?

The Minister of Labour and Rehabt-
Blistion (Shri Hathl): (a) No. The
proposals are still under consideration,

(b) The details have not yet been
finalised.

Beservation of Posts for Scheduled
Castes ang Scheduled Tribes

589, Bhri Suraj Bhan: Will the
Minister of Home Affairs be pleased
be pleased to stete:

(a) the number of posts reserved
flor the scheduled castes in Class I,
Class II and Class III  (separataly)
under the Central Government that
have been converted as unreserved
during the period 26th January, 1850
to 31st December, 1986;

(b) the number of postg reserved
for the scheduled tribes in class I,
clags II and class Il (scparately)
under the Central Government that
have been converted as unreserved
during the sald period; and

(e) the steps taken to ensure that
tha scheduled castes/tribes people
get their due share in all catego-
riey of Government Bervices?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Chetan Fhukis): (a) and (b). The re-
quired statistics are not avallable.
However, the available information
e w parled of five years frem 18T
%0 1961 and for a period of four years

from 1860 to 1963 is available and is
given below:—

Class *Total musnber vacancies re=
served for Castes and
Schoduled Tribes treated o
unreserved

t1957=—1961

I . 1,047
I = 2,113
ur - 25,760
*1960—1963
‘% . e
II A 921
111 15773

*Figures separately for Scheduled
Castes and Scheduled Tribes not
available.

tYear-wise break-up not available.

(e) The steps taken are indicated in
the statement laid in the Table of the
House [Placed in Library. See No.
L T. 1V-246,8T].
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werg-wred firwry vy e faene &

el (s pwgeTT  weow) ¢
(%) @ & 30 fawsa< 1967 o%
g & arr A dwrm g

(@) 17,02,600 wq¥ 1

Cochin Duok Workers

583. Shrl C. Janardbhaman:
Shri Vasudevan Nair:
Shri P. C. Adichan:

Wil the Minister of Labour and
Rebabilitation be M to state:

(a) whether the Cochin Dock
Workers have put forward certain
demands before the authorities;

(b) if so whether any of these
demandg has been met; and

(c) 1f not the reasons .therefor?

The Minister of Labour and Rehabi-
litation (Shri Hathi): (a) The Cotton
Dock Labour Union, which is an un-
recognised union, have ralised certain
demands.

(b) and (¢). The matter is under
congideration.

Shop Timings in Delhi

594, Shri Madhu Limaye: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it 13 & fact that a
representation was made by the re-
presentatives of Traders/Employers
in Delh: to revise the timings of the
opening and closing of shops/com-
mercial establishments which were in
force since the 25th October, 1961;

(b) whether the employees’ asso~
ciations were strongly opposed to the
changes suggested by the employers;

(c) if so, the reason for changing
the timings; and

(d) whether this change was intro-
duced by the Delhi Administration om
their own or in consultation with the
Labour Advisory Beard?
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The Minister of Labowr and Re-
babiljiintien (Shri Hzibi). (a) VYes.

(b) No; but there was some differ~
ence of opinion between the employers
and employees represantatives.

(e) The closing hour of 7.00 P.M.
was not convenient to the public at
large.

(d) In consultation with the Labour

Advisory Board of Delhi Administra-
tion.

Sirmur Sucotssion

595. Shri C. C. Desai: Wil the
Minister of Home Affairs be pleased
to state:

(a) the present stage of the case for
succession to the old ruler of Sumur
in Himachal Pradesh;

(b) whether he left an adopted son
behind who has been recognised for
normal inheritance;

(c) if so, the justification for mnot
recognising the adopted son for the
purpose of succession and Government
notification; and

(d) whether 1t is proposed to lapse
the State and if 3o, the reasons there-
far?

The Minister of Home Affalrs (Shri
X. B. Chavan): (a) to (d). The late
Ruler of Sirmur did not leave any
male issue, or an adopted son, or a

-near male collateral, Some time after
the Ruler’s death one of the Maha-
ranis adopted a son of her daughter.
After considering all aspects of the
matter, and the claim put forward on
behalf of the Maharani's adopted som,
the Preasident has decided that no per-
son should be recognised as successor
to the late Maharaja

National Seript for All Languages of
India

. Shri Bedabrata Barus: Will the
lﬁl:.hhrotmbeplﬂ!ﬁ to
state:

(2) whether Government have
under

a proposal e

develop a national script for all the
languages of India; and

(b) if s0, the Progress made in the
matter so far?

The Minister of State in the Minis-
iry of Education (Prof.
(a) and (b). No Sir. However, the
Government have recently accepted
fhe recommendations of an Expert
Commuttee and thig introduced dia-
critical marks in the Devanagar: script
to standardize it, so that other Indiam,
Languages mentioned in the Constityu-

tion can also be appropriotely written,
in this script.

Emoluments of Minister, 5
397, Bhri D. N. Patodia:
Shri BSolanki:

Will the Minister of Home Affaies
be pleased tg state:

() the total quantum of emolu-
ments of a Cabinet Minister, Minis-
ter of State and a Deputy Minister
after taking into mccount all the per-
quisites like subsidised housing, al-
lowances, secretaria) and other staff,
transport, and all o.her facilities

avallable to a Minister in discharge
of his duties; and

(b) the total amount of emoluments
that the Ministers will be left with
after the allowances, perquisites and
facilities stated in part (a) above are
made subject to income-tax?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) and (b). A
statement containing the requimte in-
formation is placed on the Table of
the House. [Pluced in the Labrary.
See No LT-247/87).

hom:eq-hubythecentrﬂ
Government

598, Bhri Barjoo Pandey: Wil the
Munister of Labour and Rehabilftation
be pleased to state:

(a) whether the properties (1) Bazar
Thakurganj, Lucknow and (ii) Groves
Shtepur

of village Khirkaiys, W
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acquired by the Central Goverament
after their partition by the Competent
Officer 1n 1964;

(b) i not, how the Regional
Authorities of U.P. disposed of these
properties without their acquisition;

{(c) whether the above authorities
were competent to divide and sell
them without the help of technical staff
in the Department; and

(d) whether any financial loss has
been incurred by Government as a
result of the ahove transaction?

The Minister of State in the Minis-
. try of Labour, and Re-
habilitation (Shri L. N. Mishra): (a)
“The properties were partitioned by
the Competent Officer in April, 1863.
Thereafter, they were acquired under
the general notification issued under
Section 12 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, issued in December, 1963

(b)Y Does not arise

(c) As the disposal of the properties
did not involve any technical problem,
help of technical officers was not
Tecessary.

{d) The sules in the case of 23 pur-
chases have since been finalised and
the sale certificates issued in favour
of the auction purchasers. In the case
of remaining seven cases disputes
have arisen and the =alez have not
vet been finalised.

The properties have been sold by
open public auction and only the
highest bids offered at the open auc-
{ion were accepted. The question of
loss, therefore, does not arise.

The groves are situated in village
Kakramau, Saryan, district Sitapur
and not in village Khirkaiya. The
sales of these groves have since been
cancelled. ¥

‘Regional Engineering College Hostel
mangalam, Kerala

580, Shai A. fridharam: Wi the
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Ministar of Kduoatien be pleased
state:

(a) whether the Central Govixne
ment have reccived any representa-
tion from the Regional Engineering
College Hostel and Mess Employees

Union, Chathamangalam, Kerala,
regarding the en masse retrenchment

of mess employees; and
(b) if so, the action taken in the
matter?

The Minister of SBtate in the Minis-
try of Education (8hri Bhagwat Jha
Azad): (a) No, Sir. There has been
no retrenchment of mess employees.

(b) Does not arise.
Euefrar wfur®t
600. sff goeaTe Fwoqw @ =
wuTe el gy Ty W v o o
(%) 3w wT § 60 af ¥ wiaw

() af @, @ I Nfew
% F Wy wow § W W & s
g Afeey ¥ oy @ §?

weg-wrd farwer s ware fawey &
owgsflt (st gEgeTe qwow)
(%) =, 1967 & frw wwwr 80

(&) weqrd are-sdast o g
T 2850 & WIT @ wd oW oY
Ay W 9w weaTdt arc-dael of
dar fog ‘P W @
o ¥ drow [ur-ewhy & e
A &, v 1708 1
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(w) Afewr ¥ fafaw ¥
(wearft ¥ar) fromesly, 1065 &
o s & o sdTwEE s
& wrow fad 7% | ¥® fagw & uwrie
A & s & fom wrd =
TATT A& AR R )

Charges for Telephome Calls

€01. Shri Jyotirmoy Basu: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the charges for a
single local telephone call are
dafferent in Madras, Bombay and Cal-
cutta;

(b) if so, the actual charges and the
reasons for the difference;

(c) whether there is aiso a differ-
eiice In the annual rentsl and free
calls permitted in these cities; and

(d) if so, the steps taken to remove
this disparity?

The Minister of Btate in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K. Gajral):
(a) No The charges are 15 paise per
call every-where.

(b) Doeg not arise.

(e) The quarterly rental in the local
area of Madras, Bombay, Calcutta and
Delhi is Rs. 75, while it is Rs. 60 in
other metered exchanges The num-
ber of {ree calls in the same every-
where.

(d) Th difference is justified by
higher costs in the very large cities.

Representation of Minorities in Cen-
tral Government Services

oL, Bhri J. Basu: Will the
Minister of Home Affairs be pleased
to state:

{a) whether Government have re-
ceived amy complaints regarding the
inadequate representation of minority

communities (imcluding Muslims from
\/est Bengal) in Central Government
Services; and

(b) if so0, the steps taken to give
adequate representation to such com-
munities?

The Minister of Htate in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) Yes, Sir. Re-
preseniations have been received from
time to time from members of various
minority commu silies on this subject.

tb) The Constilution of India
guarantees equality of opportunity
for all citizens in matters rclating fo
employmenl or appomntment to  any
office unde: the State and also pro-
vides that no cilizen shall be neligible
for o1 disertminated agninst on
grounds nter ale of religion. Re-
servations 1n appointments or posts
are only permissible in favour of any
backward class of citizens, which, in
the opinion of the State, is not
adequately repiesented in the services
under the State, consistently with the
maintenance of efficiency of admimis-
tration These provisions of the
Constitution do not permit of reserva-
tions in favo.'r of members of minority
communities as such It is hoped that
with the improvement in educational
facilities and spread of education, the
minority communities will gradually
secure hetter representation in the
services under the Central Govern-
ment on the basis of merit.

Telephone Billing in Calcutta

803 Bhri Jyolirmoy Basu: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the Telephone billing
in Calcutta Is done by accounting
machines;

{b) if so, the total number of em-
ployees who have been working in the
Billing Department during the last
3 years;

(c) the number of compleints ¥
ceived regarding the incorrect billing
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u:;n the subscribers since 1904-85;
a

(d) the steps taken in this regard?

The Minister of State in the Depart-
ments of Parllamentary Affairs dnd
Communieations (Shri I. K, Gnfral):
(a) A mejor portion of the work is
done on the .accounting machines
through the Service Bureau of Messrs
IMB World Trade Corporation, on
contract basis.

(b) Total number of employees (in-
cluding class TV) for the residual bil-
ling and accounting work done manu-
ally is 353.

(c) The exact number o® complaints
received during 1964-65 is not readily
available. 10541 complaints were re-
celved during 1965-66.

(d) Steps had been taken to ensure
accuracy in issue of bills

ooy TAW A SEW WA e

604. oft wi wwwr : w7 W
weft oy T @ g w6 e

(%) dwar ¥ woia (Fe7 w2wr)
aw TR WA SATA W7 $TE, Y
P N AR N AW wR PR &
s et w< faar o qr, w T
qu fear s ST

(@) wen waw & ofeew fowme
fox # =i ¥ wEOA B g
faree s 2w sew s & fa
T wriardy ¥ af ¥ ?

dwe-wrd ey e s frsmr #
weqshit (st gagwIT waw)
(%) 150 atx wfr Awr ¥ a¥ ¥
wre ¥, 9 f& wrar fear ard aren
araT &, W w @ A R AR w1
¥ fag wrams fadol s et aw
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Written Answers APRIL B, 1987 Written Answers 2004

60S. st yeraTe duww :
TR el o wE A g w6

(%) feet ¥ fra®  willafaw
s & ur e fgfer & fadr
w7 wdaTd aar wa fraifr # o §;

(@) 7ur woe &t qar & fx
T ¥ & g9 Wiawe @ wdal i
ot §Y qo AE s AW

(7) -r @ ¥ @ F wAM *
#¢ fad Y s & @Y gu AN
& faarr winfas AR ¥ o A
T FX wT &7

qeerd swrem ¥ vewshit (st
faen wTw ) ¢ (F) 1-4-67 ¥
wifrs &fF=2r ¥ gwar 39 )

winfrws dfrds & fgfer &
forr wEwi W< Ml W W ar
ux farawe qwT o2 g v § | [que-
wTera & O | dfe e gwo #ro
251/67]

(w) wa-wfrge wrrws st
LR GRacl i

|



289y Written Answers CHAITRA 15, 1889 (SAKA) Written Answers 2896

(7) o W & fasy wik fawme
goFTTwY wrea Y gk &1 g W WY
T ¥R BT W qEIX WA F
qre frsrondtT aff g o

Salary of Police Cadres in Delhi

€86, Bhri Bal Raj Madhok: Will the
Minister of Home Affairs be pleased
%o state:

(a) whether it 1s a fact that Police
cadres serving in Delhi bad a parity
of salary with cadres in the Revenue
Department till 1947;

(b) whether it is also a fact that
parity no longer exists and that the
salaries of grades of Police cadres are
now much lower than those enjoyed
by their counterparts in the Revenue
Department; and

(c) it so, the reasons therefor and
whether Government contemplate
taking any action to remove this dis-
parity?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir.

(b) and (c). Do not arise.

Grievances of Shore Labour

607. Shri Indrajit Gupta: Wil the
Minister of Labour and Rehabilitatfon
be pleased to state:

(a) whether a Commussion of In-
quiry was set up on 18-3-86 to go
into the grievances of “B" Category
Shore Labour under the various Port
Trusts;

(b) whether the Commission has

submitted its findings and recommen-
dations; and

(c) if not, the ressons therefore
despite the 6 months’ time-limit speci-
fled under the Industrial Disputes

Act?
The Minister of Labour and Re-
Bablfiiation (Shri Hathl): (2) The

Commission of Inquiry was sst up on
19-3-1008.

(b) No,

(c) Section 14 of the Industrial Dis-
putes Act, 1947 requres the Court to
report to the Government ordinarily
within six months from the commence=
ment of the Inquiry. Due to pressure
of other adjudication work in hand
the Court has not been able to submt
its findings. It 1s expected to com-
plete the work by the end of May
1967.

Job Security for Employees of Oil
Companies

608. Shri Indrajit Gupta: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether the job security of the
Indian employees of foreign oil com-
panies in India continues to be threa-
tened by such anti-labour measurss
as enforced retirement, introduction
of automatic computers and the
closure of establishments; and

(b) whether Government propose o
take any further measures to safe-
guard job security, especially in view
of the huge profits earned by these
companies?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) and
(b). Issues relating to job security in
foreign oil companies in Indis are
proposed to be discussed at a tri-
partite meeting on April 28, 1087.

Kidnapping of a Girl in Delhl

609 Shri Kanwar Lal Guptia:
ghri Vishwa Nath Pandey:
Shri Narayan Swaroop
Sharma:
sShri P. K. Deo:
Shri Baburao Patel:

Wili the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that one
college student, Miss Kanta Vohra was
kidnapped on the Tth March, while
going to the Women's Polytechnie
College, Kashmere Gate, Delhl;

(b) whether the guardian of the
gir] made a complaint at the Jama
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Masjid Police Station on the same day
but no action wag taken by the Police
Station authorities;

(c) wheher it is also a fact that she
has not been traced so far;

(d) whether it is also a fact that
4 children of Delhi Cantonment area
were kidnapped nearly 2 years ago
but the Police has not been gble to
trace them 8o far; and

(e) the steps Government propose
to take 1o stop such incidents?

‘The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Chearan Shukla): (a) and (b). A
complamn* was lodged at the Jama
Masjid Police Station on 8-3-1987 by
a resident of Turkman Gate stating
that his daughter had been kidnapped.
She has been missing since T-3-1967
A case under Section 363 LP.C. was
registered at the Police Station and
immediate investigation was taken up

(c) Yes, Sir.

(dy The Delhi Police are on the
alert for anv clues to the recovery of
the 4 missing children of Delhi Can-
tonment.

(e} The Delhi Police have taken
special steps to keep the activities of
anti-socia] elements under effective
check.

wawr wrae wrdt ¥ yirad
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T AW WWY gARTR Wt qg waTy
%1 gar wa
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Kidnapping of Young Girls in Delhl

§13. Shri Baburao Patel: Will the
Minister of Home Afflairs be pleased
to state:

(a) the number of young girls that

613.

(b) the action taken by Government
to recover these missing girls; and

(e) the measures taken by Govern-
ment to prevent such kidnappings in
future?

The Minister of State in the Minis-
try of Home Afiairs (Shri Vidya
Charan Shukla): (a) and (b). During
the months of January, February and
March (upto 25-3-67)) 54 girls and
women were reported to have been
kidnapped or abducted. 41 of them
have already been recovered. The
Delhi Police are making vigorous
efforts to trace the remaining missing
persons.

(¢) The Delhi Police have taken
speeinl steps to keep the activities of

anti-social and criminal elements
under effective check.
Arrests under D.LR./Preventive

Detention Act during Indo-Pak
Conflict in 1865

$14. Shri George Fernandes:
Shri J. H. Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Indian citizens
detained for security reasons or on
any other count under the Defence
of India Rules and/or the Preventive
Detention Act during the hostilities
between India and Pakistan in the
months of August, September and
October, 1965; and

(b) how many
under detention?

The Minister of Home Aftairs (Shri
¥. B. Chavan): (a) and (b). The in-
formation is heing collected and will
be laid on the Table of the House.

of them are stilt

Btatus of Urda
§15. Sbri George Fernandes:
shri J. H. Patel:
Will the Minister of Home Afairs
be pleased to state:

(a) whether Government have re-
ceived representations ifrom some

A
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organisations to glve Urdu language
its rightful place in the country;

(b) the nature of these represen-
tations; and

(c) the steps taken in the matter?

The Minister of State in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) and (c). A statement is laid
©on the Table of the House. [Placed
in the Library, See No, LT-248/67].

Indian Stodenty studying Abroad

616. Bhri George Fermandes:
Shri J. H. Patel:

Will the Minister of Eduwmtion be
‘pleased to state:

(a) the number of Indian students
studying abroad, country-wise;

(b) whether any complaints have
been received from the Indian
students studying in the United King-
dom; and if so, the grievances listed
by them; and

(c) the action taken on those com-
plaints?

The Minister of State in the Minis-
try of Education (Prof. Sher Singh):
(a) According to the latest available

information, the total number of
Indian Students s.udying abroad,
countrywise, 1s given 1in the An-
nexure. [Piaced 1w the Library.
See No LT-248/67|

(b) No, 8ur.

(c) Does not arise.

Indian Smugglers killed in Encounters

617. Bhrli Bura) Bhan: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of the Indian smug-
glers killed in encounters with the
Indien border authorities wuptp the
wndddie of August, 1868 i.e., befere the
Indo-Pak conftict;
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(b) the quantity and nature of the
ammunition recovered ffom the
smugglers; and

(c) whether the ammunition thus
recovered was licensed one?

The Minister of State In the Minls-
try of Home Affairs (Shri Vidys
Charan Shukia): (a) to (¢) (a) Nine.

(b) (i) Revolvers i [ |
(i) Pistols i 2
(iii) Cartridges—

(a) live . 7
(b) Empty . 8
(c) Missed . 1

{¢) The arms and ammunition re-
covered were not licensed.

(The above flgures cover the period
of five years before August 1965 and
exclude J and K from where informa-
tion 18 awuited.)

Teachers of Remedial Classes held by
Central Board of Higher Secondary
Education, Delhi

g18. Shri R. Barua: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
Na. 2463 on the 17th August, 1968 and
state:

fa) whether the remedial classes
were also held in the subject of Eng-
nish for the students placed in com-
partment by the Central Board of
Higher Secondary Education, Delhi in
1965 summer vacation from 15th June,
1965;

(b) whether trained Graduate
teachers detalled to teach these
students have not been given pecu-
niary benefits at par with the teachers
of other subjects; and

(e) if so, the reasons for the non-
payment of the remuneration to the
English teachers?

The Ministar of State in the Minile-
try of Education (Sh:d Bhagwat Jha
Azxad):

(a) Na, Sir.

(b) and (¢). Doss not erise.
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Finaneisl Crisls in D.M.C,

619. 8hri Kanwar Lal Gupta: Will
the Minister of Heme Affairg be plea-
sed to state:

(a) whether the Delhi Municipal
Corporation has sent any represen-
::unn to Government for subsidy or
oan;

(b) whether it is g fact that the
Delhi Municipal Corporation is in
financia]l crisis; and

(c) the action taken by Government

to remove this difficulty of the Corpo-
ration?

The Minister of State in the Ministry
of Home Affairs (Shri Vidya Charan
Shakia): (a) The Delhi Municipal
Corporation has been approaching the
Government from time to time for
grants-in-aid and special loans.

(b) The Corporation hasg been ex-
periencing financial diffieulties for
some time past.

(¢) Government have been sdvanc-
ing loans and giving grants to the
Corporation on a determined pattern
from time to time. A Commission of
Inquiry has been appointed by Gove-
snment to enguire into the financial
resources and requirements of local
bodieg in Delhi, Its reports is awaited.
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Compensatory Allowance fo Emplo-
yees of Andaman and Nicobar Islands
Administration.

620-A. Shrl K. E. Ganesh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
employees of the Andaman and
Nicobar Islands Administration have
demanded increase in the rate of
compensatory allowance;

L

(b) whether the Chief Commision-
er's Advisory Council hag recoms-
mended such an increase;

(e) if so, the reaction of the Cen-
tral Government thereto;

(d) whether it is also a fact that
non-permanent indusiria! staff is not:
in receipt of this compensatory
allowance; and

(e) i so. the reasons therefor?



3908

The Minister of Siaie in the Mimis-
try of Home Aflairs (Shri Vidya Cha-
ran Fhakia):

(a) and (b). Yes, Sir.

(c) This demand has been carefully
considered by Government and they
have not found it postible to agree to
it

(d) and (e). All employees draw-
ing regular scales of pay are allowed
the compensatory allowance,

Awardy for U.8. Beminar on Stadents’
Services

620-B. Shri Jyotirmey Basu:
Shri manath:

Will the Minister of Education be
pleased to s.ate*

(a) whether the award and grants
fo ten educationists to attend U.S. ge-
minar on students’ services have been
made through Government;

{b) the actual role which the reci-
pients for the award are going to play
during the two-month seminar; and

(¢) whether Government are fully
satisfled that the C.I A, has no hand in
the matter?

The Minister of Education (Dr.
Triguna Sem): (a) No. Sir. The ten
educationists have been selected by the
T.S Educational Foundation in India
on the basis of nominations made by
the Vice-Chancellors of different um-
versities.

{b) The selected persons will observe
studenty services programmes at the
Earham College (Indiana) and have
an intensjve programme at Blooming-
ton University, rounded off by a brief
evaluation programme in Washing-
ton.

(¢) Guovernment have no informa-
tion about C.LA, having a hand in
the matter.
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Kbadl Gramodyog Bhawan, Madras

620-D Bbri Indrajit Gupita: Wil
the Mumster of Labour and Rebablli-
tation be pleased to state.

(n) whether the Khad: Gramodyog
Bhawan under the Khadi and Village
Industries Board at Madras, has applh-
ed for exemption from the provisions
of the Payment of Bonus Act as well
as the Industrial Disputes Act; and

(d) if so, whether the exemption has
been granted by Government?

The Misister of Labour ang Raha-
bilitation (Shri Hathi): (a) An appll-
cation has been received from
Khadi and Village Industrigy Com-
mission for exemption from the
providons of the Paymeni of Benue
Act sad not from the provisions of the
Industrial Digputeg Ast.
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(d) The matter lies in the State
sphere and it is for the Madras Gov-
ernment to consider whether the exe-
mption should be granted or not.

1285 hra,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INDIA's PARTICIFPATION 1N SECRET Spmi-
NAR ON Astan Dexrence uHELD Iw NEw
DRLET BECENTLY WITH skVERAL NATO
AND SEATO MzemBER STATES

8hri Indrajit Gupta (Alipore): 1
call the attention of the Minister of
External Affairs to the following ma-
tter of urgent public importance and
I request that he may make a state-
ment thereon:—

“India’s participation in secret
seminar on Asian Defence held in
New Delhi recently with several
NATO and SEATO member
States.”

The Minister of External Affairs
(8hri M. C. Chagia): A Seminar was
held from the 31st March 1967 to 2nd
April, 1867, under the joint auspices
of the Indian Council of World Affairs
and the Institute for Strategic Studies
(London), on the problems of Asian
Security. The Seminar sought to pro-
vide an opportunity for the exchange
of views between a group of foreign
scholars. Who have made detailed
study of the related problems, and
persons with similar fleld of speciah-
sation in India, There were 18 foreign
and an equal number of
Indian participants. The foreign
participants consiated of well-known
experts from UK, USA., France,
Germany, Sweden, Japan, Australia,
Canads and Singapore. The Seminar
was private and, by agreement between
the two sponsoring organisations, the
deliberations were not publicised. The
participants, both Indian and foreign,
were invited to take part in their in-
dividual capacity and it was not the
purpose of the Seminar to make sny

or forge any consen-
sus from the discusmions.

CHAITRA 18,
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The Institute for Strategic Studies
in a non-official body of Internatioai
standing and makes compilation of
the studies on defence problems of
varioud countries, These studies have
come to be respected all over the
world for their factual accuracy. In-
deed, they have been gquoted by the
hon Members on the Floor of this
House on many occasions. The Instl.
tute has also had similar discussions
with representatives of many other
countries, including the Soviet Union
and the socialist countries of Europe.

The Government of India firmly
believe in a free and frank exchange
of views among scholars and political
scientistg of different countries which
sermunars of the kind referred to seek
to promote. We hope to have similar
exchanges with othey groups of coun-
tries. The participation of Indian
scholars and Government officials in
the current Seminar, or similar ones in
the future, does not mean any change
in our policies, nor the discussions
therein amount to an exercise in mu-
tual conversion.

Shri Indrajit Gupta: It is a very
serious matter. May I know whether
it is not a fact, firstly, that this Insti-
tute of Sirategic Studies located in
London was formerly a part of the
British War Office and is now jointly
run by U8 and UK, partners in
NATO, and secondly, whether it ia
not a fact that the Indian Institute of
World Affairs which receives finan-
cial assistance from the Government
of India, last year sent some represen-
tative—I do not know, whom—to
London in order to prepare Yor this
Seminar in collaboration with them,
and why a secret confabulation of this
type concerning Defence matters Is
held on our soil with the participation
of such people as Air Vice Marshal
P. C. Lal the Head of our Automatic
Establishment, Dr. Vikram Sarabhsi,
Gen. Som Dutt and such other Impor-
tant people connected with Defence
matters and why everything ls kept
secret and husbang up like this when
countries belonging to NATO and
SEATO are purticipating in it?
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Shei M. C, Chaglia: It is not correct
to use the word ‘secret’. Let us use
the correct English expression ‘pri-
wvate’. There is a world of difference
between ‘secret’ and ‘private’.

Bhri Indrajit Gupia: That means
we do not know what goes on there.

Bhri M. C. Chagla: It was not in-
tended to publicise the discussion
there nor was it intended to admit
the press or the public.

With regard to this particular body,
namely, the Institute of Strategic Stu-
dies, T woulld submit that it is a non-
official body of a very high standing.
The whole purpose of thiz semmnar
as I have said, was to exchange views
and ideas, and to understand each
other’s point of view. I think that it
is of very great importance that we in

, India should know what the people
who came here thought about defen-
ce problems and they should know
what our views were also. I might
point our that this was not restricted
to what my hon, friend says, namely
members of the SEATO and the
NATO. All of them are not members
of the SEATO or the NATO. For ins-
tance, Sweden was there....

Shel Indrajit Gupta: Let him read
out the names of the countries which
participated in it.

Shri M, C Chagla:
the names presently

1 shall read out

But it is also proposed to have a
similar seminar with non-aligned and
gocialist countries. I think that it is
a good thing for India to know what
thinking iz sbout Asian defence in
different parts of the world
For instance, Sweden was there
Sweden belongs neither to the SEATO
nor to NATO. Then, Singapore was
there. I have given two instances.
The names of the countries were: the
United Kingdom, the United States of
America, France, QGermany, Japan,
Australia, Canads,

APRIL 5, 1067
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also. We do not want to keep it con~
fined to this; we shall have seminsrs

aplo

thet participated in that seminar. In
view of the fact that so far the Gove-
1wnent of India have advocated non-
alignment in their foreign policy and
in regard to defence also this is very
imporisnt, may 1 know how the
Government of India are not only
sending their accredited representa-
tives but also sending private indivi-
duals to such organisations g3 the
Institute of Strategic Studies and to
this seminar without the sanction of
this House which has decided on the
foreign policy of non-alignment to be
pursued by the Government of India?

Shri M. C. Chagla: I made it quite
clear in my statement and I emphati-
cally repeat that there is no change
In our policy of non-alignment and
peaceful con-existence This seminar
was not intended to discuss questions
of policy. It is also wrong to say that
this seminar was convened by the
Institute of Strategic Studies As [
have gaid, it was held under the joint
auspices of the Indian Council of
World Affairs which iz an Indian
body, and the Institute of Strategie
Studies, London,

told the House that the British Gov-
ernment had proposed to buy certaln
islands in the Indlan Ocean and
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Row we hear about the Institute
of Strategic Studies, whose antece-
dents should be known to the
Minister in spite of the innocence
which he wears. We have this kind
of thing going on. How in this case
does Government expect that the
world outside would not think, as it
already has begun to think with good
reason, that we have jumped, or as
good as jumped, already into the
neo-imperialist bandwagon?

Shri M. C. Chagla: My hon. friend
will be satisfled that we have not
jumped into anybody's bandwagon
when he listens to the statement
that I am going to make on the
purchase of Indian Ocean Islands by
the UK tomorrow or the day after.

Mr, Speaker: Shri Janardhanan.

Shri Ranjeet Singh (Khalilabad):
It is presumed that no secrets . . .

Mr, Speaker: I am calling only
those whose names are here,

Shri Ranjeet Simgh: I have been
rising several times.

Mr. Speaker: Even if he goes on
rising for one hour, he cannot be
called unfortunately because he has
not given notice.

An hon. Member: This is a short
notice question . . .

Mr. Speaker: He seems to be half

an hour behind. We have passed
it already,
Shri M. Meghshandra (Inner

Manipur): The hon. Minister has
already stated that there has been
such a conference. In view of the
fact that India is anti-imperimlist in
her outlook and takes a neutral

our position and get us entangled in
the game of the neo-colonialists and
th If 30, why this parti-
cipation in the name of defence?

Shxy M. €. Ohagla: I may repest
again that this seminar does not in

CHAITRA 15, 1888 (SAKA)
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the slightest degree affect our foreign
policy &r our views about neo-
colonialism or our views on the war
that is going on in Vietnam. This
conference has nothing whatever to
do with these questions. Our policy
remains as stated in this House
from time to time.

off s wefy Wt (AR ¢
o7 7R gy asm e fe gw
afarT & W€ el Tor AL ER WY
) A waeET AT g ?

Shri M. C. Chagla: I am in a posi-
tion to give the assurance to the
House that no mulitary secrets: or
any other secrets were let out at
thig meeting,

Shri Indrajit Gupta: Was he there?
It was a closed-door meeting, How
did he know?

Shri M. C, Chagla: I know the
Indians who were representing us in
this conference. I have every con-
fidence 1n them. I know that no
secret was leaked out or even thought
of leaking out,

Shri Vassdevan Nair (Peermade).
At least from the Indian side we are
told that top officials of the Defence
Ministry as well as the Atomic
Energy Department participated 1n
this so-called non-offical seminar.
Who were the participants from the
other countries, especially the USA
and UK, whether they were top
officiais connected with ‘the defence
depariments of these two countries?
If so, whether some of the facts con-
cerning the gefence and military posi-
tion in the pariicipating countries
were placed before the seminar in
the presence of the officials uf thess
countries?

Shei M. O. Ohaglia: Yes, the
who representad the different
ries were very important people,
iz the House wants to know, 1

T
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give the list. Australia was 2epre-
sented by Prof, J. D. B. Miller, Dept.
of Internstional Relations, Australian
National University, Canberra; Canada
was represented by Dr, A, K. Longair,
Director, Directorate of Atomic Re-
search, Defence Research Board,
Ottawa; France was represented by
M. Andre Fontaine, Foreign editor,
Le Monde of Pans, one of the most
influential paper in France, perhaps
in BEurope, Germany was represented
by Dr. Theo Sommer, Foreign Editor,
* Die Seit, Hamburk. That also is a very
influential paper Japan was repre-
sented by Prof H, Kotam, Interna-
tional Peace Research Institute, Tokyo
and Prof, Ke: Wakzizum:, Professor
of International Relations, Kyoto
University Sweden was represented
by Dr Karl Birnbaum, Director of
the Bwedish Institute of International
Affairs, Stockholm. Britain was re-
presented by Mr. Hedley Hull, Director
of the Arms Control and Disarma-
ment Research Unit of the Foreign
Office, Mr Leonard Beaton, Consultant
to the Institute for Strategic Studies,
and Mr Robery Wade-Gery, Fellow,
All Souls College, Oxford.

The United States, in which my hon.
frieng 1s particvlarly interested, was
represented by Prof. Roger Hilsman
of the Institute of War and FPeace
Studies, Columbia University, New
York, Prof. Chalmers Johnson, Uni-
versity of California, Berkley, Mr.

President, Carnegie Endowment
International Peace, New York, and
Prof. Albert Wohlstetter, Department
of Political Science, University of
Chicago. Mr Arnold Kramish is at
the moment Research Associate of ‘the
Institute for Strategic Studies.

Singnrore was representeq by Prof.
Ching Hel Ding and Mr. Alistar
Bu.han the Director of the 1.S.8.

Shri - HSemavame {(Pandbarpur):
When the Short Notice Question was
taken up by you, you oaly stuck to
the names that were in the list.

Mr. Speaker: A number of others
were also called.

Shrl Somavane: My point of order
relates to the Short Notice Question.

Mr. Speaker: Therefore, you are
making a wrong statement I called
a dozen people,

Shri Sonavane: Please give me a2
patient hearing.

Mr. Speaker: You had to raise it
then, not now.

Shri Sonavane: When I rose on
my feet I caught your eye, but you
did not call me. 1 want o raise =
point of order in that behalf. Can I
not raise a point of order in respect
of that? Because you passed on to
the call attention notice and I was
not given a chance to raise the point
of order at that time, I am raising
the point of order now.

Mr. Speaker: He forgol and he
raises it now. I have not permitted

1223 hrs.

MOTION OF PRIVILEGE RE. MRE.
SVETLANA ALLELEUVA AFFAIR

Mr. Bpeaker: I have recelved notice
of a question of privilege from Dr.
T.ohia and Shri Madhu Limaye, in
which they allege that in the light
of & letter dated 23rd March, 1967
which Dr. Lohia is said to have
received from Mrs, Bvetlana, the
Ministers of External Affairs and
Commerce and the Prime Minister
have misled the House by making
sllegedly untruthful statements in
this House on the Svetlana affair.

I now ask Dr. Lohia to ask for the
leave of the Houss to ralse thi»

question of privilege.
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Shri Krishna Xumar Chatlerji
{Howrah): On a point of order under
rule 224(3). Unless the matter
requires the intervention of this

FTouse, Dr. Lohia cannot bring this
privilege motion.

915
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Sart Erhbas Xwmar Ohatéerii: 224
1 want to draw your attention {o the
fact that this matter does not really
require the intervention of this
House,

Mr. Speaker: I have permitted
him. Dr, Lohia may continue.

The Minister of Law (Shri Gevinda
Menon): Sir, I suppose it is your
intention to ask the House whether
there has been a breach of privilege.

Mr. Speaker: That is right.
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Shri Somavane (Pandharpur): Why
should he spesk now.
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“This is a categorical statement
that I am making to this House"”
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Shri B. D,, Bhandare
Central): Bir, on a point of order. 1
am referring to the privilege motion
which is sought to be moved

L 4
Dr. Lohia. The hon. Member Dr.
Lohia said that because of the

‘seorrect statements made by the
hon. Minister he thought there was
a breach of privilege.

Mr. Speaker: You are arguing the
case. What is the point of order?

Shri B, D. Bhaodare: The point of
order i~ that the hon. Member has
no nght to raise the gquestion of
privilege,

Mr, Bpeaker: The hon. Member
may kindly resume his seat and read
rules 222, 225 and 226.

Shrl Burendranath Dwivedy (Kan-
drapara): If there 13 no objection,
there will be no need to refer it to
the House,

Shri Erishna Eumar Chatterfi:
Sir, I have a point of order. I
would request you to kindly read
Speaker’s Direction No, 115. Certain
specific procedure had been laid
down about incorrect statements
there. I draw your kind attention to
Direction No. 115, I have not got
the book &t hand; otherwise, I would
have read it

Mr, Speaker: It does not come in.
“The Law Minister,

Shrl Gevinda Memon: I am glad
that Dr, Lohia, the author of the
motion, explained what it is that he
has to submit to the Houwse

5, 1987 Privilege ]

St e sige wtfig © wraft ey
g & | @ w 7R A e ww §a
fvrsg @ g ?

Mr. Speaker: I there is no objec-
tion—(Interruption)—Just a mnutea.
If permussion is granted, later on, we
will put it to the vote; not now. Per-
mussion has to be sought. Then we
wil put 1t to the vole whether it
should go to the Committee Bt Privi-
leges or not. Is there any objectiom
to the motion being made? I will
have to take the leave of the House,

Several hon. Members rose—

Mr. Speaker: Only 23 are necessary,
1 believe—Now, leave is granted. The
hon. Member can move his motion
now.

Shri M, BE. Masani (Rajkot): Be-
fore the hon, Member moves his
motion, may 1 request you, instead of
proceeding further under rule 228
which involves a motion and a debate
m this House, top be good enough
under rule 227 to exercise your right
to refer this question without debate
to the Committee of Privileges for
examination, investigation or report?
1 do not think it i necessary for me
to explain why I make this proposal.
A debate 1p this House at this stage
would be most unsuitable. Charges
are difficult to prove or disprove in
a big body like this. The Commit-
tee of Privileges is precisely consti-
tuted to go closely into matters of
evidence, to hear the penple concern-
ed and to give a report to the House,
I would therefore request you not {a
call on Dr. Lohia but to exercise your
right under rule 227 to refer, without

made out.

Mr. Speaker: There are two state-
ments. 1 do not want tp say any-
thing when one is pitted against the
other. I do not want to
sides. 1 would Jeave it to the House
which will have t© take 2



2919 Motion of

t0 whigh one I3 cosrect and which is
wrotig.  On® cannot force me 10 &
particular’ course, (Interruption),

Shri P. K. Deo (Kalahandi): Sir,
you are following a novel procedure.
There is a procedure followed in such
cases.

Mr. Bpeaker: It is not novel. I am
strictly following the rules. You
may not agree with me. Dr. Lohia,

you may move it.

8hrl Erishns Eumar Chatterjec:
Are you allowing them to discusg the
wmerit of the privilege motion as such?
(Interruption).

8hri Bal Raj Madhok (South Delhl):
I support the suggestion that my hon,
frieng Shri Masani has made. This
debate, if allowed now, will become
very acrimonious and 1t will take a
long time, and other useful business
of the House will be delayed.

Mr. Speaker: Whatever it may be,
you are making the same suggestion.
But I cannot take the responsibility,
If the House chooses, why should I
take the responsibility on myself? I
am not prepared to take the res-
ponsibility.

Shri P. K, Deo: You should keep the
dignity of the Chair, Sir. The inte-
rests of the minority are also there.
In a case like this, it is alwaysg the
practice in this House that such mat-
ters are referred to the Committee of
Privileges for a fuller examination.
In g big House like this, it may not
be possible. (Interruption). I beg to
submit that you may kindly recon-
sider it and refer this matter to the
Committee of Privileges as is being
done in almost every case.

Shri Sheo Narain (Basti):
point of order,

Mr, Bpeaker: Shri Surendranath
Dwivedy.

Sarl gurvendransth Dwivedy: Me.
Basani hes made & Tequast tp you

Sir, a
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that under rules 226 to 327, you may,
without permitting a discussion here,
in-the House, refer the matter to the
Committee of privileges. What I
want to urge is this. Dr. Lohia has
also given notice of 3 motion. The
motion 18 of the same nature, that
after discussion it should be referred.
to the Committee of Privileges. The
only difference is, after all, the Com-
mittee of Privileges will go into the
entire matter if the House so decides.
and then. when the Commititee of
Privileges report comes before the
House, the House may also have an
upportunity to discuss it. Therefore,
it will be better if we do not have a
discussion at this stage (Interruption);
let this matter be referred to the Com-
mittee of Privileges and the House
will have an opportumity to discuss.
it again. That is my request to you,
since the motion iz the same, “that
it be referred to the Committee of

Privilegas.” Not that Dr.
Lohia wants any decision
here and now. He will move his

motion for referemce to the Privi~
leges Committee. I request that
underrule 227, you may please refer
it to the Privileges Committee with-
out any discussion at this stage.

Some hon. Membery rose—

Mr. Speaker: I have already given
my decision and asked Dr. Lohla
to speak 1 am not going to take
the responsibility in this matter.
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Mr, Speaker: He meay move his

motion.
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“I have the authority to state
to this House categorically that
at no time, either orally or in
writing, did she make a request
to him either in his capacity as
Minister of State for Externsl
Affajrs, or in his personal f.‘.l'pl-
city as a relatiorr of hers . .

Tt & Gy ATC OF AT Wiy W S
wgr Ray o gAry ¥\@wE 1+ 21 W
oY W IR qg A A O IgA
Ll

“Leave aside a pathetic reguest
but even an ordinary request
was not made.”

“It is absolutely incorrect to
say that this lady made any
request t0 the External Affairs
Ministry, to any Minister or to
the Prime Minister, to stay on in
this country. I have said it
before . . .
WY e A gEfed andt o
AT § | A IAET AV ATTAQTA T
g1 aw W ww oA § WA
el Y4 TywT g A g oW
at oy §...

ot oy e : AU o sywrer ot
TEHE I W Ay daw 9%
ot ey &

qw Wity ewew : oEdt W
T WY |

off o wreven : o www § iy
T Wy W fwer gar e ks

weow WHww @ we wifiger wow
wraer AT W |

Eve T wwtyT MfigT : SR wed
& farar & fe o aycama gk §
#& = wtzwr g€ it ) dfer wi-
arar & wyaTT A Wy g fewr g,
o wraw gk &

TR g v | frar § .

“Yes, there was a private talk
between me and Dinesh Singh in
January, in Kalakankar, about
the possibility for me to stay in
India the rest of my life. I've
asked him whether it will be pos-
sible for me to approach the
Prime Minister with such a
request. Dinesh knew my feel-
ings to my late husband, to
Kalakankar, to India. It was no
surprise for him that I wished
to stay in India.

But he told me that he thinks
it would be impossible to settle,
because of the strongest opposi-
tion from the Soviet Government,
which would inevitably arise"™

qF T I T duT IR faar
oy

“On the end of January,
before Dinesh Singh left Kala-
kankar for Delhi, he talked with

some wavs mvs~lf to settle the
problems with the Sawiet Govern-
ment and if T wonld succeed in
that then, certainly I can expect
m’l.nlp from the Indian side
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[wre T wavge witfigar]

¥ qg g o wtw §
AET HiMR &7 FATH AW AOTAT [TRW
zm § Yo% o gW W weT WY
oy v s @uerr it drar
hw oy el A o 1w frg W
|TEW &7 AT N} faeyw avs W
§ e § 6 I aTa-aw w1 Rw aeT
‘yugr e fouy & fagar  wEw
il aonyr & fom @y wro fivewr mpr
L4

2925

o T wran § warw faaw fag Wy
o | Rmfag TR XX oy
qger WY wg femr § Wl ww oY
rgwrad § e oty ot & oY agelt
et 10 S W wETwR @
vengrars fofw o, A ag o fagd
foraly §, T M d gRTATT wwAS,
warew ¥ Aoy few fer e AR §,
wwfas A MR W oA W OR
T % TER feamfeg W dER
Aw ey 1 wR WY QA W
AE AT, AtagaETarT § + wwr
Y &1 ghwr Wk grar 8, “arew
quin’ | AT g “grew’’ WK
“rwrares” w1 Y WY wF A Y Al
# wifimw sy g fF A8 e ¥ A
saTew A ¥ fawdr | % X @ 3y
wfow & ¥ F agrImAr wgar
g fe dmeman oft ¥ faeger @19 A
9T fednfag ot & X & W w7,
“ZwT, YW W qgy TEX Agr Rear o
gt § "gefrrwcal WY
woFre & wehml & wfa, o AW
arefirat & wfew, fr ot ag  wpagd
g ), fif wrr EeeIT WY
gt & A9 ey, AW, W
wrqgegw ¥ aaw | § A qE fay
§ T AT HT WA 1 ST YW «FAT
STEY Y g AR w3 T e, gw At W r

APHIL §, 1987

Privilege = 2906

W W wwdeft gt e ow g oy
AT T §F AT B 97 Wi vw ¥
Y Y Y X | 4% PY TA X T
WYE T« ) W sy gy wa g,
ag Wit § fir | agr Wt g ae &
RN @ 9§ WX W
afgar &t & <o gt wx gy o

w-mﬂuﬂ&m:m %
gt & Tedwt fawrw gy wm am
&Y xw fag oY ag s Y g g g o

wx ®aTe Far § fv g sy
d’r#ﬁﬁimﬁmtwwﬁwtt
&mﬁ:m 66 TR ¥ ATy
W gF W 93 Mg, N fF 21
ars -s"'rgi L L
qF  Tga t!‘rm'm T

4
-

& fex wi X O} ¥ A T
waan g f ot o A iy T g
“Dnd she not request the Prime Min

ster?”
g HIGT |7 TG qT |
“Shra M C Chagla: No".
sarT day oY agr v ¥ Bygt
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TEY qGAT ATEAT | ST W Wy §F K
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uw s ag saw § fe ot fagdr
i fat §, o feadt ¥} | R
W ¥ A fagd wrETewe ¥ faelt oY
o o fagh FHY R Y ferft §, o
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we wwrw ag g www § o o
gt ¥ ok wh gw Wy, Wik ww
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TEEmTm i iw Ry AN
e qhit f, a8 dww xw fex fe
YT wyy wtew e g § 1 ww T
W W s & e ferr
wTE wTe a hem fem wr e iy
¥ sfwareg o 2ofrerr foar ar 1 &
st wrew & fewrw oft Wy & qut
9 T WIAT WIgAT €T 1 W W WA
aff faeft o fox o1 & qgf 87 W
o1t wmry W o oaw g Ry ¥
qU Us wer @1 e Wy sl www
aw w wifey o §, 46k @ ow
@, N o€ T w1y v wgd €
I FT wwra gwr f w@w § o ATy
wreT %Y ¥ foe®  qag Wt @ ¥
WIHTA §WT | §O T &Y TE qGT SN
T | WA & WrwS ¥ qEy o W
o foeel mr & .. (sowem) . .
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WO WigaT § | werw & wvwee ¥
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Mr, Speaker: Please conclude now.

oMo Ty wANre Wifpay . ww fad
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Shri Dattatrays Eumte (Kolaba):
On a point of order, Sir. A motion
eontrary to the orginal motion could
not be an amendment. It is substi-
tute motion.

ot wy fored : v v RE

Shri Nath Pail (Rajapur): I fully
support it, I should say that Dr. Ram
Subhag Bingh should have beep bet-
ter advised by his colleagues as to the
validity of the kind of amendment
that he has moved. Kindly look at
rule 228. It says:—

“If leave under rule 225 is
granted, the House may consider
the guestion and come to a deci-
sion or refer it to a Committee of
Privilegeg on a motion made
either by the member who has

E
|
%

2929 Motion of APRIL B, 1967 Privitege 2930
[xTo Tw gwa fag)
L L Committee. What is his gmendment?
mm‘z‘;amé Does he want it to be referred 10 the
Commuttee or not?
fewr ¥ fs wrofiy fdw ol & o€ - )
R o W W ww & ferla - Bam Sublag Singh:  No.
o Tﬁ?rﬁ?mﬁ?ﬁﬁ ot myw € : o aw & g i )
T IR
ey st & are o aw gt R S0 L :,:b':ﬁ::-ll)r Lohia's anm.r:
wy o7 & e gf f sowr ¥ WX proposal, if the House was seized of
wreee wifgar @, 39 wy fafy ey the motion in substance, that amend-
o o ey D e s e S
18 at we
ﬂ*m*m*ﬁ!ﬁﬂ%mi Committee. Therefore the moth;':
T § | o Al e & wod & oy out of order and irrelevant.

o e § fe Mr. Speaker: How is it out of order?
N GWT WY Tq ¥ gew & foier- Shri Nath Pal; Let me answer it.
fawrt v g W, o wwt Mr. Speaker: Dr. Lohia is referr-
WYC qurT WAt grar wYE Ieww afy 08 it to the Privileges Committee be-

cause he thinks that & pnma facie
case 1s there, but Dr. Ram BSubhag
Singh’s opimuon is that there is no pri-
ma facie case for 1t to be referred to
the Commuttee.

Shri Nath Pai: I beg of the Minister
of Parhamentary Affairs to follow the

proceedings a little more diligently
and, if possible, more intelligently.

Dr. Ram Subkag Simgh:  Intelli-
gence is not the monopoly of Shri
Nath Pai. He is not in a position to
claim monopoly of intelligence,
ot yre wif : AW ¥ ww W,
yu g7 @fay
Dr. Ram Sobhag Singh:
should he make such remarks?
ot wrw wif : w9 o yfnw §
wifer & wur

e Ty o Ty - o, B o
ZuT wTF wfgl ¥ 1

ot vm ok - W i B Fg
w1

Why
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I sm extremely sorry, if Dr. Ram
Subhag Siongh got the unpression that
credit him with a lot of in-
because you are
- 1 submutted that you
should follow it intelligently. . (Inter-
ruption). Sir, the first stage was that
you put the motion and then asked
whether there iz any objection. The
second stage 1 that the leave s
granted. Now, the third stage is e1-
ther we debate the substantive motion
here and now or we refer it to the
Privileges Committee. The motion
before the House being that we refer
it to the Privileges Committee, the
objection which ocught to have been
raiged at the earlier stage cannoy be
raised now. The rules are very clear;
the precedents are very clear. The
objection that Dr. Ram Subhag Singh
is trying to ramse ought to have been
raised earlier when Dr. Lohia sought
the leave of the House. The leave has
been granted and the substantive
motion before the House is whether we
refer it to the Privileges Committee or
not. That 1s the only question. There
cannot be an amendment like that.
Exther we do not refer it to the Privi-
leges Committee or we debate it here
and now. The amendment moved by
Dr. Ram Subhag Singh cannot be
made. The rule 1s very clear.

Mr. Bpeaker: I think, Mr. Nath
Pai almost made 1t clear.

CHAITRA 15, 1880 (SAKA)
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wrong in not giving asylum to this
particular lady. The question iz not
whether she went to Switzerland with
the help of America or C1A. agent or
India or anybody else. The question
1s not.. ..

ofy oy forwdr : 7g *1§ IO @
2w o e e gk? .. (e
91) QW WEIET, TE WA Y FT
TRy §? ATw ik ¥ STaewT T A
3T §

Mr Speaker: I am trying to under-
stand the issue.

ot ww forwd : o 39 & I g
7 | guEEfoy Fvw ITHY T AW g
g ?

Mr. Speaker: Not on the substan-
tive motion. I want to hear him on
the 1ssue raised by Mr. Nath Pai that
an amendment cannot be moved to
the motion that 1s before the House.
Later on, he can explain the other
things.

Shri Govinda Memon: The subs-
tance of the amendment is that there
13 no case for the motion to go to the
Privileges Committee.

Shri Surendranath Dwivedy: No,

no.

Shri M. B, Masani: Sir, the state-
ment made by the Law Munister pro-
ves Mr. Path Pai's point. The Law
Minister just admitted that the subs-
tance of the amendment 15 that there
iz no case for referring it to the
Privileges Committee. In that case,

the amendment s out of order.
Rule 344(2) clearly says:
“An amendment shall not be

moved which has merely the
effect of a negative vote”

According to the Law Minister, this.
smendment has the effect of a nega-
tive vote. Bo, this anmendment is dut
of order.
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oft wy ook : weaw T, I
% o TW gww fag & goim &
e § W 344(1) T 1 AT
aar § ATy uré w7 sweqT W gaTer

‘faege o ge R 1 344(1)

“(1) An amendment shall be
relevant to, and within the scope
of, the motion to which 1t is pro-
.posed,”

o qw gwwr fag »1 §wymA 7
iz § 7 ¥ ot § wrar @ wife
™ & oy § fie sffer & o9 o
ATRAT AAT ATT | W JE avhw Pt
fraffa isfrd amr e ?, 2w
T & w=T e &, W wwl W g,
&Y TF 7 Y F T w7 gwAT w7 |
afie afiefiy & qrer s Stk o ara
foega aw § 1 oyt ow o AW Ay
AT F T §, UF AV IF 7 gAY
ot 0 g 7 wiife s o
WA Ew sy e
I AT W g A @ 1 x| forlr
o TH FAgTNIEAT & Frar ot weama
Forar war @, 9@ 9T w9 Ard @A
oifg® |

13 hrs.

Mr. Speaker: I do not think that
any further discussion on technical
pointg 15 necessary. The purpose of
the amendment, according to Dr. Ram
‘Bubhag Singh, is that it is not only
opposing, it, but the facts as stated by
the Foreign Minister.

Dr. Ram Subbag Siagh: VYes; the
facts stated by the Foreign Minister,
«ic., are correct.

Mr. Spesker: It has the effect of
theing a negative one. .and naturally..

APRIL 5, 1867
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oft oy ok - Jw T & mir g,
e ¢

Shri Surendranath Dwivedy: They
can vote it down.

Bhri Dattatrayn Eunte : 1 have

already raised g point of order that an
amendment which is in opposition to
the substantive motion could not be
moved as an amendment and that
point of order has not yet been decid.
ed by the Chair.

oft W ww o (el awT)
A7 wgar ag ¥ e 3@ wT waT, W
e Un gwn fg A g Wl v, .. .
Mr. Speaker: Every one is referr-
ing to the same thing.

oft Whae W v ;. gsae AR,
& ag w8 @ W fx qy wivdz 4w
o Y awdt § 1 @ T oW f ve
¢ fr & sere wTo wifgar ¥ T §,
39 Y ave-eraA fEqr o L L.

Mr. Speaker: He i3 repeating the
same thing

The House stands adjourned for
lunch and will meet again at 2 p.m.

1303 hrs.

The Lok Sabha then adjourned for
Lunch t:ll Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[Mr. Sepaxer in the Chair]

MOTION OF PRIVILEGE RE. MRS.
SVETLANA ALLELENVA ATFAIR

Mr. Speaker: After Dr. BEsm
mmmwu.mw
mmm of privilege to
the Committee of Privilege, Dr. Ram



1 have heard all the points of view,
both for and ageinst this point of
order. I am of opinion that rule 226
is a self-contained rule, so far as the
motions relating to the question of
Rule 228

“If leave under rule 225 is
granted, the House may consider
the question and come to a deci-
sion or refer it to a Committee of
Privileges on & motion made
either by the member who has
raised the question of privilege
or by any other member.”,

‘This rule envisages that either gne of
the two motions or both the motions
can be made under this rule. The
original motion of Dr. Ram Manochar
Lohia states that a prima facle case
of breach of privilege has been made
out and the matter should be referred
10 the Committee of Privileges for
investigation. If this motion is voted
down, it only means that the matter
is not referred to the Committee of
Privileges, and the substantive part
of the question of privilege namely
‘whether a breach of privilege oy con-
tempt of the House has been com-
‘mitted remains, and the House has to
give a decision on the merits of the
<ase.

Therefore, Dr. Ram Subhag Singh
s within his right to invite the House

CHAITRA 15, 1880 (SAKA)

House, and if it is not carried, then
Dr. Ram Subhag Singh's motion will
be put to the vote of the House.

Shri N. Sreekantan Nair (Quilon):
On a point of order....

Mr. Speaker: After the ruling there
can be no point of order on it.

Shri Surendranath Dwivedy: I want
to understand your ruling. I do not
always with our submisaions.

Shri N, Sreekantan Nair: Many
Members are engaged in voting in
the first floor, in connection with
election to committees. If you put
this question to vote now, those Mem-
bers will not get a chance. They are
doing a function of this House, and so,
it should not be put to vote now; it
should be put .to vote only after
2.30 pm.

Mr. Speaker: There is npo point of
order.

Shri Surendranath Dwivedy: I only
wanted to understand your ruling.
According to your ruling, there are
two motions before the House, where-
as Dr. Ram Subhag Singh moved the
motion as an amendment to the
motion moved by Dr. Ram Manchar
Lohia. So, it is not a motion by it-
self. ...

Shri Nath Pal: It was only an
amendment. Dr. Ram Subhag Singh
himself had said: ‘Main samshodhon
pesh karta hoom'.

Mr. Speaker: | have alresdy given
my ruling. Whatever he might have
said, 1 have given my ruling already.

Shri Nath Pal: We can help you
always with our su e

Shri Surendransth Dwivedly: That
is what we understood. He gave it as
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[8hri Surendransth Dwivedy]
an amendment. You tske it as two
separate motions. Will that mean
that the motion to refer it to the
Committee of Privileges....

Mr. Speaker: Not only that

Shri Surendranath Dwivedy: He
has given his reasong wl'ly it shou]d
be referred to the Commtiee because
there is a prima facie case. After
rejection of that, of course the ques-
tlon of privilege remains. But are
we now discussing whether there is a
prima facie case or not or whether
there is any breach of privilege?

Mr. Speaker: Both are there,

Shri Surendranath Dwivedy: Are
we discussing both the things to-
gether?

Mr, Speaker: Naturally.

Shri Surendranath Dwivedy: Therc-
fore, I am still in doubt....

Mr. Speaker: After my ruling, can
this discussion go on?

Shri Surendranath Dwivedy: I want
a clarification.

Mr. Speaker: Dr. Lohia’s motion
S8Ys that a prima facle case
has been established and therefore, I
should go to the Privileges Commit-
tee. Dr. Ram Subhag Singh's motion
says that there is no case made, it has
not been proved, therefore,
it need not go to the Privileges Com-
mittee. Both are separate motions.
You may understand the latter motion
as an amendment, but I treat it as a
separate motion.

ghri Nath Pai: I think we should
get a chance to argue the case.
oft vy fiord : g ager AT e
g wv gfay

APRIL 6, 1867

Priviiege %938

Mr, Speaker: After listening to the
ruling, these points are belng raissd.

The Minister of State in the Minis-
try of Bteel, Miges and Metals (Shri
P, C. Bethi): Can the Speaker’s ruling
be challenged?

An hon. Member: No.

Shri H. N. Mukerjee (Calcutta
North-East): Dr. Lohia has moved a
motion for having this matter refer-
red to the Committee of Privileges
because a prima facie case has been
made out. That 1¥ the view. Whe-
ther a prima facie case can or cannot
be substantiated is a matter which
can be gone into by the Committee of
Privileges — that is the purport of his
motion. Here is a motion which you
call an alternative motion which pur-
ports 1o say that the substantive as-
pact of the matter has already been
determined by the House. How can
that be so?

Mr. Speaker: Am I to understand
that the ruling is being discussed?

Shri H. N. Mukerjee: No, What I
am asking is, how can we consider
bolh these motions together?

Mr, Speaker: May 1 request Shri

Chagla {o reply?

Shri Dattatraya Kunte: First of all,
I have to seek some information from
the Chair by way of clarification. Is
the House being called upon to dis-
cuss two motions at one at the same
time? If s0, under what rule?

Mr, Speaker:
Shri Nath Paf: We want your gui-
dance. I
o arT % o favig g gw 8 B
afy g awy ¥ |

Shri 8. M. Baserjee (Kanpur):
a point of order....

Bhri Dattatrayn Kanie: There can-
not be two motions before the House
at the same thme.

It is all right.

On
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8hri Ssrendramath Dwivedy: The
two motions cannot be taken together.

Shel Datintrays Kunte: I ask whe-
-ther the two motions are going to be
discussed at the same time, They
should be discussed one after the
other. I am not questioning the ad-
migsibility of the motion.

oft Wy fored : & e wgE
g & T 7 X g

Shri S. M. Banerjee: My point of
order is under rule 226. You have
quoted that rule. I do not challenge
your ruling. I shall surely bow to it.
You have already ruled that if leave
under rule 228 is granted, the House
may consider the question and come to
a decision or refer it to a Committee
of Privileges on a motion either by the
member who has raised the question
of privilege or by any other member.

Mr. Speaker: What is the point of
order?

Shri S, M, Banerjee: It 1s under
rule 226 (Interruption). Unless you
hear me, I will not be able to make
myself clear. This morning after the
question hour and  call-attention
motion you in your wisdom announc-
ed your decision taken perhaps In
your chamber after due consideration
that this was a matter where a prima
facie case had been established. So
you allowed Dr. Lohia to bring this
motion before the House. This was
brought, and a question wag raised. ...

Mr. Speaker: What is the point of
order?

Shri 8. M. Bunerjee: I am coming
_to that. A point of order is not one
point.

Mr. Speaker: Please make it brief.

Shri 8. M. Banerjee: Kindly hear
me, When Mr. Masani suggested that
thiz matber might result in an acri-
monious debate, and so it should be
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referred to the Privileges Committee

Mr. Speaker: You are making a
speech. How long can you go on?
Without mentioning the point of
order, you are making a speech,
what Mr. Masani said, what some-
body else said. What is the point of
order? Tell me in one sentence now.
(Interruptions),

Shri 8. M. Banerjee: Am I answer-
able to you or to them? My point of
order is this. I want a c'arification
also,

Mr. Speaker: That is exactly the

difficulity.

Shri 8. M. Banerjee: According to
me it may be unfortunatle, accord-
ing to you it may be prima facie
wrong, anyhow I bow down to your
ruling, but I would only invile youur
attention to ihis, in the form of =a
point of order, that previously also
when therc was a privilege motiom
against Mr. Madhu Limaye and there
was an amendment from us, Mr.,
Surendranath Dwivedy wanted to
move an amendment because the
session was coming to an end and
some damage might be done to Mr.
Madhu Limaye in the eyes of the
electorate by referring such matters,
the Speaker, in hig wisdom dis-
allowed it, and under this rule 228
the Speaker referred this matter to
the Committee of Privileges.

According to rule 227,

“Notwithstanding anything contain-
ed in these rules..,, (Interruption)

I am quoting precedenis, I am

entitled to do it.

Mr. Speaker: You are entitled to
raise & point of order, but mot to
make o speech in the name of a point
of order. Certainly not. That is unfair,
What is the point of order. Tell me
in one sentence.

Shri 8. M. Banerjee: Kindly let me
finjsh. What I am telling you is that
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if the ruling is accepted, Tt should be
accepted by all, that is a different mat-
fer, but this will be setting a bad
precedent, because previously......

Motion of

Mr. Speaker: Will you please resume
your seat? I request you.

Shri 8. M. Banerjee: I am conclud-
ing.

Mr. Speaker: You are making a
speech, you are questioning the rul-
ing and everything else. Please sit
down.

Shri 5. M. Banerjee: May I appeal
to you....

Shri Daitatraya Kunte: Before the
ruling 1s given......

Mr. Speaker: The ruling has
given already.

been

I have heard your point of order
Let me hear his.

Shri §. M. Banerjee:
concluded.

I have not

Mr. Speaker: In the name of a point
of order, a speech cannot be allowed,

Shrl 8. M. Banerjee: There are con-
ventions in this House....

Mr. Speaker:
seat.

Please resume your

Bhri 8. M. Banerjee: This is virtual-
ly wrong,

Shri Datiatraya EKunte: Sir, I will
read rule 226 again along with you:

“If leave under rule 225 is grant-
ed, the House may consider the
question and come to a decision
or refer it to a Committee of Pri-
vileges on a motion made either
by the member who has raised
the question of privilege or by any
other member.”

Therefore, there ought to be only one
motion, and not two motions. The rule
is very specific, “either by a member
or any other member”, but thers has
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to be only one motion.

two motions. The Minister in charge
of Parhamentary Affairs might move
a separate motion, but on this motion. ,

Mr Speaker: That is exactly what
I have said.

Shri Surendranath Dwivedy: You
can see the record.

Mr. Speaker: In my ruling I have
said il 18 a separate motion, and that
motion is also entitled for the conside-
ration of the House What is wrong,
I cannot see really.

oy oy foed : 3@ WY Afew A
§ | X T wiE wdT 1 IW@ WY

o gq |
sft o wo wrrenw wF gT !

oy oy foroed : T ATIE MHATET
&1 S AT wdl F¥ N qwd § )

Mr. Speaker: There 18 no_ point of
order There 13 some confusion,

oft sy ford : T ToAwEHT T
weqaare 3 A¢Y da1 fvar § 1 & arAe
wrger § fin g faorg few < &
¥ &) o fraw 226 Bfed 1 @A
2y whwad §

Mr. Speaker: There can be a0 point
of order on my ruling

oft sy foewrd : e gl B o
o Fad oy s & fiw oo o gl

Shri Erishns Kumsy Chatterji: Sir,
on a point of order.

Mr, Speaker: There ig already a
point of order.

Shri Krishna Kumar Chaiterji: My
point of order iz on that point of
order. (Interruptions).



Bpqs  Motion of
Nr. Speaker: How can all speak
at the same time?

off oy ol :  IAEY 3T W™
s e &, wsaw e, § oz e
widx 5T W | AR AR 4 a9
KWyl AT HT QY | T THE AL
1% WIET IS |
Mr, Speaker: You can raise a point
of order after he has finished.

ofy wy ford : & sgi vAT FT W
§ 1 ¥ www ¥ ) g & ) 4 oW
syueqT ¥ W¥T 99 |

Bhri M. R. Masani: There is some
misunderstanding. My friend seems
to think that you are calling on the
Minister to reply to the debate. On
the contrary the debate ig going to
start. I have asked you for permis-
sion to speak in the debate. Let the
debate commence, Am I right, Sir?

Mr, Speaker: Naturally. The ruling
is clear. Let us see what time should
be allotted to this. I think one hour
would be a reasonable time. 1t 3 now
2.15. Let us now proceed with the
debate and take a decision, Mr.
Masani.

Shri M. R. Masanl: Mr. Speaker, Sir,
I would like to support the motion
moved so ably and, if I may say so,
with great restraint by Dr. Lohia this
morning. Supporting the motion does
not mean that we agree that anyone
is lying. That does not mean that
elther Mrs. Svetlana is lying or that
the two hon. Ministers concerned
have misled the House. It simply
means that between the document

placed  before the House by
the Minister and the Minister's
statements, and the letter that

has now been received by Dr. Lohia,
there qulte clearly apears ;o Ye con-
flict of testimony. The purpose of
refersing this matter to the Privileges
Coramittee is that it is a small, quasi-
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the ministers, to call all concerned
and then to come to a conclusion
whether the privileges of the House
had been violated or not. This is the”
correct position, -

I am surprised that there should be
any opposition to this motion. I am
only sorry that you did not respond

to my plea this morning
that it should be refer-
red to the Privilegeg Com-
mittee without a debate. Then all
this argument could have
been avoided. Now, what

does it mean when the motion is
opposed? What does the amendment
of the Minister of Parliamentary Af-
fairs mean? i

An hon. Member: It is not an
amendment; it is a substitute motion.

Shri M. R. Masani: All right—what
does the alternative motion mean?
I am gorry that the hon. Parliamen-
tary Affairs Minister, who iy 8 man
of great integrity and for whom I
personally have great regard and
admiration, should have allowed
himself to be made a
party to this amendment or motion.
What it means is this: that instead of
facing an enquiry by the appropriate
quasi-judicial body, competent to do
s0, in & quiet, dispassionate manner,
this alternative motign asks the House,
after one hour's debate, by a majority,
{o ascertain who is telling the truth
ann who is not uttering the truth. Itis
an attempt, if I may say s6, to resort to
People's Justice in place of the Rule of
Law.

Shri Govinda Menon: The point
Shri M. B. Masani: I am not
hon. Minis.
Sir, let me proceed.
Y am very sorry that this counter-
motion should have been brought. I
came to this House with & very opén
raind I did not know whether there
was & direct clash of evidence and if 20
who was telling the yruth. I thought
the hon. Ministers concerned woaid
have weleomed a reference to the
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Committee of Privileges and by a
judgment of their gwn peers, quietly
and judicially ascertained and then
have a final debate in this House.

The ect that they are burking a
discussion, the fact that they are evad-
ing thig enquury, drives me to the
very unpleasant conclusion—I do not
mind saying that, with sadness—that
it this motion of Dr. Ram Subhag
Singh is carried by a majority that
could not possibly apply its mand to
the intricacies of the two documents,
1 shall then be forced to come to the
conclusion that Madame Svetlana is
telling God's truth and that those
who are contradicting her are guilty
of misleading this House and are un-
fit to hold their offices any longer.

1 therefore once again appeal to my
hon. friends, the Ministers concerned,
and to my hon. friend the Mover, {o
withdraw thus unfortunate motion
which 1s lacking in ordinary parlia-
mentary honesty and decency and to
allow this matter to go before the
Committee of Privileges, and ncbody
would be happier than I if the eport
of the Committee of Privileges comes
and says, “Neither of the hon. Minjs-
ters told a lie, there was a misunder-
standing in the matter, and the matter
can be honourably dropped” If that
is not done, then by the very vote on
this resolution, this House will con-
vict these Munisters of being unfit for
holding office,

ft werorw weivw: § 370 TH WART
afgn ¥ fadefase & wamd ¥
g ey e eargarg | e
g ATy WEA F WA T@r v g
v 5 [rod O §EH § AT Y 9
fir x& Teary 1 T w7 ¥ fAraefae
afafy ¥ vy Yor frar S ATl weT
¥ wree yak N ¥ gienfas fide
a g, wefiery A 0 W fred W@
e fowrer X &t wwmar § (.
T &Y | W R T AT FPT
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§ 75 WX oI WO 3 A g
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%reach of privilege of the House,
The privileges of this House are from
the date of the Constitution, i.e. 26-1-50,
Before that, our privileges were the
same as the privileges of the House
of Commons. Upto 26-1-50 there has
been no instance in May's Parliamen-
tary Practice in which any Mis-state-
ment or incorrect statement by &
Minister was treated as contempt of
the House or breach of its privileges,
In 19683 for the first time the House of
Commong resolved that Mr. Profumo,
the then Defence Minister, had been
guilty of a grave contempt of the
House by making a statement which
e later admitted was not true. Before
that date, there is no precedent. The
relevant date s 26.1.50, when our
Constitution was adopted. The pre-
vious Speaktrg of this House used to
refuse to treat mlleged jncorrect state-
ments by Ministers as amounting to
contempt of the House or breach of
its privileges,

In 1851, Shri C. Subramaniam and
shri Ram Nath Goenka, MPs. gave a
‘breach of privilege notice against the
then Commerce Minister for making
an incorrect statemcnt in  the form
of Statement of Objects and Reasons
appended to the Indian Tarff Amend-
ment Bill 1851 The Speaker, Mr.
Mavalankar gave this ruling:

“The substance of the allegation
seems to be that the Minister
concerned or the Government
have not made the fullest disclo-
sure or have made misleading
statements. This may be regret-
table, but I do not understand how
this constitutes a breach of privi-
leges even if it be assumed that
the failure to give full or correct
information was intentional.”

This was the ruling of that great
Speaker, Mr. Mavalankar.

in 1958, Shri A. K Gopalan
alleged “calculated distortion of facts”
gimtothgﬂmseinnmertum-
tain questions concerning the LIC,
which matter figured in the proceed-
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be any comtempt of the House or ~ings before Justice Chagla involving

the responsibility o Bhri T.T. Krish-
namachari, then Minister and Secre-
tary H. M. Patel. Shri Gopalan alleged
inconsiatencies between the statements
made in the House and the ovidence
led before Justice Chagla. The then
Speaker, Mr. Ayyangar ruled thus:

“f have not been convinced
about admissibility of the notice, I
am going to torule that it is not
admigsible. No contempt proceed-
ings can be started on this allega-
tion even assuming this allegation
to be true. Inconsistent statement
is a mere irregularity even if
deliberately made. Even if a
Minister should have made one
statement here and deliberately
omitted to state or deliberately
made an incorrect statement, thut
may be a matter of misconduct, .
Misconduct on the part of a Mims-
ter might not be raised by way of
contempt of the House. There
are other measures such as cen-
sure, etc"

wit W formd : WeTT WEPLT, AT
OF AATAT FT FEA § | WG N AHA
fipar 8, I 9T aF AT W R | WA
Afzar o & wewg w1 AErC fea
g T W T T E

Mr, Speaker: When the opposition
members speak, they can also po on
raising points of order. Then, where
will it lead to? If you have any
important point to raise, you may do
so after he finishes his speech. For
Heaven's sake don’t do it now. Let
us hear both sides,

oft wy firwd : % gf 797 I
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o g T g
&, @ w1 qyaw wff § 1 ¥Afew qufR-  which is already before the House.
m‘ﬂﬂﬂ'ﬂtl You have taken the whole time in

Mr. Speaker: It may be so. But
you can raise it afterwards. There
will be np fruitful discussion if it
goes on like this. Everybody can
rise in hus seat, When an hon. Mem-
ber talks from this side it may look
reasonable from his point of view,
but hon. Members on the other eside
may feel that it is not very reasonable.
Where will it lead us to”

Shri Krishna Kumar Chatterji. I am
not questioning the validity,

Mr. Speaker:

merits of it.

Do not go into the

Shri Krishn, Kumay Chatterji: Sir,
in August 1966, Shri Madhu Limuye,
the hon. Member who 1s present here
now, and others brought up i inotion
of breach of privilege against the
then Home Minister, Shri G. L Nanda
about a certain statement appearing in
the Statesman. you will remember,
8ir, according to the allegations of
the Statesman certain information had
been given to the paper througn the
sources of the Ministry Shri Nanda
had denied it, The ruling given by
the then Speaker, Shri Hukam Singh
may be seen at pages 6785-66 ond
page 8783 of the Lok Sabha proceed-
ings dated 24-8-1866 From the pro-
ceedings you will find that though the
Speaker disallowed the motio_n the
arguments advanced for doing soO
were neither based upon precedents
in India or the House of Cormmons.. .

Mr. Speaker:
the House.

Shrl Erishna Xamar Chaiterjee:
8ir, one more point and 1 have done
1 want to draw your attention to
Rule 224(3) of the Rules of Proce-
dure,

Mr, Speaker: Again you sre going
into the rules. You are confusing
the issue, The motion is now before

This motion is before

arguing sbout the admissibllity of it.
The motion has already been admitt-
ed, 1'do not know what you are
doing.

warrant any privilege motion, Madam
Svetlana 15 a prrvate personality.
Also, she 1s not an Indian, As such
this 1s not a matter for the Indian
Parliament to intervene The facts as
disclosed have not substantiated any-
thing We have not been able 'to
verify if the correspondence gqueoted
was actually written by her. Again,
even the letter mentioned suggests
that there has been no intervention
on the part of any Minister as such.
A private individual who happens to
have relation with her because of her
marriage with his cousion might have
said something 1n a privale way.
That should not be any cause for pen~
alising a Minmister or the Prime Minis-
ter or the Minister of External Affairs,
The Prime Minister and the Minister
of External Affairs have made it
perfectly clear The Minister of Ex-
ternal Affairs took the House into
confidence and categorically denied
that ever an attempt was made by
Madame Svetlana to take permission
of the Indian Government to stay
here Indirectly, Dr. Lohia says, by
remaining silent the Prime Minister
also conceded this.

motion be throwm out

Shri Dattatraya Kunte: SiF, we find
that there are two motions before the
House, the original motion merely pla-
cing cerain facts before the House and
tee of Privileges to find
truth is contained in them
ther the Ministers concerned
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any statements which are um-
tzua; and another motion which prima
{acie admits untruth of those sta-
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the
untruth, much more so of a Minister,
and then to plead that no breach of
privilege has been committed. 1 re-
ally do not know to what stage this
House can go. Therefore, it would
have been really better if the original
motion of the hon. Member who mov-
ed it to be referred to the Privileges
Committee, where it could have been
discussed dispassionately, had been
accepted. The Committee of Privileges
could have examined the truth or
untruth of the statements made and
later on made its report. That report
could have then been discussed here.
But the Minister of Parliamentary
Affairs has rushed in to say, possidly
by the number of votes that is at his
command what is truth is untruth.
This is a very curious manner of de-
ciding the fate of truth or untruth.
Therefare, at one stage I was trying to
point out that there ought to be only
one motion before the House. There
is an opposition motion which says:
let us take this matter to the Com-
mittee of Privileges. There is another
motion which says “it does not matter
if the statements made on the floor of
the House are untrue; al] the same, we
will gay that no breach of privilege
has been committed”. This is really
dercgatory to the past practices of this
House and, therefore, I oppose the
second motion and I support the first
motion moved by Dr. Lohla.

Bhri K. Narayana Rao (Bobbili):
Mr. Speaker, 8Sir, there is no neces-
sity for us to enter into a long discus-
sion. The issue iz very simple. We
know the extent or area to which we
can hold a particular Minister respon-
sible to a House of Pirliament. In
the course of debates, in the course of
discussions we raige all sorts of
problems and we may oftentimes try
to pin-point him or get a categorical
sngwer fromn Rim. In such situations
ona fs put between the two horns of
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a dilemma. Bo, the important factor
to be borne in mind is to what extent

is it relevant to the vigilance of the
Government.

Coming ko the facts of the case, this
is the case of a private citizen who
has come here on a Russian passport.
When she comes to India on a Rus-
sian passport, the Government of India
has a certain amount of responsibility
to Russia in the sense that a Russian
national was taken into the Indian.
Union. So, 11 is not merely a question
of a private citizen called Mrs, Svet-
lana as Dr. Lohia tried to make out.
The moment a foreign national is
taken as a citizen of the Indian union,
it becomes a problem of the relation-
ship between two countries. So, once a
Russian citizen has been adopted as an
Indian citizen, the Russian Govern-
ment has got a right to express its
view. We cannot simply adopt any
citizens we like. Even a Minister of
the Government has no right to com-
mit himself to an understanding to
adopt a foreign national az Indian
citizen in a situation of this nature.

That being the position—I am nol
going into the merits of the case or
what transpired in the conversation
between that person and the Minister
—in a context like thig it should not
excite the House so much, We need
not bother about it so much. Even in
the parliamentary context of things,
there is no possibility of any Minister
committing any sort of breach of pri-
vilege in a situation like this. So, I
would appeal to all hon. Members tn

throw out the motion moved by Dr,
Lohia.

Shri Nath Pai. Mr. Bpeaker, Sir, I
bow down to your ruling, though I
must say that I was very much dis-
trersed when I heard your ruling. Dr.
Ram Subhag Singh has played his-
tory, not good history, a history which
the House will Jament later on. This
is the first time that a motion to refer’
a matter of privileges to the Com-
mittee of Privileges is sought to be
defeated by the sheer mrangth of nun-
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under a duty to try to exbricate his
colleagues, the Ministers, who found
themselves in difficult water. But, in-
stead of summoning logic, instead of
summoning facts, instead of depending
upon reason, he has chosen the path of
depending upon the path of brute
force of numbers. Mr. Speaker, it wi'l
be a very sad day when the House
will try to solve such questions for
which deliberately our founders, the
founders of the Constitution and the
predecessors 1n Parliament in the Cen-
tral Assembly created the delicate
mechanism of the Privileges Com-
mittee. When an issue 13 not very
clear, when it appears that somethung
must be investigated, the matter 1s
referred to the Privileges Committee.
Dr. Ram Subhag Singh, whoge first
concern should be to strengthen these
institutions of Parliament, he is trying
to scuttle ang destroy them for the
benefit of hus party.

Motwon of

This will be wtne only case, I repeat,
where a motion to refer a matter to the
Priviieges Commuttes 15 sought to be
defeated T would like one single ex-
ample in the long history of the Cen-
tral Legislature and of the Lok Sabha
when & motion to refer a matter to
the Privileges Committee was sought
10 be defeated.

Now 1 will come to another thing.
Like Shr1 Masani, though not exactly,
I had an open ming though 1 was
feehng very gravely disturbed and,
therefore, I had raised questions. It
is very unfortunate that the unhappy
Iife of an unhappy young woman has
come to be debated so publicly ...
(Interruption) It is a matter of jud-
gement as to who 1s young and who is
old I think, we should try to forget
the partisan overtones which try to
cregp in and remember that we are
dealing with a human tragedy, with
an unfortunate story of an unfor-

tunate woman. Let wus complete-
ly keep away the VUSA
and the USSR and just Jook

10 our duty and that too not from the
partisan point of view of PSP, Con-
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gress etc. but as Indians., In this re-
gurd let us try to vecall the traditiom
of this country,

I do still think til] Shri Chagla is in
a position to prove to the contrary
that this young wofnan was somehow
enamoured with this country, was fas-
cinated with this ®Puntry, was enchant-
ed with this couniry. She wanted to
stay in this country. You may be dis-
1llusioned with India but there are
many who fall in love with India and
this girl fell in love with India. I
know, you are creating an India which
Indians find very difficult to hve in
but many outside still have & glamour,
a fascination, an attraction for India.
This is the simple thing. I do not think,
had Svetlana been allowed to stay
here, Shrimat:1 Gandh; need not have
entertained any fears, she was not
going to engineer a revolution against
the Soviet Union and had she thought
of that then, of course, the almighty
security of India could have been
i oked against her, But she just
wanted to stay here and lead a pri-
vate life.

What 1s the truth about this? I do
rely upon the veracity of the lctter, It
is an agoniting thing which should
move every Indian. Everybody who
did not find shelter anywhere else
camc to the shores of India. Our fore-
fathera came to the Ganges from
Volga. It was a repetition of that his-
tory once again. 1 was told by the
great Hindi scholar, Rahul Sankratya-
yana, the author of Volga te Ganga,
that from Vnlga we came That his-
tory was being repeated here. The
daughter of Volga was coming once
again to seek refuge on the panks of
the Ganges and those who are sitting
on the banks of the Ganges were turn-
ing their back on her because they
were worried and petrified by fear.
The worse feature of the whole epi-
sode is that where sympathy was call-
ed for, where pity was called for,
where love was called for, fear was tha
only thing that dominsted the judge-
ment of Ehri Chipgly and his
colleagues.
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1 do not at this stage think it proper
to charge him with telling lies to the
House. It is for this reason that the
celm peflection, deliberation ang ma-
jure judgement of the Privileges Com-
mittee ought to have been summoned
to help the House reach a judgement
on this delicate issue. Shri Chagla has
not perhaps told a lie but he is a good
lawyer—at least, he was before he
became a politician—and he has deli-
wered some of the best judgements
enriching the Constitution of India, I
may remind him of a proverb in Latin
—1 hope, he has not forgotten his
Latin as he has forgotten some law
recently It is suppressio veri sug-
getio falsl. Suppression of the truth
is telling a lie. I do not say that he
told a lie but I must say that he was
wandering in the twilight land bet-
ween suppression of truth and telling
of falsehood and the borderline is
wery difficult to decide.

*What he said was, *“Neo asylum”;
what he said in this House was, *No
marriage” and what he to'd the other
House was that she was married; but
I do not go into details. Shri Chagla
is shaking his head. I may quote him.
My heart is affected, not my memory.
I will quote him. In reply to my ques-
tion in this House—the lights are ra-
ther dim—

“This Ministry somehow is get-
ting notorious about its lack of
ability to handle affairs where
women are concerned, whether It
is Reita Faria or Svetlana Stalin.
1 should like to ask, though he
has said categorically, decisively,
resolutely and emphatically also,
in spite of all these adverbs which
he has used, whether it is not a fact
that this unfortunate lady did pa-
thetically plead, not for extension
of visa....

“....and ask for permission, not
once but repeatedly...and whe-
ther it is not u fact that she made
a request personally to the Prime
Minister also...”
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raised and the House must make up
its mind whether India is not departing
from her traditions of providing shel-
ter. Forget she comes fromm Ruasia.
Just remember & human soul, a young
woman, wanting shelter in your land,
not to carry on revolution here, not to
damage the name of the Soviet Union.
All she said, “I want to live in the
jand of the man I loved whose reli-
glon 1 accepted and whose culture 1
accepted.” What is the crime? If any-
body has been guilty, it is not this
unfortunate lady but who denied her
the permission to stay in India. They
did not only deny the permission but
the heritage of India. This is my grea-
test charge agmnst Mr. Chagla.

What does Mr. Chagla say? He says:

"T¢ is absolutely incorrect to say
that this lady made any request to
the External Affairs Ministry, to
any Minister or to the Prime Min-
ister, to stay on in this country.
Leave aside a pathctic request....

—this is in Teply to my question whicP
1 raised earlier—

“ _..but even an ordinary re-
quest was not made.” )

There was the usual chorus of ap-
plause when he mocked at my word
‘pathetic’, Then, he goes on to say:

“] have said 1t before and I re-
peat that we extended the visa and
there was no question or sugges-
tion that she wanted to stay on in
India."

In conclusion, may I say this? I do
not accuse you of telling lies; I do
not go into that. But by avoiding the
calm and deliberate scrutiny by the
Privileges Committee, Dr. Ram Sub-
hag Singh is showing his fear and fret
and ig creating an impression which
will be extremely difficult to resist, a
conclusion which will be unaviodable
that they have been telling lies. This
is not what I want to say but this
motion. if it is carried, will mean an
indelible, inescapable and unavoidable
conclusion which any sane man in this



2957 Motion of

{Shri Nath Pai]

House and, perhaps, your masters who
are watching your actions, the people
of Indip, will be reaching Try to
help them to reach a correct impres-
sion.
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Mr, Speaker: Now, the hon. Mem-~

ber must conclude We have allowed
only one hour for thus, She nas §l-

ready taken a lot of time and, there-
'lom, she should conclude now. Shri
Vajpayee.
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Bhri P. Venkstasubbalah (Nand-

yal): May I agk for a clarification
from Dr. Lohia?

Mr. Bpeaker: Afterwards.

ol fire arerw : seTE Wy, A
T JAEqT 67 e § | srwedr 1 g
& o xw grow % ag wartie 5o mand o
we ¥ o 5o fafreedt ¥ a1y, 50, 50,
foedy, fmdt g SR s Fag srr §
% AW JaT ¥ qATAT AW A %
FreaT PATQ AT WY qAray wrAw wrigg |
T AT F wrywy sivdvwy wigd § o
qg TAEAT PAT  ATEA 1

Mr. Speaker: It is not a point of
worder; it 1s only an intended demand.
The point is that only 15 minutes
more are left. I thought I would eall

- only leaders of groups.' But if the
House wants that other members also
should be called and we should go on,
I have absolutely no objection We
will then have to have two hours more.
I have already got a 135t here and I
.am calling members according to
that. In that the list of members from
the Congress Party is exhausted. 1If
others also want to speak, I have no
objection.

Shrimati Lakshmikantamma: (Kham.

‘mam): On this subject also a list is
sent to you?
Mr. Speaker: Yes.

Shrimati Lakshmikantamma: We
also want to express our opinion.

Mr. Bpesker: Al right. Please git

down.

Shri H. N. Mukerjee: I support the
motion moved by Dr. Lohia for re-
ference of this unfortunate matter for
deteymination by the Committee of
Privileges.

AFRIL 5, 1087
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Ihmbunku-oﬁdnma

fallen victims to that provocation, and
incidentally the result of it has been
a characteristically attractive specch
by my hon. friend Mr. Nath Pai, but
I am not going into the merits of the
matter at all.

I woulq like only to say this, that
things happen in our country or appesay
to happen which should never have
been allowed to happen, and in the
House situations are created on  ac-
count of the monumental ineptitude of
the administration, which situations
should never in any normal parlia-
mentary set up have been allowed to
be created. That 18 the kind of thing
whnich has been going on, and that is
wny we discover that g matter has
arisen which possibly has certain deli-
rate nuances and certain even inter.
national implications of which we are
10t very fully aware, but the position
is this, that in this House statements
are made by Ministers without refer-
ence to one another, that inconsisten-
cies appear in whatever statement they
choose to make out of their cranium
which do not happen to fit together,
and therefore the charge of suppres-
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ling down like a pack of cards.
“Loadon, Bridge is falling down, fal-
ling down, falling dowm". {(Interrup-
tions)

I am concluding. Here is a mutter
where on the motion of a member cer-
tain things arise which appesr, accord-
ing to your judgment, primua facie to
be inconsistent with the statement
made in the House with statements
otherwise available. That being so, it
should be referred to the Committee of
Privileges There should not be any
effort of the vile sort which has been
made, surely under Cabinet guidance.
by the Ministe: of Parliamentary
Affairs to exonerate the Minister.
There is no need to exonerate Minis-
ters who have been charged with cer-
tain things, of which they might be
very completely innocent I shall be
the happiest man if our friends on the
other side find themselves to be com-
plete'y innnocent of the charge which
has been brought by Dr. Lohia, but
10 exonerate even before the matter
has gone to the Committec is an effort
which requires to be scotched by this
House. That is why I support the mo-
tion made by Dr Lohia.

Shri P. Venkatusubbaiah: Dr. Lo-
hia has said that he has received a
letter from Mrs. Svetlana. I woulgd like
to know from House. I want a clari-
fication,. ..

Mr, Bpeaker: What is the use of
the clarification? You are asking Dr.
Lohia for clarification. He has to
reply to you. You are creating fur-
ther complications. J am not allow-
ing.

oft vy fomd : woow  WENCT,
# dww Q@ wwAT WEAT E | AW
BTSH VT STHvaeT W & ol sorfergt
o o goify femroar) W@ W
AN g R, o owr A avwrware §
FawT o e § 36 W g FrwgH ATTET
o § guifs e @ afeariiz
® ctcygr § N wiwg €
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I AT & oo wAT | W@ 9 Wt
FdS 1 SR AW A § ? gebox
A FvwrT ¥ Sw) ATy w1
Het 9T, 3 ¥ WET AT F qq
SFET AT A A WA FAY w1 A Fzd)
fraar &, sa% @ oot Wt & o

“To my very deep regret I have
to admit that this was not true, and
that I mislead you, and my collea-
yues, and the House. I ask you 1o
understand that 1 did this to protect,
as | thought. my wife and family, who
were equally misled, as were my pro-
fessional advisers.

I have come to realise that by this
deception, 1 have been guilty of a
grave misdemecanour and despite the
fact that there is no truth whatever
in the other chaiges, [ cannot remain
a member of your Admunistration, nor
of the House of Commons.”

JgHE AR AW ET & ! O qrE
¥ gaw ¥y G, “ma dvry’
IR wenajrrar Wi Ha ¥ fane,
ot ag ga avg § W fw sdmaia 7

qe geT

“That Mr. John Profumo in mak-
ing a personal statement to this
House on the 22nd day of March
1988 which continued words which
he later admitted not to be true
was guilty of grave contempt of
this House”. (Journal of the
House of Commons, 1862-83)
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Some Hon Members rose

Mr Speaker: If anybody wants to
put a question, I can allow that
Mr, Umanath may take two minutes
We have taken about an hour already.

Shri Umanath (Pudukkoita1) But
1 am not to be victimised for your
allowing otherg 10 or 15 minutes, I
am gpeaking on behalf of a group

Mr. Speaker: Shry Vajpayee who
apoke on behalf of a party took only
two or three minutes, Mr, Mukerjee
also took 3-4 minutes

Shri Umanath: I support the first
doctor's motion and oppose the second
doctor's Motion Apart from other
reasons, for supporting the motion



situation, I fing it is a strange thing
Though Mr, Dinesh Singh was g Mem.
ber of the House, a Minister of the
Cabinet and of the Government,—
he waa in Delhi—it was Mr, Chagla—-
a strange procedure—whgo was meet-
ing Mr. Dinesh Singh and asking for
a statement and asking him “what Is
your view?”, and it wag Mr, Chagla
who was conveying the statement to
the House. That is how the whole
thing has gone on. The whole thing
has now gong to the country,

So, the first point is, why should the
CGovernment shy away from the situa-
tion, when an important Member has
alleged certain allegations, when cer-
tain allegatoins are made, why should
they shy away from it? That is rea-
son Number One, My second reasun
i, normally, this question will go to
the Privileges Committee. But now,
an abnormal procedure is heing fol-
lowed by the Government. They have
asked another Member of the Cabinet
tn move g motion hke this: that means
t'iey want to suppress the usual pro-
cedure by using their majority. Thiz
happened during the previous session
also, using their majority which they
had in greater numbers than this sien-
d:r majority which they have now.
Using that majortiy they had sub-
pressed so many. rights of this House
and so meany rights of Members, and
they have gseen the result in the elec-
tions, and yet, they are not learning
from history. It is said that history
does not repeat itself, but one excep-
tion is the Congress party. It repeats
history again and again; their Oown
conduct is being repeated; it 15 going
on.

Mr. Speaker: Let him conclude now.

Syl Umasath: 1 am concluding:
1 would lika to say that this whole

CHAITRA 15, 1889 (SAKA)
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problem has become the country's
property now. It is no more the pro-
perty of this House So, since the
whole country is interested, asince
crores of the public are interested in
what the Government have done and
are doing, the Congress party should
not yse its majority; if they use that
majority it may not be suppressing
the rights of the House bul suppres-
sing the feehngs of the people.  Also,
if they repeat i, they will get ano-
ther Uttar Pradesh and another Har-
yana which will teke place aere 1t-
self.

st o feg (TETT) © RT
gz UTG WTET £ 1 Yo WiEd
Ral nmﬂmasr‘rgswmt
7z 0% wde  wger §, e
g A@ g s agEe W
meffedt 99 ¥ g & ) gAta
qg oefufmas W 2 |,

The Minister of Commerce (Shri
Dinesh Singh): Mr  Speaker, sir,
am glad the hon Member Mr. Uma-
nath also thought of me in s con-
text. 1 did not say anything in the
House o1 even much outside the House
because the matter so far raised had
been nddresseg to the Minister of
External Affars, and [ naturally
thought that it should be replied by
him.

Many matters have been raised in
this conrection. I would not like to
go int) them because 1n many ways
they relat. to private matters of Ma-
Jdam Svetlana Alli'ueva and her fa-
mily. She did come and stay with us.
she was & friend of my uncle though
never married to him and she talked
to me as she stayed with us in our
house; she had talked to us on various
personal matters, about herself, about
her family, and I would not like to
take this up in the House, nor would
it be proper to do s0.

The hon. Member Dr. Lohia may
want to make po'itical capital out of
it. 1 would not like to do so0 He hes
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[Shri Dinesh Singh]

himsel?! mentioned that ghe went and
saw him that she had told him that
she would like to stay in this cauntry.
If he was so concerned gbout her, that
would have been the time to take up
this matter, because she was in India.
Even if he had a sad experience in
another case, he is not deterred by
that sad experience from taking it up
in this House. If he was genuin2ly in-
ferested that she should stay in this
country, that was the time He knew
she was going. Apparently he tried te
persuade her to stay on, but she did
n agree; she went away Now he
wants to rake up the whole matter
and tries to prove that the Govern-
ment as wrong. (Interruyption).

sy ww fom® : wer iy & o
NN T oA T AR §

Motion of

Mr. Speaker: He must have his suv.

Shri Dinesh Singh: 1 would not hike
1o 1eply 1D these interjections made
by the hon Member. He is qu:te good
at 1t, So far u» I am concerned, the
Foreign Minister has already clarified
the position. Madam Alleleuva at no
time asked me to take any sieps to
ensure that she should stay in this
country. She did not ask me either tu
initiale anything for a political avylum
or for permanent stay. I am not going
into technical matters. Therefore, the
position that has been taken by the

ernment is quite correct. I do not
see how there is a question of any

privilege in this matter.
off T dww AW ;a9 WA

g 7 frastar w9 5 0

The Minister of External Affairs
(8hri M. C. Chagila): Mr. Speaker, Sir,
T have spoken on this subject already
twice in this House and twice in the
other House, I do nol want to contri-
‘bute more to the literature that has
€rown up around this unfortunate
atiter. Serious charges have been
‘made against me and it is my duty to
enswer them. My friend, Mr. Nath
Pai, who is sometimes carried away by
the exuberance of his eloquence. ...

APRIL 5, 1987
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Shri Nath Paf; This is an olg taunt.

I know you are borrowing it from
Churchill.

Shri M. C. Chagla: He has said
something which I strongly resent. He
asked me whether I have forgotten
my law.

Bhri Nath Pal: I said, it gives 1nat
impression.

Shri M. C. Chagla: Sir, I did not
interrupt Mr. Nath Pai when he was
speaking. 1 should be allowed to de
fend myself He asked whether 1 have
forgotten the Latin saying suppressio
rert suggestio falsi. 1 have not forgot-
ten 11. I have not also forgotten cer-
tain standards of integrity which 1
maintain throughout my life. I can
assure my hon. f{riend, that I wall not
stay here even for a minute if T was
asked to sacrifice even an jota of that.
{Interruptions), My lcarned f{riend
has been :n the hespatal; I am sym-
pathetic 10 himm  He has not read the
recurd If he had read it, he would
rot have made this charge, I propose
to satisfy this Houwe that every ward
of what I huve said is true. You will
permit me, Sir, 5 or 10 minutes to de-
fend myse f. Even my f{riend, Mr.
Vajpayee, said thut 1 have not been
telling the truth There is nothing
which I risent more than this. Say, I
am wrong; 1 have made a mistake; 1
am  fallible. T will accept all that.
But if anybody tells me that I have
told an untruth or I have tried to mis-
lead the House, I will not stand it. If
I am satisfied that I have done so, 1
will tender my repignation straight-
away,

Let us look at Dr. Lohia’s letter. I
am prepared to establish every word
of what I hiWe said. He has
quoted some passages. I will read
passage by passage and satisfy
this House that every word, cvery
comma and °~ semi-calon of
what I have said is correct. (Inter-
ruptions). Please give me a patient
hesring. 1 gave you a patient hearing.
After all, T have been charged with a
serious charge and I have a right to
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defend myself before this House. L&t
us look at Dr. Lohia’s leiter. He
says:

“Mr. Chagla made the fo'lowing
assertions in the course of the
statement on 21st March:

“T have got the statement here
with me.

“The Swiss Minicter of Justice
said on March 14 that both India
and the United States have re-
fused Mrs. Allilueve's request
for asylum’.

Dr. Lohia's letter says this is correct.
1 have checked up the official record
and it is not correct. That is what 1
said:

*This is incorrect.”

Then I went on to say:

“The position 1s, she came, as I
said, with a Soviet passport with
a visa for a certain period. When
she asked [o. the exlension of the
visa, we granted it. After that,
at no time did she indicate any
desire on her part to stay further
in India nor was any request re-
ceived by us from the Soviet Em-
bassy or from her that she wanted
to continue to stay in Indiwa.”

Every word of this is true I was
here talking officially because—I will
come to the latter part afterwards—I
was talking as the Minister of External
Affairs. So far as the Ministry of Ex-
ternal Affairs was concerned no re-
quest was received for either an ex-
tension of the visa or for a desire to
stay in this country. Then I went on
to say:

“*Therefore, no question of giv-
ing her asylum in India arises.
She came with a passport and if
she wanted to stay further, we
would have considered the ques-
tion of extending the visa. The
quastion did not arise because shs
never suggestad she wanted ¢o
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stay beyond the time the

would expire, which was
Ma:ch."

visa
16th

That was the first passage.
come to the second passage.
what I have sad:

Let us
This 1s

"It 1s absolutely incorrect to say
that this lady made any request
to the Externa! Affairs Ministry,
to any Minister or to the Prime
Minister, to stay on in this coun-
try.”

This is absolutely correct. 1 am re-
ferring to me as the Minister of Ixe
lernal Affairs. I am referring to the
Prime Minister, to the position she oc-
cuptes. I am referring to my collea-
Bue as the Minister of Stales as he

then was. Then I went on to say:
“Leave aside a  pathetic re-
quest i

Shri Nath Paj had made a great plea
on this, I said:

“Leave aside g pathetic reguest
was not made.”

This 15 perfectly true.
say:

I went on t»

“l have said il before and 1 re-
peat that we extended the wvisa
and there was no question or sug-
gestion that she wanted to stay
on in India."

Now comes the last paragraph:

“Now a distinction has been
made or sought to be made that 1
have merely stated that no request
was made for her stay here either
to the government or to the Min-
ister, and the insinuation is that
she might have made that request
to Mr. Dinesh Singh in his person-
al capacity. I have the autho-
rity...."

This i{s not my knowledge; please nots
this:

“I have the authority to state to
this House categorically that at no
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time, either orally or in writting,
did she make a request to him
either in his capacity as Minister of
State for External Affairs or in his
personal capacity as a relation of
hers through Shri Brijesh Singn
This is a categorical statement that
I am making to this House.™

This is the statement [ received from
the Minister of Commerce. The
Ministe: of Commerce has explainea
under what circumstances this state-
ment came to be made. Therefore,
this was not my knowledge. What
was my knowledge was as Minister
which I had placed before this House.
When I was asked, what about Shn
Dinesh Singh's action in his personal
capacity, it was my duty to ascertain
from him what was the position
Having ascertaineq it from him I
came and placed it before the House
What is the untruth that I have told
this House. What is Shri Nath Pai ta-
lkang about suppressio veri. It is all
vary well to know a little Lalin Shri
Nath Pa: knows thal a httle Ltin is a
dangerous thing.

Now, Sir, let us come 10 the merits
1 am surprised at Shri Masam: and
also my hcn. friend Shri Madhok say-
ing that the reputation of the Govern-
ment is at stake unless we go to a Co-
mmittee of Privileges What was the
rule enacted for? Let us have a look
at the rule.

Rule 228 says :

“If leave under rule 225 is gran-
ted. the Hous> may consider the
qQuestion and come to a decision
or refer it to a Committee of Pri-
vileges on a motion made either
by the member who has raised the
question of privilege or by any
other member.”

Therefore, the rule themgelves con-
template two alternatives open to this
House, one to go to the Commiitee of
Privileges, the other, to decide the qu-
estion on merits on the floor of the
House itself. The sole guestion is : is
this a question which should go to a
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the Committee of Privileges. Now, let
me satisfy you why it should not go to
the Committee of Privileges.

An hon. Member : You cannot satis-
fy us.

Shri ML.C. Chagla : First. what it the
issue before us?

8hri M.R. Masani : Who is
that is the 1ssue

SBhri M.C. Chagla : Shri Masan:, will
you have some patience” A slate-
mnent made by an hon. Minigter ...

ot ax foqd : AT v Y

lying,

Shri M.C. Chagla : Shri Limaye, that
1s a very cheap jibe. It does not be-
come the leader of a group to speak
in that vein .. (Interruptions).

Wiwgfaad : wdr ww F o
AF 90 E FACFAT 7

Shri M. C. Chagla: I will tell you
what the position 1s. You have, on the
one side, a statement made by an hon.
Minister on the floor of this House
a~ to what the position is. On the
other side—I am gsguming this; this is
not the case; 1f I have the time, I can
show that there ia no vontradiction;
Here I am only assuming—you have &
letter written by a private individuasl,
giving a different version. I am tak-
ing the extreme view. We do not
know under what circumstances that
letter was written or received. We
do not kmow whether the contents of
the letter are correct. Are you prepa-
red for an investigation to take place
because a private person challenges
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the veracity of the statement
Minister...... (Interruptions).

off wy fowd : 9@ ¥ a2 § w0
wrwaT § 1

Bhei M.C. Chagla : Sir, this is g very
serious matter.. I hope the House
will bear with me. I agree that we
must lay down the principles and pro-
cedure not only for ourselves but for
the House. This is a8 very serious ma-
tter. Asg I said, some day hon. Mem-
berg on the other side might be some
Ministers.

of a

off wq fowd : T gwr 7 &
WY Y AL WA TG

shri M C. Chagla: Are you going to
refer every case where g private citi-
zen challenges the veracity of a Min-
ister to a Committee of Privileges®
Is this -whatyouaregoing to lay
down? If a matter of public import-
ance is invo'ved, I can understang it.
But what is the position here?

Bhri Surendranath Dwivedy : The
difference between a private person..
(Interruption):

Mr, Speaker : Order, order. The
hon. Minister is not yielding.

Shri Surendranath Dwivedy : Sir, on
a point of order. .. (Interruntions).

Shri Umanath: Sir, you can ask us
to sit down but not the whole gang
sitting opposite What is this nonsen-
ge? . . .(Interruptions). I have notic.
ed it twice or thrice, whenever
anybody speaks from this mde, they
fo on shouting. Sir, you must tell
them to stop shouting .. . (Inter-
ruptions). You are keeping quiet. I
am not going to be cowed down by
them. I ask them to shut up. . .(In-
terruptions).

My. Speaker: Order, order. This
is neot the way. It is simply running
commentary and shouting at every
spesiour going on. Both sides are doing
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it (Interruption). They must not de
it. 1 appeal you You can say
something if he yields. Do not think
of others; they shout from both sides.
You can say something provided he
yields, but he is not yielding.

ghrli Saremdranath Dwivedy: All
this period I had not opened my
mouth. When I spuke, Shri Chagla
was listening but these people shouted.
if this goes on there will be no end.
I tell you, the House cannot be car-
ried on like this even for a momsant.
This iz not the way that the House
should be carried on. If there is any
Leader of te House, he should tell
these people; otherwise, you cannot
carry on. There must be some order
somewhere.

1 only wanted Shri Chagla to clarify
whether the private individual thathe
was mentioning is an ordinary private
individual or it is the person concern-
ed who has written a letter like this.
He must make a distinction between a
private individual ang the person con-
cerned.

Shri A K. Gopalap (Kasargod): If
thig continues, til] now there is only
exchange of words, there will be ex-
change of blows also

Shri P. Venkatasubbalah : I will only
make an appeal to Yyou I would also
request the leaders. The trouble st-
arts from there. We have been keep-
mng quite and they cannot charge us
that we are shouting ‘There is a run-
ning commentary from every Member
of the Opposition. . . (Interruption)

8hri Burendransth Dwivedy : Not
even once did I open my mouth.

The Deputy Prime Minister and
Ministey of Finance (Shri Morarjl
Desai): May I make an appeal to my
hon. friends here and there algo? If
we are going to have a repetition of
this and if either side is going to say
that it will retaliate, where shall we
end? Where dig it start? That a'so
should be considered, I am not justi-
fying anything done on my side. I
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must say that; that is not a guestion,
of justifying anything. But if you
ook to human psychology, there shouly
be patience shown by everybody.
When an hon. Member is speaking and
if, he is being interrupted all the
while, there is a provocation. Even
then I request my hon, friends not to
be provoked; but, afier all, because of
that provocation we begin to threaten.
Even when the Speaker 1s standing,
somebody stands up. When my hon.
friend is speaking, if any hon. Member
there wantg to say something, he can-
not immecdiately stand up and do it,
unless he yields ground. If all this is
not followed by us, I feel we will be
nowhere

Motion of

Shri Burendranaty Dwivedy : You
cannot justify this. It is wrong.. .
(Interruption):

Shri M. C. Chagla: 8ir, I was trymng
to explamn . .. . (Interruption)

Bhyl Surendranath Dwivedy: I have
noi even once opened my mouth. There
is a hmit to one's patience, I tell you
Some of us want decorum and prestige
of the House to be maintained. We
have been fighting for that for the last
so many years but if this be the atti-
tude, what Shri Gopalan has sad
probably may happen. You want the
House to be reduced to that, I am guite
convinced now . . . (Interruption),

Bbhri Morarjl Desai; May I request
the hon. Member not to be excited over
this? I am not finding fault with any-
one. I am only saying that all of us
have to consider it. If in spile of that
he keeps on like that, I think, we will
be in a very sorry plight.

Mr. Speaker: Tempers sre a little
frayed. But one side, after ali, cannot
do it. Presumbly, one side starts some-
thing wrong; but the other side copy-
ing it cannot make it right. Therefors
if thesp friends, who are saying that
the trouble started from there,

going to copy them,
they ddimg ~Wnything  right?

are
are
Are you doing anything right? 1f you
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do something wrong and they copy It,
they are not doing enythmg right.
After all, the Minister is replying to &
serious debate. So many allegations
have been made.

1 would request the whole House,
including the Government and the
Congress benches, and all of you, to
hear him patiently and then Dr. Lohia
has the chance to reply. The running
commentary, now and then, 15 per-
matted but the continuous runmng
commentary and shouting is not per—
mtted. I may tell you how patiently
people have been hearing you. There-
fore, 1 would appeal to the Members
that there should be a limit to the run-
ing Commentary and Mr. Yadav should
not go to the length of continuousl!y
shouting at everybody who speaks on
this side. 1 would appeal to all Mem-
bergs to hear the hon. Minister with
patience.

An Hom. Member: Why should there
be a threat of blows? (Interrupt’ons)

Shri M. C. Chagla: Sir, I was try-
g to point out to this House that the
rule permits two alternatives, eiher
to go to a committee or to decide the
1ssue on the floor of the House itself.
I want to explamn to you why the Mem-
bers on this side of the House have
taken the decision not to go to a com-
mittee but to decide it here.

As I gaid, it would be the most dan=-
gerous precedent to lay down—] wam
the hon Members opposite to baur thia
in mund—that every time the Minister's
word is challenged by any private in-
dividual, by a private letter furnished
in this House, you must go to the Com=
mittee of Privileges 4o decide that.
Secondly, I could have understood 1
the matter was of public importance.
It is a private letter. What is
the guestion of public importance?

Shwi M. B. Masabi: Refussl to give
anylum,



”9 Motion of

kel M. C. Chagia: Here iy a voung
Ruggian lady who comes here in her
private capacity on a Russian passport
with a visa granted by our Embassy
in Moscow for one month. She comes
here and stays in a private capacily
with Mr. Dinesh Singh or his uncle
Her visa expires. We renew it. Ins-
tead of returning to Russia, she goes
to Rome and ultimately to Switzer-
land. Today, she i1s leading there the
life of a quiet private citizen. She
is not an Indian citizeh We have
nothing to do with her publicly or
officially. What 1s the issue involved”
The only issue involved can be: D:d
we refusc to give asylum” She her-
self does not say that she asked for
asylum. Now, may I ask Dr. Lohia
the champion of damsels in distress.
this question®

We T wAgT Wifgar : w34
weEa g A/l g wfewng

Shri M. C. Chagla: He knew .his
in January. According to him, 1n
January, he had talk with her and he
got evidence of her talk with various
people. What was it? Did he ever ap-
proach the Minister concerned? If
he had sent a word to me, that here
is a woman who 1s being lorced to
leave our country, I would certainly
have seen to 1t 1 agree with Mr Nath
Pai that this is a country which has
got a reputation of giving asylum to
many refugees. Why did Dr. Lolia
not approach us? What that shows I
leave it to the House to judge.

One thingmoreI wantto say and
that is about the point raised by Mr
Vajpayee. I told thig House that I will
not make a statement til! I have my-
self checked the correctness of every
statement I was going to make. For
thiat purpose, I sent Mr. Jaipal to
Switzerland. He had an interview
with her. He came and reported to
me and I was satisfled that what I had
said was true. Now, take your mind
to what the issue then was. What
was being said was that she was kid-
that she had gone out of this
against her will, that she had
driven out and that we had done

.

i
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Now let us go through 1ihe whole

letter. Does it or does it not bear out

what I said? This is what he sad:

“Mr Jaipal took the letter
ifrom me to Dinesh Singh to prove
that nobody in India knew about
any plan to defect and nobody
helped .."

Shri Nath Pai: Read the previous
sentence. This is precisely suppressio.

Shri M. C Chagia: I will read:

“Mr. Jaipal did his best to ex-
plain to me that my talk with
Dinzsh Singh and his refusal were
private "

which 1s perfectly true,

*. that I should not consider
that as g reply of the Government
of India. 1 do not understand
much 1in diplomacy, but 1 got the
opinion, the certamn opinion ex-
pressed by the Minister of State—
why shou'd I negleet 1t? Or have
I to say now that 1t did not ever
happen?”

So, Mr. Japal explained to her, as-
suming that 1t is true, “look, you have
not made any application to the Gov-
ernment, you have not made any
apphecation to the Minister; therefore,
no application can be entertained; it
you did make any application to M-~
Dinesh Singh in his private capacity,
that 15 a different matter” What 1s
wrong about this? What is untrue
about this” What have I said which
is contrary to this? You may see what
emerges from this letter

This theory of complicity with the
United States, the th&ry of complicity
with the CIA agents, the theory that
she was kidnapped. the theory that
she was taken to the Airport in
secrecy and bundled out, all that has
been exploded. This letter conclusive-
ly shows one thing that this woman
made up her mind—I do not know at
what time, day or night: she did not
mttogotolluuhmdllnwmtd
to go somewhere else. The fact of the
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[Shri M. C. Chagla}.
matter is, the truth that emergee is,
that she u'timately wanted to go to
Russia, her children were there..

Bhrl M. B, Mamni: Certsinly not
4here.

Shri M. C. Chagia: Her children
were there; that was her home, but
at a particular moment of time, she
thanged he:r mund and said, “I would
not go to Russia, 1 will walk to the
American Embassy and ask for g
visa”. Whatever that may be, all that
I want to say in conclusion is that it
would be a bad precedent, a very
bad precedent, to refer every com-
plaint that comes from a private source
against a Minister to a Commtiee of
Privileges I would ask this House
not to look upon it as a party ques-
tion. Privilege 1s the privilege of the
House and not of a party If yuu
think that the matter 15 grave, if you
think that it involves a public policy,
it you think that the conflict lIs so
serious that it cannot be reconciled,
certainly go to the Committee, but do
not waste more time, do not create
more difficulties, do not allow reper-
cussions on the international situation
by having 8 Committee of inguiry,
calling witnesses, the matter coming
here again and there being a further
discussion

Therefore, I strongly support the
tnotion moved by Dr Ram Subhag
Singh

To T Wigr Wfgm © waAw
wgER, SN BT o ¥ arafeare o
wgw | W wEew W oo § w1 aw
AF §eq A § AT GF TgH AEY g WAL |
WX A ALY A § AW AT IAAX R QY
Feer | vt W qX ag wEAw
T ¥ wnd W 1 W@ W
wgr ey 3w ¥ wieaT  wrew o
ary fis ag fiedy S ¥ | o wawr
oW T ¥ g g w§ A R
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T TANE T TG NG wwerw
QA1 F1 ow § grar g
TEAET FT @ R 7 wAlew Haw oy
qF WV TE AT & A Ky wgr ¥ Fe
St 57 AMT F qumr

T I ¥ W wfm @

fr S St @t Q@ & Ao
T8 Wl 37 1 dEr AR w0
faiwnfas wfefa & s wnfac
Lo ARt ST R fRT ) wife sTET
WY ¥ g ¥ X6 ag e @

T WTHAT B QT § wifE g wfer
®1 ArrET § I WY Fgd wr dter off
feat wrr § 1+ Sdwew B w1 ATHAT
& s WverT g8 oy o § ot @
wraot Fadwrfierre ofafe & arw oo
wifge afe avgw @ wé fe & wf
o ... (vrwem)
& ow & mff ey, wx somer sl



oA w7 Wi st fAw fag

ATANT EAAT A% §) 797 § 6 favrar-

fawrc w1 vy 9 favim g wrfee
T W

fawre ag) g v ) ware ag A
& 5 melt warr waea AT B ¥ At W&
g wifgg ? @iy age amea
& aru & wgar wige e« ) forere
wareT o fe § o) oy e & A
¥ $9 sy §rw T AfeT & g @
e W g fF & 3w ¥ oft WX
war g Wi a3 w4t fedy 7€ e v
¥ fw & qyeT w1 g Ay Wy
frey e defmTR s aw &
fow & wywr 91 & g7 Q@ Pt
¥ & ot afy femr g | afen OF
iy § Rrogwr @ xawT ]9 WIgAT g
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e wtrer srgw & oY =@y X WAy
fear § e ggw ¥ WX ¥ Iw W
waerar &1 ¥) gty T § W
H o g 70 e ad weElw & W
W R @y

“Mr Jaipal did his best to explain
to me that my talk with Dinesh Singh
and his refusal were private, that 1
should not consider that as g reply of
the Government of Indiz”

IRz Ta Y I faedr ak
[T AR T fagdy 9% fnde v
1o e g, A e AN
g7 %% W& § Whether offically or
unofficially, privately or publcly,
orally or in wriving, I¥ awx &Y
T ART T T W WA WA
¢ fr agr ox @ fagY fow &X
WA g1 o ow galt WA gar g
oA § s AT W Ow & | 7T 4
T AN Famam R ST
RAST W7 @1 & aY AT §E € AN
acE o o fafgar aod qra s §
ag ot §@ 7aA wY ATepT A wifed
w6 R T1 g% T W R E
1 aga A et g § 7y o7 wawy
wE i agrdamaEw @ g 1o
g I WTY 3@ IR TR AW
¥ RS TAERE X g8 ST W,
SWEIRE A W@ | WY A ? geAT w,
¥ A wnfanr SaE ¥ @
I w1 TG, AN g ATk gur W) g,
o AT wret | W ag ATt W

Frerd?
“I refused because I knew that
was a request of Moscow”.

7g ¥ Y | wmw WegWT ¥ W
HOETT WY Ty fin Wk 99 WY gEaT o
arfow Wi 3aw) T qgt gerwT
orgT fFT A aA wqT w TR 7 4m
wx waaree i waw il o ang
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[wre T mAgT wfgan)
of werngz g w1 Wl
AW EITF TH § 4% AT W
W AT ), AT T FET g SETAT
FATAT, FWT GO SATAT AATAT G WY
frad sge FrAT 77 AN WSS AN
g g

oW ¥ g A ew fF SRy
W T IEET T 6 (wwary)
3w afgsr Hepm fraeian
% & wuw wwr g o § oy gy
wTarg | WO A v fs {r ¥ gEd
W Fp w5 0 Wy s
wTY oY | 7 dY wuw oY i e
fawg & & ww WA | wEd & fal
wg far< 7@ Y | Q@ g W @
o« | T EEE X ¥y fe Qv
fart ®v W a@aT ( 3T [WEt 7 ag
foray Wy oy 43 g7 &, W@ fed
Iy &Y S IWH IAET qF FH K4
waitfe ey e E R ag N ge e 73 &
wWrEE 7N SN oAy ww wea & fad
wgRE | A0 Az a7 wwT Al wem )
2 g AToOIY faAe (7)) wr aA
AYeEwr QI §F ATHIT §7 T AT frany
e faan e gw wwiew sha ¥
|TY WA FWT § | IEEY AEEd
w19 AR X gy 3w ¥ faerem & 1 R
fazdt w1 w1 waT T o T f5
oY % S9TT a7 W cqAaTAT @) aer
9T O1T ag W9 wTAg gwed § At
T, By w37 v e Saarar wreT AR
w3 N Q@ Y 9g W W A ) e
I wifew & sy ot | werfew
wig dur ol gt @Y AN W X
wegT uidt Wiy W7, §S Weer W,
g8 x4 wr, fafig Wy, wraw TT AT
w1, U o< weer oF fafaT sl
a1, Ju1 sgager @ s R
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aTay 35 T § v O% i, QY W
WE N o gER § wEgw OiX
frérg & foreY quame s arer W
& & wrge g 6 T o qvAwr
@ 1 gerwr W g # ¥ gfewr
o7 § e oy =rfor ¥ st § wafd
Qg ATRET EANT S5 AT § 1 WWT R
I T0wT Jwwfen w @A Ay g WY
oy fan ww, 0% Fov A e §
AT @ ? Afex fod agt et oft
FTEIT O FOE AT oqw F Ay
fer o wewT g § o qgwrT Al
g N gam ¥ {29 £ gEET WY
ot qger @ ST Gl ot §, dT &
qEHA W7 77 ¥ §¥HA Ay @
£

IECH WANT TG A FF AL
weT A7 fs gvdy ARAF R TR WY
fiear @), A & AT A @ F, [
AR AATHFIT | TAX §Y W TN
¥ fr qu WY ww W uw afgn W17
fraT wATY T SIfEd IEd ail v
¥ wea A faady e A7 @ sae
fredy & @ Y & 7few s WWT
qer ? e wE rar A § | gwiwg
drar &7 Jara qg & R T at WA
q¥r xAaT & FIL AT qE WIT WO
s zEr Yy fagr w0 GCgRT wATTE
TR W SR wEer 93 | ' wr g,
qwe yar § ? & aTeAr g gy wawnd
g2 @1, %€ acE ¥ A SR I I
21 =t few oy A, & wgm wiEgw g
fis qw o 7 Ay feredt any ward W
T &Y I g R T T A

oft fictw Ty &7 oY w7 w99
o agr TT el ?

Tto O Wage witfigar : wat O
qedw §
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foc ot wed Y v & ourer gt
T TR amr v § | 3w Wil
O H 10 forr aw s AW W@
wAET F 6 F OF 9 fear few o
it g W ww Ay A gk
gafad wiy dfes el st w1

oft fedm fog : w10 ATER TTT AN
ot Sy AT AT g AW A Y
16 hrs.

e T wige Wifgar - # arv-
Foady S Ty wgET AmATE fR A
oy et A 4T qw F1 Tw@ T Iy
goafea & Y wqr oY 3TEr F R 7
WX SR @Y §@T T A e onr
s ot 42 g7 & 7@, 307w o€ A
oW ¥ T AT 4w A & gy ww
WY T A A AR AwAT | AT AR
g7 AT qTRAT fragw AT W gET @
Y =TT FEET #

st medsy fesgr o7 WY
oY ¥ATAT AE A T W IAG
FTT AR AT IAFg AL |

o Tw wige wWifgm  F af
FET | A€ wgr arcdvady sy, P
Y TR & A g, @ ar fae
wgrir fr grd g [wer v xA-
o ow a7 agT IeO @ A d fis
YA TET TTETT A 78 & O, N ¥Y
Wwenigm, AF szgfed guqa
&7 w7 greT A0 ATgaT § A< § WY
wT§ ¥ ¥ W wEWY § wwaww | &
st w1 ft dE T wgaT g o
v wrd gw A qe g, MK xo adr
F WX ¥ BT ST, I WY F Ty
Y, e FTH RAT BT CFGT FET Iwgaw
§ | Wreq ofeeary wr awwr wigar §,
Zxft w fey a0 g o wafed
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wed gt arar e ww Ay ¥ g
¥ wrg e g€ o wa-feae gt
TEH Y@ WET & TTW 9T TRET MR,
FRATOTAT T WA A WL § Ay WY
HEH G T THRIT AT | WYT a9 ¥ wur
a g7 § Fe favafusrs afafa & o
A gETH AT TET F, WAL AR
¥e Tw gww fag ...

Q% WA qeE ; {qAT |

o W e wifgm it @
Y 39 agd ST AR gE §, IR §S
I91 AR 8, TR W 8 T ACE § |
@I AE | T AW S
wFga1 &1 g A At faeft A< = 7,
WHET ATT FF T I |

Frorarfewrs afafr & = & a1k
T WV AE 2 | e W qawy § e
Frgea . (WEWAWN) ST ST
MGG Aw A ¥ AW
AT % |

ot fire wcE@w : 400 TET F
wiT gl |

Q® WIS weew St seer &Y
ay &40 |

o T wEET wWifgwT - WO O
&t ATdr Awerew WY gy § wfE g WY
Furz fear vt § 1| w9 & e WY
af & wofad dwrea §

AT IR JAN TF W ¥ WYY
& fir 3 wer ¥ srgor et wee wmar
g ot YpT X ff wifew @ Ww,
A wo AT ¥ gAY wrE, W
wTqT AT ATEA WY WY Iy ey vew
W W7 I ST WY gER i, e R
wer % WY wxwr Wt wew wmar §
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[wre T wilktgx wify]
e g7 fear w1 1 T g owT
foaar wr 1 ¥y @ P
wfafe vy o fear and | Rederfasre
wfafy & e wrwer W@ A war
o AT 6 W ww O @ W
Lol

weawr wgEw, & wrg ¥ o fadeA
FeqT f& SR I fad wo AD
aes 3w wfe § ovy @ wdie Wy
¥ FET WEAT | GYAT AN WY
T R A ST BN | 4g s
qroget g gV | wawd & wfvgrw
#% oy foar @ fo v shwaa &
e ¥ oW F A ¥ gw w9 A war
frar | mgr v ¥ om R fomy Ty
ata AfY & 1 oy afadr ¥ wETE A
% T A #, 9g g W wE W
TR | TS ARV FT A AR g, afew
Tg WY 7T § NE v W wEE X
oo w6t @ 1 are fw fag ot
g § v Sewmr ¥ Y I ¥ Ay
g & ok oy wer, A% anfam fear g
fromy st @ $fasg 1=
Y @Y g W g W A
§ T W WX W HE A
¥ A ¥ W g Ay ¥ Ao fadwa g
fr o1 T a<H W wa sy iisdmr
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SBhri M. B. Masani: Mr. Speaker,
before you put the motion to the
vote of the House, would you per-
mt me to meke an appeal to the
movers of both the motions? I think
something unfortunate would other-
wise be happening. I appeal to Dr.
Lohia and Dr Ram Subhag Singh to
withdraw their respeetive motions.
I would request the Minister of
External Affairs to tell the House
that if madame Svetlana wants
ssylum in Indla and says 30, we
shal] grant it. I think it will be a
happy end.

APRIL B, 1967

Priviese 3994

Shr M, C. Chagla: I have sald

this; 1 repeat it. If she appliss for
avisa .. .

Shri M. R. Masanl: Asylum.

Shri M. C. Chagla: If she wants
to stay permanently in our country,
we will certainly favourably consider
it . (Interruptions),

Wro v wagY Wifiur gy e,
%47 ®EY &) Rwte  wfwet wgy
2

Shrl Nath Pai: Will you grant it
or not?

Mr. Speaker: How can you force
him to make a statement like that?

Shri Nath Pai: We should grant it.

Mr. Speaker: I shall
motion to vote now Is
proposal to withdraw it?

put the
there any

o T wAtge wWfgay . oY Ad
I ag AW, IT W] gET WY T,
A T T AT | gy gy Ewar | F
WIAT NS AT9H AEY STt

ft oy oo 7z w15 W fe
qg AT wEAT ¥ |
Mr. Speaker: They said that she

could come here and they would be
happy to give her asylum

vy food  suT we o
Shrl Nath Pal: Mr. Speaker, per-

haps Mr. Chagla means to grant it
but he himself Xknows that

letter:
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clearly: if she applies, certainly she
will be entitled to come; we shall
certainly grant it Why do you
hesitate? What are you afraid of,
if you mean that?

Shri M, B, Mamni: I think the
answer is as good as an assurance
and I appeal to both the movers to

CHAITRA 15, 1880 (SAKA)
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wto T woige wifger : “wR]”
o wer ger Ofwd) A s ¥
g wox Tt § 1
Mr. Spesker: Unfortunately it 1.

in the printed motion; you may not
have used it.

withdraw the motions. .
tions.)

Mr. Speaker: Shall

motion to the vote of the
The question is:

“It is the sense of the House

All right,

. (Interrup-

say: Aye.
put the
House?

that prima facie, there is a dis-

crepancy between the

repeated

and categorical assertions of the

Minister of External Affairs, on
his own behalf and that of the
and the
Government headed by the Prime
Minister and the letters
Mrs. Svetlana to Dr. Lohia; and
the House, therefore resolves to

Commerce Minister

have it.

from have it.

refer the matter to the Privileges

Committee.”
Division No. 3]

R.

Ami.m shn Ramchandra
Amersey. Shri M.
Anbuch Shri
Anirughan, Shri K.
Atam Das, Shri
Agarwal. Shri
Baneriee, Shri S. sl

Behera, Shri Baidhar
Bhadoria, Shri Arjun

Singh,
Bharat Simth shri
Bharti,

Maharaj
Singh

Birus. Shri Kolai
Biswaes. Shri J. M,
Bohra. Shri Onkarlal
Brii Bhu:hln Lal. Shri
Bhagaban Das. Shri
Chakrapani. Shri C. K.
Chandra Shekhar,

Shri it
Gvadbrari, Shri

Kuroar
Chittyhaihz, Shri C.

Ram
r - oup

Chowdhury Shri B. K m{hﬂml

Des
TYundebsr Shel N.

P
ib

Some Hon. Members: The

Those in favour of the motion may

Some hon. Members: The Ayes,

Mr. Speaker: Those
motion may say: no.

against the-

Some hon. Members: No,
Mr. Speaker: 1

think the Noes

Ayes.

Mr. Speaker: They want a divi-
sion. Let the Lobbies be cleared.

The Lok Sabha dwided.

AYES

Dar. Abdul Gani
Deo, Shri K. P. Singh

Devgun, Shri Hardayal
Dhandapani. Shri
Dhirendranath, Shri

, Shri A,
Dwivedy, Shri Suren-
dranath
Esthose, Shri P.
Fernandes, Shri Georr.o
Qayatrl i, Shrimat
Ghosh, Shri Ganesh
Girraj Saran Singh,
Shri

Gopa'an, Shri A. K.
Gopalan, Shri P,
chllm. Shrimati

Shn Gadllinama
Gowdar. sShri_ N
Gupta. Shri Kn.nwu-!al
Jageshwar, Shri
Jai Bahadur Singh, Shri

umavun
Hukam

{168.11 hrs.

Kalita, Shr1 Dhiveshwar
Kameshwar Singh, Shri
Kandappan, shn S.
Kaushik. Shr1 K. M.
Kedar Paswan, Shri
Khan. Shri Aimal
Khan, Shri Ghayoor Al
Khan, Shri Latafat Ali
Khan, Shri Zulfiquar

Ali
Kisku, Shri A. K.
Kothari. Shri S. S,
Krishnamoorthi, Shri V.
Krishnan, Shri G. ¥
Kundu, Shri S.

Kunte, Shri Dattatraya
Kushwah, Shri ¥, S.
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Iohlnsw

arup, Shri

aner.iae‘shriH.N
usami Shri C,

Nayar, shrlnnti Sha.l.un-
tala

Nihal. Shri
Padanatha, Shri Muham-

. Shri Charaniit
Rajaram. Shri
Charan, Shri

Achal Singh, Shri

Agadi, Shri S, A.
Shri Nathu

Aga, Shri Ahmad
Ahm Dr. 1

ad, . L
Ahmed. Shri P. A,
Anianappa, Shri B
Ankineedu. Shri
Arumugam Shri R S.
Acgar Husain, Shri
Avdhreish Chandra Singh.

Sh
Azad, Shri Bhagwat Jha
Babunath Singh. Shri
Rajai Shri Kamalnavan
Beinai, Shri Vidva Dhar
Barua. Shri Bedabrata
Barua. Shrli R
Barupal Shri P. L.
Raswant Shri
Rerwa. Shri Onkar Lal
Reara. Shrig ©
Bhagat Shr* B R,
Bharavati Shri
Rhakt Dargshan Shri
Phandare. Shi R. D
Bhanu Prakash Singh.

Shri
Bhargava Shri B N

Phattacharvva ShriCK Flﬁa Knmlﬂmﬂu‘imﬂ M=hi

Bhola Nath B‘\ri
Birla Shri B
Rigt Shri J B. s

Brahm Prakash. Shri

Buta Ringh Shri

handa Shri Anil ¥

Chanda Shrimati
Tvotena

Chandrika Praga? Shri
Chetteri]l Shri Krishna
Wumar

Chatyrvedi Shei B L.

Chsudhary, Shrl Nitirai
Qinvh

Ahavan Shei T B

<Chavan. Shri Y. B.

Santosham,
Slts\,r: Narain Sinzh.

ri

Sen, Shri Deven

Shah, shri Virenendra
Kumar J.

Sharda Nand, Shri
Sharma, shri B. S
Sharma, Bhri N S,
Sharma, Shri Yaina Datt
Shastri, Shri R.

NOES

Choudhury, Shri J. K.
dhury, Shri Val-

miki
Dalbir Singh. Shri
Damani. Shri S R
Das Shnt N. T.
Dass. Shri C.
Deoghare. Shr1 N. R.
Desai. Shri Morarii
Deshmukh, shri B D
Deshmukh, Shri K G.
Deshmukh, Shri Shiva-
Devinder. Singh, Sh

wvin ri
Dhillon, ShrigG
Dhulﬂhwar Meenn Shri
Digviial Nath, Mahant
Dinesh <ingh Shri
Dixit Shri G C
Frine Shri D.
Gairai Singh Rao. Shri

Gandhi, Shri.mati Indira
Ganech, Shri ¥ R
Canea Tevi Shrimati
Gannat Sahai "lhx"
Cautam Shri C
Gavit, Shri 'I‘uhr
Ghosh, Shri Bimslkanti
Ghosh. Shri P. K.
Ghosh. Shri Parimal

nd Pas
Gowds, Shri M. H
Gupta Shri T.akhanial

Viswanathan, Shri G.
Yadav, Shri Sewak

Jamir, Shri S C.
Kahandole, Shri
Kamble, Shri

Kumari

Shri-

Kavade. Shri B R
Kedaria, 8hri C M
Keshri. Shri thnm
Khan. shri M.A
Khanna Shri P K
Kikar Singh, Shri
Kinder Lal, Shri
Kimt Shri Manikva
Kotoki, Shri Liladhar
Krishnan Shri G Y
Kureel, shri B

Kushok Bakull. Shri
Lakuhmik.ntamm: Shri-

TdIi' %r\ Shri
T.askar. Shri N R
T.exmi Rai, Shrimati
Lutfal] Hague, Shri

T ntta! Haane Shri
Mahadeva Prasad. Dr
Maharei Singh., Shri
Ml‘l}lndn. Shri Narendra

. Dr. Sarolini

Malimarivappa,

Msndal Shri Yasmuna
Prasad

Gunta. Shri Ram Kishan Mane, Shri Shankarao
Fafarnawiz Shri Marandi, Shel
Hanumanthaiva Shri Masvuria Tin, Shri
Hari Krigshms, Shri Mehta, Fhri Asoka

Hazarika, Sl J. N Malkote. Tir
I;;;‘n-mhm. sh Misbra, Shel Ay

ri ahra.

Hirli ®hri Wishra Shri G. B,

Inbal Bineh Shri Moha Yusuf, Shri

Promsd, Shri
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&Mm mnummsm Sharma. Shri Shiy

Snast, sari B, N.
Subhlc Singh, Dr. Snastri, Shr i
ST Bt B, 5. oam, Sar iy T
Muord, Shri M S, qu D!un. Shn Sheo Narsin, Shri
Nageshwar, Shri Ham Sewak, Shri Sher Singh, Prof,
nﬁnmr Shri M. N. Ram Swarup, Shri Sheth, Shri T. M.
gﬂdu‘:" Chm;} ava Hamgur, d.grhn Bt sshhﬂ Annasshib
apa. Bh.tnde. i i
'Nltl'. Shri N, Sreekan- Ramshgkhar Prasad Cinn:hka, Shri
Singh, Shri Shukln. Shri S, N.
Hlnda.Shrl Rana, Shri M. B. Siddayya, Shri
Nayar, Dr. Sushila Randhir Singh, Shri Sidheshwar Prassd, Shri
Nirlep Kaur. Shrimati Rane, shri Singh, Shn D. N.
Oraon, Shri Kartik Rao, Shrl Jaganath Singh, Shri D, V.
Padmavati Devi, Shri- Rao, Dr, K. L. Sinha, Shri R. K.
mati Rao, Shri K. Narayana Sinha, Shri Satya
Pahadia, Shri Rao, Shri Muthyal Narayan
Pandev. Shri K. N. Rao, Shri Thirumala Sinha, Shrim.ti Tar-
.‘Plndey. Shri Vishwa Raut. Shri Bhola keshwari
Reddi, shri G. S. ‘-"mlnk Shri Nar Deo
Pundit. Shrimati Vijava Reddy Shri Ganga Solanki. shri s M.
Lakshmij y, Shri P. Antony Sonar, Dr. A. G.
Panigrahi, Shri Chinta- Reddy. Shri R. D, Sonavane, Shri
mani Rohatgi, Shrimati Sunder Lal, Shri

Pant, Shri K. C. Sushila Sum]mr. Shri Sradha-
Paoki Naokip. Shri Roy, shri Bishwanath
Parmer. Shri Bhalibhai Roy, Shrimati Uma Smndrl Pal Singh, Shri

Partap Singh, Shri Sadhu Ram, Shri Suryan m. shri K.
Parthasarathy, Shri Saha. Shri S. K. Swamy, i G. Venkat
Patel, Shri Manibhai J. Saleem, Shri M. Y. Swarnn s:nxh. Shri
Patel, Shri Manubha Salve, Shri N K. P. Swell, Shri

Patel, Shri N. N. Sanghi. Shri N, X. Tarodekar, Shri V. B.
Patel, Shri A. V. Sanii R.up;li Shri Tiwnry Shri D, N,
Patil, Shri C. A. Sanka Prasad. Dr. lea Shri K. N.
Patil, Shri Deorao Sant .'Bux Singh, Shri 'I‘rlm Shri K, D.
Patil, Shri S. B. Sarma, Shri A T dps. Shri

Patil. Shri S, D. (Bhanjanagar) Uikey, Shri M. G.
Patil. Shri T. A. Savitri Shyam, Shrimati Ulaka, Shri Ramachan-
Poonacha, Shri C. M. Sayyad Al dra

Pradhari, Shri K. Sen, Shri Dwniowan Veerappn. Shri Rama-
Pramanik, Shri J. N. Sen, shri P. G chandra -

Qureshi, shri Shaffi Sethi Shri P. C, Venkamu‘bbsmh Shri

Rni!;lu Ramaiah, Shri Sethuramae. Shri N.

m abhai, Shrimati, sﬁuh Shrimati Jayaben Ve.mm. sh.ri Bnlgovlnd
B K. Shri Manabendra WVerma, Prem

Raj Dev Singh, Shri Sheh, = Shri Shantila) Chand

Rajaseknaram, Shri Shambhu Nath, Shri Yadav, Shri Chandra

Raju, shri D. B. Shankaranand. Shri Jeet. Shri

Several hon. Members, rose— - 1
sir. Speaker: Order, order. All Ayes—1580; Noes—238
of you might plesse sit down, Those herefore, the Noes have it.
who have made mistakes, if any, one The motion was negatived.
Ky Som Muy et op: end MR Mr. Speaker: I shall now put Dr
With the l‘dm that have been Ram.Suth' éi-n‘h'l motion to w{'-
made—of course, they have checked

up to the extent posgible—the result Shri Nath Pai: Sir, the notice be=
+f the division is as follows: comes infructuous (Interruption).

*ghri N. Sreekantan Nair Recorded his vote hnder ‘Noes thougn he actualy
wanted to vote for ‘Ayes’,

**Namey vf three Members could not be recorded,

fName of one Member could not be recorded.
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Prime Minister have not commit-
ted any breach of privilege of the
House with regard to the com-
plaint of privilege brought before
the House by Dr. Ram Manohar
Lohia today.”.

The motion was adopted.

—

18,22 hrs.
PAPERS LAID ON THE TABLE

TELEGRAPH (AMEDMENT) RuLEs

I beg to lay on the Table a copy of
the Indian Telegraph (Second Amend-
ment) Rules, 1867 published in Noti-
fication No. G.SR. 312 1n Gazette of
India dated the 11th March, 1067,
under sub-section (5) of section 7 of
the Indian Telegraph  Act, 1885.
[Placed wn the Library. See No. LT-
227/87.]

RerorT OF NATIONAL RESEARCH DEVE-
LoPMENT CORPORATION

The Minister of State in the Mimis-
try of Education (Shri Bhagwat Jha
Asad): I beg to lay on the Table a
copy of the Annual Report of the
National Research Development Cor-
poration of India, New Delhi, for the
year 1985-86 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon under sub-section (1) of
section 619A of the Companies Act,
1988. [Placed in the Library. See No
LT-228/87]

Rerort or Aovbustan TrizerontTens Lo,

Dr. Ram Sobhag Simgh: I beg to
lay on the Table a copy of the Anual
Report of the Hindustan Teleprinters
Limited, Madras, for the year 1985-88
siong with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon, under sub-
wection (1) of section 818A of the
Act, 1858. [Placed in the
Library. See No. LT-229/67].

APRIL 5, 1967

Privilegs gl

CoNCLUNIONS ©F INDRSYIgal COpmein-
ex on Coar JNiowimg peg

beltohyonthe'hble—

(1) A copy of the Main Couclu~
siom of the Tenth Session of
the Industrial Committer om
Coal Mining held at Dhanbad
on, the 30th Jesnuary, 1967

[Placed in the Library. See
No. LT-280/87.]

(2) A copy of the Neyveli Coal
Mines Provident Fund

1968, published in Notification
No. G.S.R. 1771 in Gazette
of India dated the 38th Nov-
ember, 1066, under section TA
of the Coal Mines Pravident
Fund and Bonus Schemes Act,
1948. (Placed in the Library.
See No. LT-231/617.)

(3) A copy of the Dock Workers
(Advisory Commuttee)
Amendment Rules, 1967, pub~
lished in Notification No. 8. 0.
803 1n Gazette of India dated
the 11th March, 1867, under
sub-section (3) of section B
of the Dock Workers (Regu-
lation of Employment) Act,
1948. [Placed in the Library.
See No. LT-232/617.)

FoREST SERVICE (RECRUITMENT) AMEND.
MENT RULES

The Deputy Minister in the Ministry
of Home Affairs (Shri K. §. Rama-
swamy): I beg 10 lay on the Table—
(1) A copy of the Indian Forest
Service (Recruitment)
Amendment Rules, 1867, pub-
lished in Notification Nao.
G S R 387 i Gazette
of India dated the 28th
March, 1987, under sub-
section (2) of section 3 of the
All India Services Act 1981
[Placed in the Library. BSew
No. LT-238/67.)
(2) A copy of the Policy-F
(Reﬂ:ieuondmﬁ.h)m
1968, published in Notifcation
Fo. Q.8 A 1888 in Canifle
of India dated the 1%th Do~
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Presidents Addvress
omuper, 1908, under sub-sec-
fbors (3) of section 8 of the
Folice Forces (Restriction of
Rights) Act, 1988, [Placeq in
l:;n] Library. See No. LT-234/

Reront ofF Satar Junc Muszum BoArd
ETC.

The Minister of State in the Minls-
try of Education (Prof, Sher Simgh):
I beg to lay on the Table—

(1) A copy of the Annual Report
of the Salar Jung Museum
Board, Hyderabad for the
year 1985-66, along with the
Audited Accounts. [Placedin
the Library. See No. LT-235/
67.]

A copy of the Salar Jung
Museum (Amendment) Rules,
19687, published in Notification
No. G.SR., 341 in Gazette
of Indig dated the 11th March,
1967, under sub-section (3) of
section 27 of the Salar Jung
Museum Act, 1961. [Placed 1n
the Library. See No LT-238/
87.]

A copy of the Ancient Monu-
ments and Archaeological
Sites and Remains (Amend-
ment) Rules, 1968, published
in Notification No. S. O. 3520
in Gazette of India dated the
2uth November, 1886, under
sub-section (4) of section 38
of the Ancient Monuments
and Archsaeological Sites and
Remains Act, 1958, [Placed in
the Library. See No, LT-287/
7.1
(4) (i) A copy each of the
Annual Reports of the Exe-
cutive Committee of the Trus-
teeg of the Victorla Memorial,
Calcutta, for the years 1083-84
and 1064-85. [Placed in the
Library. See No. LT-185/67).
(i) A statement showing re-
song for delay in laying the
shove Reports.
{8) A topy of the Annual Report
the Ewkcutive Committee of

4

(2)

3)

-

Motion of 3004

the Trustees of the Victoria
Memorial for the
year 1965-68. ([Placed in the
Library See No. LT-238/67].

—_—

16.24 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS —Cuntd.

Mr. Speaker: The House wil] now
take up further consideration of the
following motion moved by Shri K.
Hanumanthaiya and seconded by Shri
Vishwa Nath Pandey on the 21st March
1967, namely: —

“That an Address be presented to
the President in the following
terms: — »

“That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the President
for the Addresg which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 18th March, 1867

The Prime Minister and Minister of
Atomic Energy (Shrimati Indirs
Gandhi): Mr. Speaker, Sir, this Par-
liament hay met after three crucial
months during wdhich tho political
scene in India 1s transformed. This is
a phenomenon which proves the vita-
lity of our contry, the vitality of
our democratic system and the faith
of our people In our system.

Life is always changing. It i1s not
only the Congress but even the hon.
Members opposite who must adjust fo
those changes. As J said on a previous
occason here, now all of us, the Con-
gress and the other parties, are in Gov-
ernment and outside Government. We
see here many new faces and I had
hoped that new ideas would also
emerge. But listening to the debate—
I would like to asgure hon. Members
that even fhough I was not present
here all the time 1 dig lisien to almost
all the speeches from my room—I was
disappointed. I thought new Iidess
would emerge, {deas which would help
{o strengthen our democracy snd our
country, But I did not see much evi-
dence of this, I do not grudge my hon.
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[Shrimati Indra Gandhi]

friends opposite their sense of elation
or pleasure at the success they have
gained in some States. I welcome the
fact that they now share not only
power but alzo the responsibility that
Eoes with power, I am not much con-
cerned with which party sits on which
side in what State. What is impor-
tant is that whichever side is in po-
wer uses the opportunity to solve the
problems which confront our country.
Along with this positive aspect, chang
brings with it fresh challenges, also
certain dangers against which we have
to guard. Here and there there are
evidenceg of smal] groups belonging
to different mdes, this sidg as well as
the other side, who have tried to place
themselves in a position to bargain.
There are some who are attrac-
ted to politics today when poli-
tics means an opportunity for power,
and they are using this opportunity
to criticise those who joined politics
at a time when it meant unmitigated
hardship. I am referreing to the many
members of the Congress, some cf
whom are now in the House and a
very large number outside, who have
sacrificed g great deal from  their
youth throughout and life to old age
for the Congress, not merely because
Congress is a party but because the
Congress stood for certain vital va-
lues in the country.... B

Shri M, R. Masani (Rajkot): Only
in the Congress?
Shrimati Indira Gandhi: All of

you were also in the Congress. I am
not denying that. But that does not
mean that you should now consider
that everything thatis in the Cong-
ress is bad and that you should not
recognise the very genuine sacrifices
which s0 manv genuine and sincere
and dedicated workers have made to
the cause of freedom and the cause
of building the country after frec-
dom.

The most important question which
we face today is the question of
food and of drought jn certain parts
of the country. The other day, yester-
day I think, certain members refer-
red to my visit to Bihar and UP.
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Therefore, I would like to say a few
words on this matter, I have been to
Palamau, Gaya and Mirzapur ovet
the last week end, Never haveIseen
the Gangetic plaing s0 dry. The re-
cent rains gave a little relief in the
sense that they have helped gsome
grass to grow, reducing the shortage
of fodder and also delaying the crisis
about the availability of drinking
water. But this is g crisis that has
only been postponed and we will have
to face it within a short time.

I found that a great deal of work
was being done. But 1 also found the
need to accelerate this work and to
extend it and expand it in every way.
The Centre will do all it can to gup-
ply needed equipment and store, We
are also making an effort to enlist the
support of all possible people who
can help in this. A suggestion was
made, which I welcome, that ex-ser-
distinguish. In the face of such acute
vicemen lving in those areas might
help in some of these problems.

Unfortunately, there was a set back
to relief work due to the elections.
Now we have to regain the momen-
tum again. The State Governments
are doing the job and non-official
agencies are also active, specially in
Bihar, I would like to pay a trthute
here to the Bihar Relief Committesz, of
which Shri Jayajrakash Narayan i

the Chairman. He has gathered (o=
gether a bang of workers who are
doing excellent work. The special

complication in Bihar is that of the
outhreak of smallpox.

In Palamau District I heard that 2
lakhs are at work out of a total of 2
lakhs of the working population, but
more help is needed from non-offi-
cial agencies becauge the coming
three summer months will be excee-
dingly ecritical.

In Mirzapur I found a large num-
ber of aged and destitute and, as hon.
Members may have read in the news-
papers, ] was given some veports of
starvation deaths. I, naturally, toek
up this matter with the autharitiss. I
was given two representatfoms, one@
giving specific naotes, a list of 13, of
which the authorities have already io-
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vestigated 11 names and they have
various causes for death. The other
repressntation mentioned the figure 50
but gave no detalls of the namesz or
where these people came from. Natu-
rally, unless we have more detailed
information, it 1s difficult to look into
this.

Thiz question of stravation deaths
was also taken up by the hon. Mem-
hers here, What I would like to say is
whether deathg are due to stravation
or ailments or diseases which come
about because of prolonged malnuiri~
tion and exposure, it is really hard to
distresg this would be g verbal dis-
pute. The need of the hour is 1o
provide all the relief that is neces-
sary and ail that is possible whether
Government provides it or non-officil
sgencies or the people themselves.

The foodgrains supply is in short-
sge all over the cou and we can-
not meet the full demand of all the
Sitates. The Food Minister and I have
had talks with the Chief Minister: of
Keralg and Bihar. We will discuss
this matter in greater detsil at the
proposed Chief Ministers' Conference
this week-end.

I feel, as [ have said earlier also,
there ix nced for a mnational sharing
of the distress, the need to mobillse
all eur gnergles and all our resources,
to cut our lavishness and waste. Thie
is something which we can only do
with the full co-operation of the
States. It iz something which we
must sit down and discuss gnd for-
mulate a plan which can be carried
out and implemented in all parts of
the country.

Some have said that we would ra-
there starve then import food.'l am
afraid, 1 cannot agree with this and
1 fee]l that it is an irresponsible state-
ment to make in the present condi-
tions.

8bri §, M. Banerjee (Kanpur' : We
are importing and starvaing, both.

Bhrimati Indira Gandhi): It is be-
cause we cenzot import as much as is
needed; but it is a  problem which
fpces the emtire couniry and It is, aa
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some hon. Members said, a national
problem.

When I talked of co-operation with
hon. Members outside, it is not on
small matters of

. procedure ang thing
like that they are important ang if
we swork: together, it is & good
thing t far more jmportant is to
get ~ration in these  matters
which an. matters ot g onal  ime

portance and of life and death for our
People. Certainly, food comes in that
category,

Food and drought relief are the
foremost problems for us, Last year
we faced the same kind of problem
and it was only through a Herculean
effort that we were able to avert a
Breat human tragedy. This year is
even more difficult because reserves
are depleted and there is considera-
ble uncertainty about supplies which
We can get and which we need,

The Food Minister has alrcady out-
lined the programme of short-term
erops and we must al] see that this
Programme is made a success, There
3% 2lsn the need to accelerate inten-
sive cultivation programmes all over
the country. Many steps are being
taken to dral with this immediate
problem in Bihar and'in eastern U.D.
Some people here mentioned Rajas-
than. T would like to say that we
have not at all forgotten that Rajas-
than also faces this problem and so
do areas of other States.

16.35 hrs,
[Mg. Speaker in the Chair]

There was the joint Emergency
Committee for Bihar set up uader
the Food Minister with the Bihar
Chiet Minister and his colleagues, In
the short time, it has already met
three times,

There are some flgures which 1
would like to give to the hon. Mem-
bers. I am fold that nearly 68
lakhs people are employed on rellet
works or on Plan schemes in Bihar
and the number may increase to 18
lakhs in the months of maximum dis-



through voluntary agencies.

Drinking water is an acute problem
and schemes worth over Rs. 5 crores
have been sanctioned by the Central
Government.

118 rigs are being mobilised from
all avalable resources, our own as
well as abroad, by the Government,
the Army and the private agencies
and so onh. About 88 rigs are work-
ing and another 33 rigs have reached
the sites. Institutions like the Geoslo-
gical Survey of India, the Oil and
Natural Gas Commission, the UNICEF
and so on are helping in this and also
the Governments of UK. and Canada
have offered to airlift the rigs, We
are also  airlifting other essential
things. In cattle camps, half a mil-
lion heads of cattle have been provided
and there are sghort-term fodder crop
plans for 130,000 acres. The food
supply to Bihar is being progressive-
ly increased from 72,000 tons in last
October to 1,85.000 tons in April this
year. Over Rs. 60 Jakhs have bean
given from the Drought Relief Fund
to UP. and Bihar., Health measures
arc also being taken but I must con-
fess that these nced to be stepped up
considerably.

Sir, the elections have thrown up
certain political challenges. But the
real challenge is, and it remains, the
economic challenge of prices and pro-
duction. Many hon. Members oppo-
site have talked about the economlic
situation. This is natural because it is
a gerious one. But, as usual, the

The hon. Member, Mr. Mavani,
painted a glomoy picture., Mr, Hiren
Mukerjee gaid that devaluatin was
at the root of all ills. Others guas-
tioned the food policy and so on. The
main cause really is fall in produc-
ti mainly the fall in agricultursl

uction, Shri Morarjibhai has
given the blunt facts,. We are not
meking any attempt to cover up
anything or to hide gnything. We
have put all the difficulties and the
seriousnesg of the asituation very
clearly before the House. We must
now do everything possible to in-
crease production and to cut eudstln‘
cxpentdiure to the bone.

Higher production and budgetary
discipline can give some respite fram:
high prices. 1 think, that streamlin-
ing the administration and procedures
is the first need and the sccond is
to usz the full capacity of already
installed plants, and to have a full
survey of their capacities. It 13 neces-
sary that we try to achieve our tar-
get of swadesh: in the next 10 years.

We are very anxious that condi=
tions should be created in which
science and technology can be applied
to practial problems of the nation,
the economic development as well
as the security of the nation. There-
fore, it is necessary to have a greater
interflow between institutions of
research and development and those
conngted with  implementstion of
programmeg and also to have a lar-
ger measure of technical, scientifi
and technocratic association at ap-
propriate levels of policy-making
and implementation, so that a climate
can be created for the most effective
fulfilment of tasks according to mod-
ern methods of technology and science

In administration plso, the W
situaﬁmmedlchumdmthﬂdl
change in outlook also. We are try-
ing to give greater autonomy to pub-
lic sector plants snd to simplify
ancis] procedure so as to reduce
lays which are costly and which

1Y



ihat we should try our utmost to give
new re-crientation to the public sec-
tor which would increase its efficien-
<y and all round, profitability, mo-
dernise management consolidate their
investments and make efficiency their
watchward.

Much interest was evinced in the
future of the Planning Commission.
‘The Administrative Reforms Commis-
sion hag received its interim report
from the Study Team and I suppose,
we will get their recommendations in
a short time. Therefore, I do not want
to anticipate what they are going to
say. But I am sorry that the Plan-
ning Commission should have come
in for so much criticism. It has
played a valuable, even a historic,
role. It has translated the economic
wvigion of our nation-builders into
concrete policies and it has provided
a useful forum for discussions bet-
ween States and the Centre. It
would have been very difficult for
the Government to achieve this with-
out the Planning Commission. The
objective expert composition of the
Planning Commission has naturally
helped. 1 have felt that the Com-
mission should concenirate much
more on the task of economic deve-
lopment, ie., analysing factors and
trends, assessing strategy and, if pos-
sibl¢, it should present various alter-
natheps. That s, it should be a kind
of g wapert body which would give
oertain alternatives, which would
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Of course, the task of actuml impte.
mu:mnhu.onm.amawm-
men!

Anotg_m- criticisyn made here of the
Plannirig Commission was that it was
encroaching on the States. But the
major decisions on the Plan, the size,
strategy, priorities and allocations,
are always taken by the National
Development Council which consists
of both Central and State represen-
tatives and even in the old days,
despite the fact that there was the
same party in power In the States,
there were pulls and counter-pulls;
there were occasiong when States' In-
terests were not always satisfled ac-
cording to the desire of the State re-
presentatives and there was some
clash with the Centre Thig will no
doubt, continue. I sincerely hope that
this will not be taken to mean that
the Centre is not co-operating with
the States, but only that the Siate
problem has to be viewed in the con-
text of the mnational problem. All
of us have to adjust our pro-
grammes in that light and in that
perspective.

Fedralism means that Government
functioning is shared by and divided
among different focil of authority.

With the changes wn‘ch have come
about in the recent electiony, the NDC
naturally assumes greater importance.
All the schemes which wa tike up sre
national schemes, whether they are in
the State sector or the Cenlral sector,
because the welfare and progress of the
country are indivisible.

Many hon Members have talked of
Centre-State reiationship.  Certain
Chief Ministers liave also come ecut
with statements on this matter. I read
the other day the Address of the Gov-
ernor of Madras. I think there nicd
be no aprehensien of [riction. The
Constitution is strong eaougk and also
resilient enough. The problem of
Centre-State relations is an old pro-
blem in our nat‘onal movement. [
think the Constitution was Jrawn up
with foresight and its sprit is both
accommodating and reconciiatory. It
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spelis out division of functions to the
extent possible and leaves the rest w
discussion.

Now, even in these threec weeks of
ihe new Government, ] am heartoned
at the kind of response which we have
had from the State G.vernments, 1
would like to deciare once more thut
our own attitude wili always be (o
work together with them 1n the natio-
nal interest.

Evep if a subjest is i1 the 3Scate list,
such as Agriculture or Education, inter
State and Centre State nterdepen-
dence are unavoidable.

Shri A. K. Gopilan spuke of pro-
vincial autonomy. I would iike him
to appreciate more fully the spirit of
our Constitution, and I would like
him to look once agawn at the stare-
ment made by the Chief Minisier of
Kerala who said that time must be
given for these relations to develop.

Shri A. K. Gopalan wanted a higher
share of income-tax ang cxport earn-
ings. Under the Constiiution, as you
all know, a Finance Commussion pocs
into this matter every five years. As
for granis, the Study Team of the Ad-
minstrative Reforms Commission 18
going into the gquestion of Centre-
State finance.

Maony hon. Members referred to
the problem of corruption. We are
as anxious as anybody to maintain
the highest standards of personal in-
tegrity because we think that this 1s
essential in pubhc hife. The Adminis-
trative Reforms Commisson has re-
commended the institution o a Lokpal
and a Lok Ayukt. We have nearly
completed formulating our views, and
we have approached the States. We
would like to have their views also
before finalising our own.

A matter which ereates great emo-
tion is that of language Many Mem-
bers have spoken on this matter, Shri
V. Krishnamoorthi talked of the bet-
raval of non-Hindi-speaking people.
Shn H. N, Mukerjee talked of the
need for imaginative handling. I
think that a very good reply to this
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was given by Shritmati Tarkeshwari
Sinha who very clearly said that we
had no desire to impose Hindi on the
South. Friends of the DK bhave
spoken with deep pussion on this
matter, Our view is well known, We
believe that all our languages are
national languages and of equal status.
And any of them can be made the offi-
cial language, if a State so wants. But
1t ig important also for all of us to
be able to understand each other and
this was the real reason why we felt
that one language should b2 g national
link language. We have given a
solemn assurance that English will
be retained at the Centre as on asso-
icate link language as long as tris s
deemed necessary. We zhall move
a Bill in the next session {o give for-
mal effect to this assurance.

1 should hke to make a reference
also to Urdu I am very concerned
with this problem. When certain de-
putations came to sece me earlier, we
assured them that this matter would
be taken up most urgenily. Here
again, in some States thcre aie new
governments. We will take up this
maller when the Chief Minisiers come
here, and I hope that it will be satis-
factorily solved.

Reference was made to the delay in
announcing Government’s decision
regarding the Education Commissions
Report. The Education Minister him-
self was a member of this Comm)ssion.
I am sure he will set a definite date
by which t{o announce hi, decisiom.
He is also sctting up a Youth Divisiom
m the Education Ministry.

A new Member spoke about the
President's powers. Our Constitutiom
is clear on this 1ssue. Our conventloms
are well-established. 1 do not thimk
there 1s any justification for ;maginaxry
fears of friction.

I should like to say one more word
here about our deep concein abouwd
some gections in our country whe
have been under-privileged and wism,
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in apite or various programmes have
nul really had their due share. I am
spesking now of our Harijan brothers
ang sisters, of our tribal brothers ana
simers, of our hill people and of the
very large mass of people who are
kuown ag the landlesg labour. These
people have really had the worst of
the difficult situation and we must
bend all our energies to help
them now in every way.

I should like 1o say a few words
about foreign affairs and our rela-
tions with foreign countries, whether
they be vur neighbours or whether
they are situated far off. Many moem-
bers have touched upon this, The
hon, member, Shri Masani, said that
we are friendless. 1 think it is very
difficult to judge who is whose friend
I do not think that we are friendless.
In times of need, countries with diffe-
rent svstems, different persuasions,
have come to our help; 1 think the
list of our friends, if we are {o go
into detail, is a fairly comprchensive
one and it covers practically all con-
tinents.

Our foreign relations are governed
only by considerations of national
interest and the nation’s security and
are rooted in the firm belief that man-
kind is one family and that to exist
we have also to co-exist. That is why
we have tried always to further our
national interests from the economic,
political and strategic points of view
and secondly to promote international
co-operation and peace. This waa
our aim in the past and this is what
will guide us in the future,

I want to assure members about one
thing. Somc ©f them have a feeling
that we pursue a particular policy
merely because it has been a declared
policy. All policies are constantly
under review, because if they do not
serve the purpose of today, there is
naturally no point in continuing with
the same policles. If we continue a
particular policy today, it iz because
on reviewing and re-testing, we feel
that it meets the needs of today, that
it meets the needs ¢ national inte-
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We also have a fundamental dedi-
cation to championing the cause of
all people who are fighting against
racialism and colonialism. Some
people feel that may be this is un-
necessary or it is not our business,
but we know from our own expe-
rience how much it meant to us
when we were fighting for our free-
dom when there were people in other
countries .who appreciated our fight,
and if they could not help us in any
other way at least they could give
moral support. Freedom is indivi-
sible, Therefore, we are deeply con-
ceined with the rights of the people
of South Africa, of Angla, Mozam-
bigue, Poriuguese Guinea, Southern
Rhodesia, Aden and other countries
which have yet to attain freedom.

Shri M, R. Masani: What about
Tibet?

Shri M. I., Sondhi (New Delhi):
Pathans. What about Pakhtunistan?

Shrimati Indira Gandhi: There are
few things which are more dange-
rous than the consequences of racial
war, and that is why we have op-
posed the policy followed in South
Alrica,

Sume members have talked of the
need for a more positive policy to-
wards Pakistan. Government enti-
rely agree. We have always stated
our pomnt that it is necessary, in fact
it 18 vital, for India and Pakitan to
work 1n co-opcration on as many
issues and as many spheres as possi-
ble, because we are neighbours,
because we share the same problems
and difficulties. And we shall cer-
tainly continue io make every effort
possible o have greater understand-
ing and goodwill with Pakistan. It
distresses us deeply that our relation-
ship should not have been one of
amity, and that there should be con-
siderable distrust between these two
neighbours.

With regard to China, our policy
is well known, and here again, we
bave no guarrel with the Chinese:-
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people, and we would certainly like
not to have = rigid attitude in this,
but we feel that some indication
should come or some situation creat-
ed in which we can get out of our
present rut. This has been comple-
tely lacking, but we do not believe
that we should close the door or that
matter,

Prof. Mukerjee said that we have
been mlent on Vietnam. There are
other members who are constantly
telling us that we talk too much
about Vietnam. Sir, actually, I do
not think we are mlent, nor have we
overstated the case. We have ex-
pressed our view whenever it was
necessary to do so The House knows
the Government's views on this We
fervently hope that peace will re-
turn to Vietnam soon. We have wel-
comed Yhe various peace mUVes
which have been made, including the
one by the Secretary-General, U
Thant, whom we shall have the plea-
sure of welcoming amidst us some
time next week. And 1t 1s our hope
that the problem can be taken away
from the battle field and brought to
the conference table,

1 also want to talk about some-
thing which 1s rather delicate. For
some time now, Mr. Deputy-Speaker,
sysiematic attempts have been made
m this House by certain guarters to
raise questions in one form of an-
other about gifts received by me es-
epcially from foreign dignitaries, or
about my personal possessions. 1
have denied these allegations on the
floor of the House, and I want to do
so again. Since I become a Member
of Parliament or enteied Govern-
ment, or earller when I was a private
citizen, I should say that, to the best
of my knowledge, I did not infringe
any of our conventions and rules re-
lating to the acceptance of such gifis
The allegations and iusinuations
which have been sought to be raised
are false and malicious. I have de-
nied the specific allegations from
time to time.
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made day in and day out. But there
15 a deliberate and gustained attempt
at character assassination and it is
for this House to judge and decide
how long this personal villification
be allowed to

17 hrs,

I would Lke to take this oppor-
tunity to make a few other observa-
tions on this matter. In 1855, the then
Prime Mimister, my father, express-
ed the view that 1t would be desira-
ble to apply the to shakana rules to
Ministers also and that they should
not retain expensivé presents He
went on to observe that as the tosha-
kanas was not equipped properly to
preserve the many things which were
giwven they should be sent to museums
and other suitable places where they
might remain as state property, ra-
ther than as the personal pro-
perty of the recipient That is how
he and I treated the presents which
we received Except for a stol of
sable skin which was presented to
me by Mr Khrushchev on the Rus-
sian trip, 1 have not retained any
other expensive gfts I kept this
gift because in the manner in which
1t was given, it was felt that it would
perhaps be misunderstood if it were
handed over. It is not the custom
to make public the details about the
presents received from Heads of
States and Governments or other
high dignitaries from friendly foreign
countries. They vary considerably
in nature and any publication of a
list of presents, such as might possi-
bly give rise to embarrassing com-
parisons between country and coun-
try, would obviousiy not be in keep-
ing with the propriety and the dig-
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nity of.our relations with those coun-
tries. It would also not be in the
pablic interest to reveal how indivi-
dual presents were disposed of be-
<ause such disclosures might con-
<ceivably be misunderstood as an act
of discourtesy to the dignitaries from
-whom they were received. But a full
list of all these things is however
kept.

Under the code of conduct which
was adopted sometime ago and which
was laid before Parhament, all Union
Ministers send retwrns of their
personal assets and liabilities to the
Prime Minister. Although the code
does not specifically lay down any
procedure for the FPrime Minister,
for my part I have been following
the practice of placing my own state-
ment along with the records of my
colleagues,

There is no intention on my part
nor on the part of my colleagues to
evade answering allegations even of
a personal character which any Mem-
ber might choose to level. We have
rules and conventions about the
manner in which such allegations can
be raised by one Member against an-
other, whether in Government or not,
These Tules and conventions natural-
1y take into account the fact that what
any of us chooses to say on the floor
of this House is fully protected
agoinst legal consequences and high-
1y privileged. I think it is within
the right of this House and indeed
appropriate, that it should be possi-
ble to raise allegations against Mem-
bers of Government or even against
another Member which relate to the
period of Membership of the House
or of Government. It would be parti-
cularly open to a Member {o raize
such allegations against a minister
of a nature which involves abuse of
public office,

I say all this with a sense of hesi-
tation because from time to time
varlous things have been said which
contern me personally and I consi-
derltmﬁui;rtobﬂn:tmnphere
today. 1 sincerely feel that what this
House must consider are some of the
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general issues that arise, including,
if 1 may say so, in all humility, the
question of how long one esingle
Member or two should be allowed
to persist with wild, irresponsible
and baseless allegations against the
Prime Minister of the country,

When I began to speak, I spoke
about certsin national problems.
Some hon. Members opposite tend to
give the impression that it is only
they who are concerned with the
poverty in the country or with the
difficulties in the country, Indeed, it
is not so. In speaking of these, they
do not speak only of the present
period of difficulties or the last year
or two.

But they try to sweep up all the 20
years since Independence years in
which considerable progress was made
years in which the very face of this
nation has been transformed.

An hon, Members: Question.

Shrimati Inddira Gandhi: Well, 1
think this is there for all to see. Ex-
cept in the tribal parts and the
droughit-affected areas, there is
great differences from before in the
liveg of our peasantry, in the lives of
our workers and so on. But it is
true that since the last few years and
notably since 1962, since the Chinese
invasion followeq by other repeated
invasions, along with which we had
this unprecedented drought, Hon.
Memebrs may know that at least in
Uttar Pradesh, it is really three years
since we have had hardlv any rain,
and even in the year before, that ls,
the fourth year, rainfall was deficient.
So, a very difficult situation has arisen
because of this, and at the same time,
we have hag a rise in population and
rising demands from our people

hs:m{su,m: Rising prices
aiso,

Shrimat] Indira Gandhi: Wejl, that
is true. There are many causes for It
As I repea tedly sald, we are not
trying to hide anything; we do mot
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want to run away from the short-
comings of the CGovernment. They
are ‘there; there have been short-com-
ings in implementation; we all know
there have been, but it does not help
to keep on wunderlining the short-
comangs and ignoring the achiev-
ments. Al] that | say is, let us see
the picture in its reality; it is not
that the situation is not grim today.
The statements made by the Deputy
Prime Minister and the Food Minis-
ter have very clearly outlined haw
critical and grim the situation is, and
what a termendous national effort
will be needed in order to face it and
to overcome it. Therefore, we must
sll get together to create the national
will to face thuis kind of problem.
(Interruption). As 1 said, we are not
rTunning away from the fact that we
might have made mustakes, but the
situation is also caused by many,
many happenings and events which
were beyond our control, such as the
invasion on our borders, the increase
in defence expenditure, which natu-
rally had to follow, and other prob-
lems which 1 have alrcady mentioned,

National problems require a
national outlook, and a national
effort. Many honurable Members
opposit feel that they have supggested
a8 national government. But 1f we
cannot even get together an these
problems and form a baslg of working
on policy, I do not see how a national
government can function in the pre-
sent cirumstances. It is for Honour-
able Members opposite and all the
different parties to show that they are
willing to tackle these problems on
a natlonal basis......

8hrf Kanwarlal Gupta: (Delhi:
Sadar): The initiative should come
from you, i
Shrimati Indiry Gandhi: . ... and to

find at least what is the minimum
common factor which could straight-
way be implemented and pursuade.
Our primarytask is that of economic
growth and of the rapid transforma-
tion of our economy. And it is
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our people and the question of in-
equality, This question has come up
and rightly, many times in this House
and it is a question t¢ which we must
give deep thought and try to solve.
Because, no matter what we have
achieved, i loses its importance if the
benefits of it do not go to the masses
of our people and if there are many
amongst our people Who still remain
and feel underlprivileged, This is our
major and first duty today to see how
we can minimisc thig inequalty and
help those people who are most in
need of our help.

I am fully conscious uf the rights
of the minorities. We musl also pay
the greatest, and speedy attention to
all their right demands

One hon, member saig that the
essence of democracy 15 debate. I
entirely agrec with him This 13 50,
but it also means getting the job done.
Now we spend a great deal of time
on debale. Very often this clamfles
many issues I am not at all against
debate, but I think we must al least
give the same effort and cooperation
in getting the job done. If we can
work out this problem, then of course
the debates would also have more
point As it is, in a debate many
points are expressed. But most peo-
ple go in different directions ang the
net result of it ig not the kind of
action that can have meaning for the
people,

In ‘the President's Address, it was
not possible to outline more clearly
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cult period through which we are
pessing, is not with courage and that
whatever unity can be is brought
about so that we are cleared of it,

the situation is grim, our
people do have the courage and the
capacity to meet it. It is up to us
to help them to do so. My plea to
the hon. members is that they
:should commend the President's
Address to the people, that through
what it has outlined we should be
able to take at Jeast one step for-
~ward in the right direction.

wft wy femd (i) @ SUTETw
WERY, FIT TEH T F AVIT §9
AT AT B AT G 7

JEA SRR ¢ UF Y Fa
q@ HHY § |

oy wy form@ : w1l ATEw, Y
AAAE AL, TF A AT e
g1

st T sTge  (EETAT)
I AEET, W © HEA
fisw g wuw H@EY St fagre
o€ @Y WMTIFPA TAT, WAHS W
w7 & wqf gE w1 Q7 fwarar
gg 1 w7 wr oy fagry o€ 9%
fagt ¥ v @ waur gioaw
A ¥ fagre S o war Awg & fF
fods rar far & )57 sofwedi &Y
g wwd gk g Aar &
g sraar wrgar g fr fagre® s
fadi & sy a@ a3 §93 97 W0
worr , TEF far =g wfaeew
AT SUATAT FW AT Wrg |

Mr. Deputy-Speaker: You have
only given information.

oft vy Fooed : ATty @R TR
¥ o gk T FAX ¥ 98
@y vy ag wrrr gy § s v
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S AT W grAerd § qg Wy
wg &1

WY qUR ST ¢ N HdY
@y fagre yw wT wf §, afex
T uww g fF owar waw F
g woa w1 o fas T
frar &

ofY e weyw (& faror faely) ¢
@ fedz & st aradig sewl & wrwi
& waral Fared wgr gy ag faen
Rz &, oY WY & T wvar er
fF SeMEE @@y ¥ §9 wEW,
9Ty IFA EW AR A $o W wgAr
&% 7 wwwi ¥ wawar g iR ww
a1} ¥ T O Wi A fear wnd, At
FRAFT TH PrE - orTE Ww AT q@
FTqaal Fa ¥ ogn
Mr. Deputy-Speaker: There is no
question. You have made a sug-

gostion.

s qECW RETE : ¥AT NEE
#at @A ¥ geFgr?

st Sfao ot @ ¥ ad
g T ® ' §

st ®wowr avdw (RfgE) ¢

U "AT AT A w9A wraw F wgr
f& T Rw N gEw gy O
§ ol faeY 8 —ary ot ¥ -
gy, afear Wix wEAny A—
grem agA @ §) afer v W
g7 feai & awrr wife gT aw W
gorrd sgfoat ardr &1 war gera
HaT I R {IHTT K wrgw 3y G
foraeY ot AFT) Fgfaat aEr o) ol
& 3= fasi &, oY f& wwrawer W@
g, s % =fira fraromd ?

oftwely ghaer il © g 3w WY
o W ¥ qgw fY wrkw fear g
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Al weew X gz wt & uw
e qar 8 wgt aw {O wrAwrd
R, fugrex ¥ uw Pafrezed o aar
fear§, wgt ¥ w7 wat ¥ ww o
Fo s M1 8, o fslt WY ag
wX Ffay wor 2

T i L AR L 4
faxd M o s & wo ¥R
W W}, q® der ¥ gwaT WA
st fasTar  « & &t war Gteag@r
fawi oY wrr wc g ag & fad
s Wi we Adt fasgraard o

Mr. Deputy-Speaker: If hon.
Members agree, I shall put all the
amendments togcther to the vote of
the House.

Shri P. K, Deo (Kalabandi): They
may be put separately.

8Some hon, Mempbers: They may be
put together.

Mr. Depnty-Speaker: I
them together,

shall put

All the amendments were put and
negatived.

Mr. Depuiy-Speaker: 1 shall now
put the original motion to the
House. The question is:

“That an Address be presented
to the President in the following
terms:—

“That the Members of Lok
Sabha assembled in this
Session are deeply grateful
io the President for the
Address which he has been
pPleased to deliver to both
Houses of Parliament assem-
bled together on the 18th
March, 1867."

The motion was adopted,

APRIL 3, 1067

1738 ke,

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law (8hri Goviads
Menon): Sir, 1 beg to fove:

“That the Bill Zfurther to
amend the Representation of the
People Act, 1951, be taken into
consideration.

I hope, Sir, that much by way of
explanation may not be necessary for
the passage of this Bill. As the House
knows, late in February this year an
ordinance wags issued under the follow-
ing circumstances It was the desire
of many sections of the House ‘that
after the election was completed of
the Members of the Fourth Lok Sabha
a ‘lame duck’ session of the Third
Tok Sabha need not be T w was
done in the previous years—1952.
1857 and 1962 In order to enable
the President to summon the Fourth
Lok Sabha it had to be constituted
and for that purpose an amendment
of the Representation of the Pepole
Act was necessary. It was done by
this Ordinance and the object of this
Bill is to substitute that Ordinance
by a regular Act of Parliament 1
hope he House will unanimously ap-
Prove of this Bill,

Mr. Depaty-Speaker: Motiom

moved:

“That the Bill further to
ameng the Representation of the
People Act, 1951, be taken into
consideration.



was thought of earlier.
lame duck session congra-
and condolences were ex-
changed between members In this
sesasion, for instance, we could not
meet either Shri Patil or our good
friend, Shri Atulya Ghosh. It they
were here, we could have expressed
our sorrow on their defeat and gave
them the reasons for their defeat.

g

Shri Sonavane (Pandharpur): Mr
Deputy Speaker, I rise to support the
motion moved by the hon. Law Minis-
ter. Here 1 want to say something
The lame duck session was summoned
and then, surprisingly enough, on the
suggestion of some of the members of
the opposition, it was cancelled and
the first session of the Fourth Lok
Sabha was convened. This is the first
time in the history of this Parliament
that the members of the Lok Sabha
who either did not contest in  the
general elections or were unfortu-
nately defeated in the pollg did not
get an opportunity of a get together
and a photograph, unlike the earlier
Lok Sabhas, Added to that, some in-
convenience was also caused to those
members who were to retire,

1 do not know what object

soever eminent they may be.
opinion, it was a great mistake. What
was the object achieved? 1f it was fur
economy or some other pupose, that

1839 (SAKA) of the People 3028:
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duck session was originally convened.
It was called for a short duration to-
pass the Vole on Account.

Therefore I felt that the Qovern-
ment did not act wisely in this matter
and no useful purpose was served, a
lot of inconvenience was caused, eco-
nomy was not effected and the good
tradition of a farewcll meeting of old
friends who were to retire did not
take place. All that was Zood in the
lame duck session was lost, The un-
ceremonious way, the way in which
the retiring Members were 'made to
go, was really most unhappy and 1
thought, it was not a good feature,
The Government should not have
acted in this way. They have not

achieved any purpose; probably, only
the ego of the Opposition was satis-
fled and nothing else.

ot gowr ena Tvmw (W)
e wERa, § 619 ¥ qE wH T
mﬁﬁm:ﬂhmmiﬁm
farrar WYY 74 qfggTAE w1 g
Fw werar ot IEH AT H A Fow
Xwg e a7 o AT ae WA §
AW aga qiww F 9w 9
oWt aw aEt @A w1 oY wrg T
2 Wy Fzw §ag gUX WAE §

Mr. Deputy-Speaker: May 1 ask
the hon. Member whether it has any
relevance to the Bill?

Shrl Sonavame: It s perfectly
relevant. What else is relevant?

Mr. Deputy : You can voice-
vour dissatisfaction regarding accom-
modation.

ot yew Twiw dWqW: AT S
w1 waew ST wri ) FOHAAN g
¢ fir qg o X A%y YT LAY AAT TY
it wonfr & frw § @ F e
quraraar ! gaami @ A edw
a o Teaz § oY SE N I
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w ga vy & fay feataar gramt
Y ot v ¥ I 9w ¥ qerst
aft nar f§ ggaw st wifgd
T o vt wtfgyr | &, g aw
wrr Hfedy | ag arar Y a1 AfwT
fagode sof sz g 5 o
g BRI aTaT afge s Y
Iq ¥ ggfamargTagr g | qomAee
FHTET AATE WIT TWAT HHT
¥ fad AwgaTd xw wfy grar wifgd
XY go fwar war  I9 wY g wTVHAT
¥ § afex o fawr «mar aar AT
I HFA FATAT AT @S § qE W
Ffar @ o1 T@rE WTunt www
FWY W A 3% Avw T QT IR
T WA AR AT W7 gAwT
fay gg & w97 FEAYT IR
s oof W g A ¥ gy owdw
st g fo st g & fod afr
wear =gy | wrfeRa ot faswram
Tqr, 3ITE! dfadz s ¥ oy faw
wrar at AR w1 AT g 4T

st wlor norer & earr (gforan)
& Wt wuyA faa ¥ arix wTw
#) W@ sTF AT R g
g W oY PITA AP AE (G AH D
¥ T IFATHEF G, AN Wy ay
gk faal & O awfs ot &
TwT R fod, ag TEAT I ITEMYET
"Il WSST WAl | IF WO 1A, WA
frerqese a1 wifgx o awt
Ffox ggrad O ¥ EwA X SN
qgr g5 fafy @ amit § Wk
AT LT AX A AY Ag A WA
¥ AR IET ¥, N F@HFER
KX og W TE Avw g AP wwd
Wl oW W e Ay W
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g! QETwr afrgar wifgg )

Bhri Somavame: The life of the
Third Lok Sabha was alsg cut short

Shri G Viswanatham (Wandiwash)-
Mr Deputy-Speaker, 1t was unani-
mously agreed by all parties includ-
ing the Congress Party, to cancel the
lame duck session It is surprising
to know that some hon Members—I
hope, they are Congress Members—
oppose the cancellation of the lame
duck session Probably, they want
another lame duck session to be re-
called I do not know This was
agreed Lo by all parties and there is
no necessity of opposing that at {his
late moment

Mr Deputy-Speaker:
i

“That the Bill further to amend
the Representation of the People
Act, 1851, be taken into considera-
tion "

Shrmm § M Bamerjee: Sir Members
have spoken let the hon Minister

reply

Mr. Deputy-Speaker: There was no
point made, so, he does not want to
reply

Shri § M. Bamerjee: Why?

Shri Somavame: If it 1s irrelevant.
he must get up and say that it is
irrelevant

Mr. Deputy Speaker: The question
18

Shri Somavane: He must reply to
the debate

The question
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Bhri Somavane: He hag to meet the
points raised as to why the life of the
Third Iok Sabha was cut short,
where the economy was effected, why
the inconvenience was caused ip the
Members and ali that.

ghyl V. Erishnamoorthi (Cudda-
lore): The Minister had piloted the
Bil] and some hon. Members partici-
patad in the debate. Some points
were made, It is the duty of the
Minister to give reply to them.

Mr. Deputy-Speaker: At the third
reading stage, he will say something.

Bhrl V. Erishmumoorthl: He must
reply at the first reading stage.

Mr. Deputy-Speaker: I have already
put the motion to the wo'e of the
House. At the third reading stage,
he will make some observations.

Shei Sonavane: On a point of order,
Sir. ... (Interruption.)

Mr. Depuiy-Speaker: Order order.

Shri 8. M. Banerjee: Sir, you arc
an eminent parliamentarian apart
from being the Deputy Speaker. As
you know, there have been some past
traditions and conventions. The Min-
ister may simply say, “I have nothing
to add to what I have said before.”
But he should reply to the debate.
Otherwise, it will be a dangerous
thing and any Bill can be passed
like that.

Mr. Deputy-Speaker: I have accep-
ed your suggestion, As I have al-
ready said, I put the question to the
vote of the House. At the third
reading gtage, he will say something
and reply to the points made here.

Shri Sonavane: On a point of order,
gir. On every debate, at the first
roading stage, the Ministers do reply.
The Ordinence was required to be
issued. Ilc Las explained the reasons.
But when some points are made in
the course of the debate on the Bill,
# ig eseential that the Minister should
reply to that We should know what

108 (ai) LED-S.
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Mr, Deputy-Spenker: Let me com-
plete this process and then I wou'd
request the hon, Minister to say some-
thing at the final stage of the Bill,
that is, the third reading of the Bill

Bhrl Dattatraya Eunte (Kolaba): If
he is to make the observations at the
third reading stage, these will be out
of order at that stage.

Mr. Deputy-Speaker: No, no. The
question is. ...

shri Sonavane: Do we assume that
the Minister ha§ no reply to this?

Mr, Deputy-Speaker: As I said, he
will say something at the concluding
stage, Pease resume your sgeat.

Shri Somuvane; You should give
your ruling on my point of order at
the proper stage. The Minister must
reply at this stage. I demand that
your ruling should be there.

Mr. Deputy-Speaker:
question of ruling.

It is not &

The question is:

“That the Bill further to amend
the Representation of the Pepole
Act, 1951, be taken int> considera-
tion."”

The motion was adopted.,

Mr. Deputy-Speaker: We will now
take up the clause-by-clause consider-
ation of the Bill. Before I put clauses
to vote, I would request the Minister
to say rome thing (Interruption).

§hrl Deorao Patl] (Yeotmal): Why
should the Chair request him?

w4t wika W I T]AT WEY
# o) g woaT w2 AWy W]
wg 7 o R § A ¥

Sbrl V. Krishnamoorihi: 1t is duty
of the Minister to give reply. There
should be no request from the Chalr.
(Interruption).
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Shri Govinda Menon: I have abso-
lutely no objection in giving a reply.
Actuslly, T wanted to give a reply.
But by that time, you, Sir, had put
the question to vote and, therefore, I
thought that it would be irregular-
and discourteous to you if I got up to
make a speech at that stage. I do not
want to show any discourtesy to Mem-
bers of this House. 1 shall be the
last person to show any discourtesy.
I am completely in agreement with
the Members who said....

8hri V. Krishnamoorthi: Is he mak-
ing a speech on the first reading or
second reading or third reading?

Shri Dattatraya Kumte: I would like
to know what proceedings are going
on In the House.

Mr. Deputy-Speaker: He iz speak-
ing on clause 2.

Shrl 8, M. Banerjoe:
spoken on clause 2.

Mr. Deputy-Speaker: There iz no
amendment,

Shrl Dattatraya EKante: Then, all
clauses be put to the House.

8hri Tulsiday Jadhav (DBaramati):
I want to speak op clause 2.

Mr, Deputy-Speaker: He may speak.
Let the Minister conclude.

8hri Tulshidas Jadhav: The First
Reading is over. 1 think, now the
Second Reading is going on.

Nobody has

Mr, Deputy-Speaker: Clause-by-
clause consideration is going on. Does
be want to speak?

Shri Tulshidas Jadhay: Yes; I want
to speak.

I AEEE, v Ofer ¥ &
wf Ay awedl A YTOw W . ..

Bhri G. Vishwanathan: On a point
of order. ‘There is no amendment to
this. When there is no amendment,
how can a member apeak?

Mr. Deputy-Speaker: He can spesk.

oft gweht Trw wrew @ o) &€ qrir
wEeqt ¥ sty Fear 3w % oo § i
fafrex Y w2 Afer & a5a s
% g3 sz wiggar ) ww o "
@I I aa ¥ w= F @
ez & Qg A I ¥ 9k T
%1 qg saw A4 @ {5 gw wfe
g Wit 9YT gafaq ¥y w9¥ wee
wYtamry wify 1 $rawa w9 qafae
odF Faf s § 1 a3 N W v
&7 gar weaw § I X wreT ag ww
FirT w0k wT AT § | ww Oy
oY AT ¥F §A7 AT T AT AZ ">
¥ Af a7 § ot Az 7AW ¥ fory wx
Brarar g sxkfay A we ¢
QIR i W gad T QX § 17 anelt
wfrerai # o § ¥ g WA
&% &mr wra=xn Frar s ay afaa
a1 Wr g3Er @r W w5 aAw
e YWy wfs dm Ay ¥
Rl w  afr ogfrard} w1 wT
T OIS s i a ¥ od
¥ e wr oggt s wdafiw @
ST &, AT AT € wrar § W WA A%
oY ey A DI A 7 537 o5 &aq
¥ Q99 @Tw XAA A T AY ¥
Q¥ arfyg wir wrdY Wb SR QqUar
sy v gr O T
W IITET ¥ QY A IT Ford Y wowy
VAT &7 I KTAT 9§ T #MTE
IT W Wy stzy gify @ F@
It w1 gx iy WE 57 ¥ fag
w ¥l v frar ¢ Awm afe &
T 3% wrdr wgfeay v g

¥ ® ufiforr ag AN wxd-
fefovran wriz fad @ fd «d
§ wg o fafirew wafe § fag 3 €0
X AT 3T W1 §I v I g wWite
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™ ew F g AP @t wgy wAm
fou fag ? waasawiEgwmac ¥
QI Gdx WA FIX At grarT "y
TAFfgaa ey Wea ¥
wrgdflfaeer wréw w qEy & I
16 O a% TFAT § 1 =gt WY qT
w1 o1 g fe 7z ot A wq@m wils
& gao ) @ R ¥ 7y und-
fefndms srdg W F & Wi o=
§ T AW W) gT 69T @A wE
Tgh QT AT GG | WA IF g
¥ s ITEY sgfomy  gniT oY @y
gt 9T I AT TH FCT JAF HiA-
Za ¥ JY G447 arar qaT QA § I AW
TE IX WA ST AT FT AL 7 A6 AT
9 & A7 Frad ¥ 0 A wC o
§ wiT o3 w0 A W aw e
w1 wWr Ifya e aFeE soEedr
ol o qradt & | ST wTOTEN 87 W
g o oF e ¥ ), S T w®@
W & W TT HIIT IF A FwAS
B Q& 9y wy WY g @ gy )
wa 4T § X w27 WA A KWy W, W
ga¥ Frad M s angifefade
wreg saar fza aw &l <@ ofe a3
gt 9 wgfaae & o7 @9 Wt WA
JAHA @AY FO WIAT WHIA ABT
w17 30w few 7 9¥ g spfagy
T g Hraa

Shri Govinda Menom: As I was
beginning to say, I meant no dis-
courtesy tp the House or to any Mem-
ber of the House in not reply to the
points raiseq by my friends on the
earlier occasion. I should say that
although it is not legal'y obligatory
on the part of the Movey of a motion
fo make a reply, a reply can be
tmade because & point wag made....

Shrl Sonavame: Np debate is at all
necenssry?

Skri Govinda Memon: Even with-
out a debate, a motion can be moved
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ang passed in Parliament. There ia
no legal objection.

Shri V., Krishnamoorthi: Provided
nobody talks on the motion. When
somebody talks, the Minister is bound
to reply.

Shri Govinda Menon: Usua'ly a
debate takes p.ace and it is open to
the mover either to reply or not.
That is the legal position. A reply
is usually given, but it ia not obliga~
tory to make a reply. I did not mean
any discourtesy to the House, Because
you had put the matter to vote, I
thought that I should not intervene
at that stage. 1 am very sorry if any
misunderstanding has arisen on that
account,

As was referred to by one hon.
Meinber there was a political deci-
sion by al' the different parlies in
this House that it would be advisa-
able not to have the lame duck
session. The lame duck session had
been called to meet some time in the
middle of March. But at that time
elections tp all the constituencies
except four had taken place, and it
was thought that it would be anoma!-
ous if after having elected all but
four of the five hundred odd Mem-
bers of the Fourth Lok Sabha, the
old members were called to meet.
That wasz the point raised and that
was agreed to by the leader of the
Congress Party. That wss how #
happened.

I do agree to the sentiments of my
hon. friends that it would have been
a great social occasion if the Mems-
bers of the Third Lok Sabha had
met, as they had done earlier in a
Jame duck session in 1982, 1057 and
1852. 1 do not remember whether on
the previous occasiong the elections
had bern completed in the way In
which they were completed fhis time,
but mv recollertion is that they
were not completed In that mammer.
Therefore it was decided thet simce
all but four Members of the Fourth
Lok Sabha had been elocteg there
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was no reason why the Fourth Lok
Sabha should not be constituted.

For enabling the constitution of
the Fourth Lok Sabha this amending
ordinance wag 1ssurd, Some incon-
venience hag ensued, as has been
referred to by some hon Members
here. But that is no reason why this
anachronism should have been allow-
ed to prevail

Shri Sonavame: Why was it not
contemp’'ated earlier?

gshri Govinda Menon: After the
lame duck session had been called,
these aspocts of the matter were
pointeg out to the Prime Minister,
and all the leaders of the different
groups in thigs House agreed that this
coursc might be adopted. That was
the situation under which the ordi-
nance was 13sued, and now it 1s neces-
sary that the ordinance should be
replaced by a regular Act of Parlia-

ment, and that is the resson for this
Bill.

Mr. Deputy-Spesker: The question
in:

“That clauses 1 to 3, the Enact-
ing Formu'a and the Title stand
part of the Bull”

The motion was adopted.

Clause 1 to 3, the Enacting Formula
and the Title were added to the Bill

Shri Govinda Menon: I move.
“That the Bill be passed”.

Mr. Deputy-Speaker: Motion moved
“That the Bill be passed”

ghri K. G. Deshmukh: I want to
speak.

Mr. Deputy-Speaker: He cannot
apeak mow. The hon Minister has
already replied. The question Is....

Shri Sonavane: This ix the third
resding stage. Every Member has a
right to speak.
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shri K. G. Deshmmukh: This is the
third reading stage, and if you permit
me, I have a right to speak

Stiri Somavone: He wi'l take only
two minutes and let him say what he
wants.

8hri K G. Desimukh: If there is no
time that 1s a different matter, but I
have a right to speak.

Mr Deputy-Speaker: All right, lat
him have his say also.

of powr T AW @ ISR
wgveg, & & vt wdwa &1 T sar
ygmd IE AW A DY
fi it oY @Y AT g § W IW
amaﬂhrgzﬂmﬂ&.m
wro §ug @9 qEmarar ) Afe
¥q aerg ¥ & A0 ¥ wEA A
&ﬁ&&ﬂw‘mtmuﬁqw
q{rmgmawtmm&w
w%‘lﬁl‘i{ﬂifmﬂitl war oY
gerermat war @ f6 a@ qleweaEy
qg T T AR |

At wore g AT € I W
@t oF anq Y FAT WY §4 HIE AR
T gvn wfE g AW I AW
¥ wrc wmgRe T} e OF A oaw
TR T FATH A g weR | W
ey ww & g & o awe wT faar
war @ & Q0 mwaw g f5 owdr WY
v;m#u:mqmmvﬂaﬁ
a1 @&t WA A g AR X
W wF X W T I W JER
@ 1 xafer & wgn wgen g fe
:aﬁwmﬂeﬁwtwﬁmm&u
ghri K. Narayana Rao (Bobbil): I
am not sure whether this particular
piece of lemsiation was at all neces-
sary. 1 say so—I speak subject to
correctioh—because under the Constl-
tution of India, it is within the dis-
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cretion and power of the President to
summon Parliament or to dissolve jt.
In ordinary circumstances, the Parlia-
ment has to be in sesgion for a period
of flve years. Itilnotnecemu-yto
bring in g separate Bill....

Shri Somavane: Under what article
the President is tp exercise the power?
Talking offhand does not help,

Shri R. Narayana Rao: This is my
view. I do not have the document
readily available, This is his prero-
gative under the Constitution., The
President has the power to prorogue,
dissolve or call Parliament. I1f he
wants me to explain the legal po.i-
tion with detailed references to the
relevant articles, I may not be able
to do it because I have not the docu-
ment with me now.

Be that as it may, what I mean to
suggest is this, that it is rather 1n-
triguing that necessity for such a Bill
was felt at all. The Thirg Parlia-
ment was summoned in Avoril, 1942,
and in normal circumstances it would
be in exictence for a perind of five
years. But due to certain eircum-
stances the President is pleased or
the President considerg that the new
Parliament should be calleq into ses-
sion earlier, What he could do with=
in his pnwers under the Consitution
he did. So I do not know why for
this purpoge any Ordiance and a sub-
sequent  enactment wene considered
neressary. M1y be I am wrong in
my view, But this is what 1 feel.

8hri Krishna Kumar Chatterjee
(Howrah): 'The hon, Mcmber who
has just spoken has nnt {aken into
consideration the fact that an Ordin-
ance was promulgated by the Presi-
dent. That being so. na‘urslly a Bill
1o replace it has to come before the
House, That Bill has already passed
two stages. Bo naturally thi¢ quea-
tion which he has raised should not
have been raised.

Shrl Govinda Menon: I wou'd like
10 state for the information of the
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hon. Member who paised the consti-
tutional question that as soon as
electiong are over, it is not open to
the President 1o call the members
who have been clected by that pro-
cess. Under scction 73 of the Re-
presentation of the People Act 1951,
Parliament or Assembly hae to be
consuituted, and that constitution is
effected by a notification by the Elec-
tion Commission. It fs that nolifica-
tion that was proposed to be made
sometime in April after all the elec-
tions were aver. Since it had to be
done ear'iar, it became necessary to
amend section 73 of the relevant Act.
What is attempted here is to give
effcct to that amendment,

Shri J. Ahmad (Dhubri): T want

to speak on this. I am in support
(- .

Mr. Deputy-Speaker: No,
No, he has no right to speak now.

The question is:
“That the Bill be passed”,
The motion was adopted,

17.48 hrs,

LAND ACQUISITION (AMEND-
MENT AND VALIDATION) BILL

Tre Minister of State in the Minls-
try of Food. Agricul‘nrs, Community
Development and Co-operalion (Shri
Annasahib Sinde): I beg to move:

“That the Bill further fo amrnd
the Land Arquisition Act, 1894 and
to validate certain acquisiton of land

under the said Act, be taken into
consideration”,

The Land Acquisition Act, 1804, lo
applicable to the whole of India ex-
cept the States of Kerala, Mysore,
Rajasthan and Jammu and Kashmir
which have their own laws on the
subject. For acquisition of land for
a public purpose, the procedure pres-
cribed under the Land Acquisition
Act, 1894, is that g preliminary noti-
fication is issued under section 4(1) of
the Act which indicates that a partis
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cular area of land is a neaded, or is
likely to be needed, for a public pur-
pose, The lssue of the preliminary
notifications empowers the officers of
the Government to enter upon the
land and make surveys etc, and ena-
bleg the person interested to flle ob-
jections with regard to the proposed
scquisition. The Collector, after hear-
ing these objections, makes a report
to the Government and thereupon
the Government makes one or more
declarations under section 8 in res-
pect of land specifisd in the prelimi-
nary notification stating that such
land is needed for a public purpose
or for a company. In case of large
projects, this procedure is adopted in
a phased manner and 5 declaration
under seclion 8 is published only
when a particular part of the land is
actually needed for the project, whe-
ther for setting up of the plant, deve-
lopment of township, roads and other
ancilary requirements. Here 1 may
point out that the Act doeg not pre-
cribe any time-limit within which
declaration under section 8 should be
published in respect of land covered
by the initial notification under sec-
tion 4(1).

Compensation which i{s payable by
the authority or company requiring
such land, is detiermined with refer-
ence to the market value at the date

¢ declaration,

In thelr judgment dated 9.2.1968 in
the case: the State of Madhya Pradesh
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mequisition of land for varicus public
purposes, but also for the acquisition
of land in future. Whenever land
iz notified for acquisition under pec-
tion 4(1), it is not always possible,
nor desirable, to issue the declaration
under section 6 for the entire area
all at once. Acquisition has to be
done in stages, consistent with the
requirements of the
object of the preliminary
under section 4(1) is not only to make
it widely known that a particular area
is required, or likely to be requred,
for a public purpose gnd to invite
objections, but also to fix a date with
reference to which compensation 1s to
be fixed, The market value at the
date of such notification is taken as
the guid'ng factor to fix compensa-
tion under section 23 of the Act. This
is an essential part of the scheme of
the Act, It takes note of the fact that
as soon az Government's intention to
acquire any land becomes widely
known, the land prices tend o
increase sharply, Even speculation
in land is not unknown, The prelimi-
nary notification under se-tion 4 (1)
therefore has the effect of pegging
thte prices of land. The preliminary
notification is then followed by one
or more declarations under section 8
in accordance with the phasing of the
project in hand

17.55 hrs.

(Samx G. S, DrmLoN in the Chair]

In the nature of things, it would be
impossible to reopen all su~h cases
wnere one preliminary notification
under section 4(1) has been followed
by successive declarations. To lssue
freanh preliminsry notifications under
section 4(1) would seriously dislocate
projects b!::n which part land has



section 6 can be issued after the ex-

of three years from the date of
preliminary npotification under section
4(1). In case of pending proceedings,
it has been provided in the Bill that
no declaration in respect of any part
of the land covered by the preliminary
notification, may be issued after the
expiry of two years from the com-
mencement of the Ordinance, To re-
lieve the hardship of those owners of
land in whose case there has been a
time-lag of more than three years
from the date of preliminary notifica-
tion, it is proposed to make a provi-
sion in the Bill for which I am mov=
ing a separate amendment for pay-
ment of interest at the rate of 6 per
eent per annum on the compensation.

It will thus be noticed that oppor-
tunity has been taken of the amend=-
ment to prescribe a firm time.limit
within which section € declaration
must be published and in case of the

to be validated by the Bill, interest
will be payable in the event of
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In cases of large pro, the pro-
blem of r-h:hﬂltn&onj:h'the evictad
families also calls for remedial mea-
sures. Further, it hag been tha policy
of the Government to avoid acquisi-
tion of good agricultura] land as far
#s possible. There are however in-
siances in which good agricultural
land has been acquired, resulting in
loss of agricultura] production,

In the past, the Law Commission of
India examined the scheme of the
Land Acquisition Act and made cer-
tain recommendations, More recent-
ly, my Minister also set up a Com-
mittee of officials to examine reme-
dial measures against delays and other
difficulties caused by the acquisition
of land for various development pra-
jects. Although the Committes has
submitted its report, in view of zhe
wide public concern, Government
would like to constitute a Committee
of Members of both Houses to go nto
the entire scheme of the principal
Act, Since the gubject is in the Coa-
current List, representatives of vari=
ous States will have to be associated
with such a Committee, To conform
to the Constitutional provisions, it
would also be necessary to associate
legal experts with the Committee, I
would like to give this assurance to
the House on behalf of the Govern=
ment while commending the Bill to
be passed.

The House may consider the Bill in
the light of thiy sftuation,

Mr. Chalrman: Motion moved:

*“That the Bill further to amend
the Land Acquisition Act, 1884
and to validate certain acquim-
tions of land under the said Ach
be taken into consideration.”
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Shri Datiatrays Eomte (Kolabo):
8ir, 1 rise to oppose this Bill

An hon. Member: Let the motion
for circulation be moved first,

Mr. Chairman: The first motion is
in the name of Mr, Yashpal S:ngh. ls
he here? No. So, it i1s not moved.
Various Memberg have sent in their
motions: Shri Kanwarlal Gupta, Snri
Imam; they are not pr2sent here in
Yashpal Singh, Shri Mohammad
the House; so they are not moved,

18 hrs.

Bhri Dattatraya Kunte: Sir, I rise
to oppose the Bull. 1 have very pati-
ently heard the hon, Minister, while
he was making his observations, and
I have not found any valid reason in
support of the Bill which he has
moved., He has only poiuted out cci-
tain admanistrative difficulties which
are of the making of the officers of
the Government. This 1s an old Act,
as old as 70 years, but during the last
20 years, we have found that the prin-
cple and the policy underlying this
Act have been flagrantly abused by
the powers that be, and therefore, on
more than one o:tcasion, it has be-
come nccessary for ihe Supreme
Court to bring the Gouvernment to the
right path, but the result has been
that when the Supreme Court has
given 1its decisions, this Governmeut
has misused the legislative powers of
1this House to amend the Act m such
a manner as to get over the lawful
interpretations of the Act put in LYy
the Supreme Court, It will be fTound
that the words “public purpose” were
so interpreted by the officers of the
Government in different States that
this House has to take seriously into
consideration what exactly the “pub-
lic purpose” was. Here is a Bill
which is trying to validate Acts wh:ch
are void ab initio. If we look into the
scheme of the Act, we find that 1t
lays down that there shal] be a noti-
fication under section 4, and then
when that notification is issued, the
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public ought to take into convidora-
tion that this land is wanted for a
specific purpose, The Minister in
charge said, because of g phased pro-
gramme, there is no clear picture,
and then he gives away his own case,
saying that therefore there is no spe-
cific public purpose for which that
notification is issued. Under thess
circumstances, one would expect ihe
Government and thosse who require
that this legislation should be passed,
that they will go mnto specific recom-
mendations and suggestions and then
only the notification under section 4
will issue, Once the notification under
seclion 4 is issued, it hag become
very difficult for the owner of the
land to enter into any transaction
anywhere, which means his funda-
mental right of disposing of his land
anvway he lhikes is completely cur=
tailed. But the s-heme of the Act, a9
interpreted by the Supreme Court, is
very clear: that there shail be a noti-
fication, and on the notification there
shall be a report, and on that report
there shall be recommendation and
thercafter the final order or the dec-
laration, Here, the Mimster 1s com=
ing and ask'ng us that because 1t 18
a phased programme and therefore
there has got to be more than
one report and more than one decla=
ration, let us valhidate them and Ict
us pass this Bill because an ordinaunce
has been passed.

I real'y want to question the very
intentions of this Bill, Is it not g fact
that the Government 1g trying to
validate Acis which are gb initio
void? And I do not think .hat chis
amendment would give them the
result that they are wanting to have.

Then there is another point; the
Minister was saying as if all these
acquisitions of land are meant for pro-
jects which have a definite purpose.
1 want to refer to a very old case; the
Badrinarayan Temple has certain
lands in the city of Bombay, Thesa
lands are in the possession of the
Defence Department; they cre 3o for
the last few years: I do not knmow
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whether it is from the first world war
or the second world war, The land
comprises as many as 17 acres. They
are only paying them some annual
rental, and the only use that has been
made of these 17 acres for the past
25 years and more is that a small
railway link passes through this land.
Beyond this, all the 17 acres are put
to no use and the Badrinarayan Tem-
ple is paid some rent on the basis of
some old prices. The very fact that
the notification under gection 4 makes
it incumbent that the owner of the
land wil] not get more compensaticn
than the price prevailing at the time
when the notification is issuc makes
it necessary for this House to take a
serious note of this matter.

There is another wvery recent case.
Across the island of Bombay , there is
another place cailed Uran in my
constituency where the defence de-
partment at one stage for their naval
depot acquired 1100 acres of land.
To the displaced persons compensa-
tion was paid, bug they were not look-
ed a’ter. Government did not care
to build houses for them or to give
aiternative service to them, though
Promises were made. As much ag 75
et cent of this land is today not used
for the purpose for which it was ac-
puired. From year to year it is be-
ing let ant to those old owners on a
renta) basis for cultivation. Yet, the
defence department has again come
forward for acquiring another 300
acreg of land adjoining the 1100 acres
for another branch of the defence de-
partment, When it was pointed out
to them that here is 800 acres of land
not being used and the other bramch
of the defence department wantg to
have it, but the first branch does not
want to part with those 900 acrey of

How was the notification issued?
It is @ funny picture, On the coast of
Uran, there are certain bungalows of

belonging to the defence de-
partment whn do not belong to that
place gt all. They do not work in
Uran; thev are serving some where
alse. They are excluded from the
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notification under section 4. But
other lands where the people have got
houses have ben notified. Before we
consider thig Bill seriously, 1 would
like to know whether the minister has
applied his mind to such problems at
all. He hag not cited even one case.
He does not even know, I am afra‘d,
how many such cases are pending for
how many years. Beyond paraphra-
sing the statement of objects and re-
sons, he has not given any details,
He should have really supplied infor-
mation to this House about how many
cases; are pending in how many Sta-
tes and who is responsible for the de-
Jav. To say an officer dese not know
how much of the land wil] be re-
quired is begging the question. It only
means that while issuing the notifica-
tion, neither the Government por the
persons who ask for the acquistion are
clear in their minds. The Land Ac-
questions Act is absolutely abused and
therefore the Supreme Court hag to
come down & heavey hand every {ime.

The minister was pleased tn tell us
that there wag no time-limit before
for those reports and declarations and
now there will be a time-limit, The
amendment about giving interest at
8 percent is an after thought: it is
not before the House at this stage and
therefore, T would not like to consi-
der it. What is the intention of the
Government Wag it the intention
of the framersg of the Act in 1894 that
the owner of the land get the price
prevalling on the date when the noti-
fication wag issued under section 47
If that wag not the intention of the
farmers of the Art, Government
might well come up with a new Act
and pnot try to read something which
dose not exist in the original Act.
This is really an absolute misuse of
the powerg that are there, esvecially
when lands are being acquired, it is
expected that additional compensa-
tion will be paid.

I see from the notices of Bill; that
have been circulated, there is a Bill
by a certain hon. Member whersin he
wants the prevailing land price to ba

paid—'prevailing’ meang at thy time
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when fing] declaration comes and not
at the time when the notification is
issued under section 4

Ap hon. Member: It is a non-offi-

cial Bill,
Shei Kuonte: It i3 2 non-
official Bill. It it is a healthy sug-

gesiion the Government ought ¢o
accept it. It im expected of Govern-
ment to accept healthy suggestions,
and that is why I made a reference
to that.

I want to ask, doeg the Minister
know how many case; are there, I
am prepared to yield place to him in
case he is prepared to give gome
caseg at least in respect of one State.
Last time when the Supreme Court
passed the judgment in the Kanpur
case it was found that "public pur-
pose” was something different from
what ig in the dictionary. Now we
find that the Act says, there ghall be
a notification, there shall be a report
and there shall be a declaration. The
scheme is complete by itself. But to
imagine something which is not part
of the Act and to super-impose it
because certain officers of the Gov-
ernment have not understood the
Act, ig really an injustice to the
owners of the land. Therefore, one
would have expected this Government
to say, all right, our officers have
committed mistakes and therefore we
will again notify those lands. Nothing
would have happened as it has hap-
pened in a number fo cases. I know,
for instance, when T wag Chairman of
the Housing Board, Bombay. Because
certain lands which were notified did
not include certain landg which were
surrounded by the lands jncluded in
the notification, fresh notifications
were issued simultanecusly and the
first notifications withdrawn. Instesd
such a legisiation
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Shri Duitatraya Kunte: Sir, thig is
an important Bill and completa dis-
wonoughthhmwdm&h

ter,

Shri E. G. Deshmukh (Amravati):
But we have to finish within the time
allotted,

Shri Daitatraya Kunte: This is a
very serious matter. 'Land acquum-
tion i3 not a simple matter,

8hri K. G. Deshmukh: The hon.
Member ought to have persuaded the
Business Advisory Commitiee to give
more time for this.

Shri Dattatraya EKunte: When such
an important legislation iy being con-
sidered, if the Business Advisory
Committee did not understand the
import of it it does not mean that
a Member should not have his full
say in the matter. The hon. Minister
sald that it ls Government’s palicy
not to acquire agricultural Jands.
Then why are lands in Uran being
acquired when bungalows are there.
ls he prepared to give a promise that
people in this area will not be dis-
housed before alternative accommo-
dation is provided for them and also
suitable serviceg are offered to them?
Otherwise, Bir, it will not be correct
to pass such Bills,. While passing
such Billg they make very laudable
declarations, but once they become
Acty and those Acts ate enforced
they forget those laudable declara-
tions. That has been the tale of the
past. I expected that in the dirst
Session of the Fourth Lok Sabha that
tale would not be repeated, and not
having seen that I have the solemn
duty to oppose thig Bill with all my
strength,

Some hon. Members rOse—
m-mmm.. .

An Hea. Member: Sir, 1 gave By
axme first,
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(Bhu-  graTT wurwy & da® & aan R

Panigrahi
baneshwar): Sir, I have given some
amendments,

Mir, Chalrman: I know,

oft wrow s (=R feeelt) -
werafer v, & o fadaw w7 frdw
v & foy wwr gar § 1 oz fridyw
WA ¥ O IR WY @ v & fag
wIT T WRT 1 Wi ¥ Wde X
T ¥ATar ar qft w7 sfawgr s&
¥ Mg 1894 % ¢F wIT wmar @)
I E. G4 4 & gafaw k1 fodr
it w1 Afrwré w7 awa § O o
woHTit ¥y ¥ fAg qr ofiaw v &
faq wravas geft | 37 & IT AT
5 & yrfas g3 wreivwT @ 6@
Caray § A fac ara 6 & gofaw
wAde 9o wrwwdt g fa ¥ ww
oy & fad Farar g 2% ? g3
frdty ofdafml & w=c a8 w7
qATAT AT AT | IH ¥ AW Frara
T g7 & wox wiy wfawir s
i wAT T @I § 1 I WA &
qrfes swrard & awx aTwT ¥ Wy
WIg T WH(AT ®T  AMCHE  wEX
& frm 1 ag fae ws7 93w ¥ yfw
wfgage & fra7 & I samqrerg #§ g
qr & & foog srov mar &0
g 1949 ¥ 11 TN N Dfrek
wfsm a3 3 v g g wfger R
A FT af ST IIN ¥ 600 TFY
wirT 1966 ¥ &t wf 1| Afewrk fear
1049 % W wftw «t v 1966 #F
ot @ @ay aff fear mr N fw
1949 ¥ w1 1

Iw T wgt ¥ Wy wereRy ¥ S
oy were ¥ 9T @ A@
et o sy f

&w
w
wr § 1 wigy @ g w fr

gl WiT @ Wit W g e Wi
¥ Wit & Ay foar o Wit 1066 @
ot of T W Aww 1049 w1 ey
nqT, R HT | A QAT A FT
mrarey § Ak N W eA ¥ fad
g q% wifedw & wd e war odr
wifedve wt ST o weer 31 ¥ fag
ug femwmar mr &)

avafy AgRT, W OSFA ¥
TR F A ww ¥ A afa Sraww g
¥g 78 § fF T ¥ wgaTe ot i wr
wfaw & fag @ afw  Jfewrt
wY arelt @ 3w w7 W wiawre ogr
€ ol o g Wy dfe @
wRT T8 FerHew ey feg m
ug 315 ¢ & wrdafas et & faq gw
ot ¥ ' § e gfeers g war
e afefatus v § ag S v
Y A At § ¢ wsg WRBW F 7 11
iy A 1949 % Afewd frg g TTT
1966 a% wfawgw * wdagr Tt
uqw w7 Wk | & o g
17w !
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[ «fr awrost e |

o€ 1 T ST e fararefy oy feeefy
& § fora ¥ ST asT AT o a63
a7 WY @A ¥ w7 A ¥ oy 7 v
T HAT I TANY AL Frar mar o
/WA 52 TATX QFT FHIT AT Wy
# 75 I’ ¥ wlt an cEAme AN
€ Fa= 22 gATT UFE WX AT TAET
Sraf g wud § 9 Zqwr e g |
T a4 5070 TFF WX Ty ardy weh
wrelY ot g€ @ 1 99 ol qr @ @
g5dl T IW A w1 mfaw
TH WA FI I¥ gwar § 9T qGY
@ 7 qurAo frar @1 @ 9@
LT BT A FIGAT § I8 39 F1 TR
s gl § | oA geAmT wE
v & X qureen wgd § fr ad
gt St 1959 ¥ &% 1 qfcarw &=
wig? ol ag ) ¥9 Fwrfe
WAl aarg w1 g I 2\
% T gE | I w wgy @ e TE
A & JET 8 I AX T & fga=
¥ IfFT ag it w3 Tz J Faa ahif
¥ & gt ¥IT F1 6047, g0 37, TF
war, X AT AF guvaer fan war
w7 g FNT smfer daaed
W1 g 94 T AT WX w2y gfar A
o Y I8 ¥ A @A 16 T ™
griT 1| T & A, qg s N ae
T I ITF @A AT ¢ 6 T
ar g §IY T WX ORI IX AW Y
£ 30 w9 ¥ AHT 300 WX 500 FIY
w6 | e ¥ g farer sraas
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forey ol off, oY wifere w7 9EY
€Y WU R 1O A B T
TEr ft 9 fe A7 A & 39 & @
qT A WTET F IR TZR TS AT By
[N N ARG RGY  FrETTAS
7 STy af SN 4 59 AT
CINER I E G R R i R
6 ¥ Tor 8WTT | AFT I THA WIX
qHTT FTY W T yo oot & wE<
FAT | AT AEIT FH TRIE &T
FHT R E g g A W@
REITENT g @iy wenaT
Y 9T @) &, a8 7 A & FAX ¢
gl AT E—T F A qg s, FAw o
FAFA I FISGY §, SR AFA
SIAATRE, ITH duT A WY A
ot o @ @, 7 Ay wraw § fe et
I WY W, T WY ErTd, W
FRRNT &R, a7 A 1959 F qv |
TEA 15 ®o 20 To I H A7 AHMT
of 3, A= =9 WY IF oF wE, &
T A | GA T A A€ AT W
9T AR S Y FY geAEAT dav
Lkt

feeelt & frw swC & w1 w6
TETATT £) THT Y, CHET TF HYT IS
AR qAT AT wWger § 1 fRedt
# agy § wiw §, gy A w7 ADwww
8% 1908 ¥ FUT 9T HYT a9 I T4y FT
ATA-RIT A7 FWT q1, I AT wY v
frfreer &Y mf oY | 99 & A< forw g
¥ WAy Ty, I W9 ww wrd o
fferareRia ol Aifra wr g v awk
NI # AT WY AT IO T
T foar ot & ( wwr  srterarel} W
oA o o @ g
afcare & ol srwhr qura wed §, Y
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o 7f Ww}, XY STV WX A
Fuoiwswr® €1 W aiw Rt
w1 0% xgT i §, 99 ¥ gd-fid et
i §, wgt 9¢ W ¥ wwe w3
god sTsfmrarg g W0 ¥
wwTT W a1 @ § WK 97 w7 quraan
a¥roax frarar g

fereett w1 S Py 7 it armaT w4,
g ¥ o & gy § w1 o=
&N g W 1 WA F Tw 5w i §
g IT T W FEAIN F F HH
WS @Y g Y IH ¥ TR W@
! 10-15 EITT ¥IF AT KT AOIEAT
gt oY s @ 3@ I WY ST & FTH
¥ fad 223X ¥ ww O ¥ g
owg Aty G2 gar a1 ) FfeT T

ag "o A @ A & A, Tew
gﬂﬁﬁmﬂgﬂ‘fﬁﬂiiﬁl

wwet ot ag w1 fv gk w7 & W
$awr fear 41, JgwT AT T ¥ FA
¥ e ¥, dfew I HTH ¥ TR
oy wife i frersr &% g9 duw
£ wew wT g, W W TF W SA
* o Ry A 1 TS T -
anfY § | A wgred ¥ vy @ e Fow
s qwwER o gwart ¥ e
w2, arc & qom wgw § o
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faw ¥ s & o=y W ff, @
waare fiear o awar gr 1 gy WY
gw.¥ faar mav § fF o faer v qfeas
i 33 & fadr warfor fear amg,
& ¥t ot wgaT W § o e
v fifad, et 7 Fifad, v
wegfe ST aared w gy
WqUST wR 1 Ww W faw qw
fiear T § g gATd wravEEaTaY W),
srefcarar w1 90 At FT wwar, vy ol
oF ¥ YER Afad, 3w § aifear-
¥z ¥ Yd §f vow ¥ Wl WY
fo ar a%a § wifF 78 Fwiw
Fehwe § 4% TR kW 9% ATy,
W ¥ q17 gRT 2 WY aF I9 ¥ WA
9T oF T wEnghaw T a3 W
g% WA w6l ¥ AT W oo
T T ol & arg WY wearw g &
¢ swwr e four ww )

a weftr oo ot &, I § ww
& ww vy § P Pogrrr fr
e i &3, i @ & Frolg &6 7
wrw ot ? faw wn il St owraT
v § et v@E T e
o ar T grT wfed e el
aftr @ ey weer b wEEe
¥ 7w v fea @y § v wea g
foc s ® a7 TR wT AFF 5 IAW
farr aTef § 199 KU | AW TARAE
%7 ag §'e §, ) AR WrEHY w9
avar § | @ W W A XA W
ot werer Tt §, T A dww o F
g Wiy arelt wr @, ¥ ¥ g5
AT |

v& fad o grau g fe xo A
® wrag foar wm, w93 aow g
faar are @Y ¥@ qfws  WTAPEY
wmdt & fad ofcafex Pear wm
@ dre Forg &) w7 e Rear o §
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su e gef fer g die s oA &
W LT & ety agewT o fiaTT sy
¥ are xw faw &Y ¥ & yafaw g
wrn wiT ax aw fowt oty o ok
t =7 W wsiRwA far ww ) Oy
wHT A ¥ Nawe R IR
gafaw fear a1 wdkidhz gad W
sghd fs &tw ez vad §, mieda-
fon w2d €, ¥fewr oyt a¢ ag we nfls-
Srafiar st wiw smifen woon oy 8,
o fadt mu iz gz ¢@ =w arffer W
X ¥ o feelt ¥ wewe grefer
SrEy @I 9ATAF graT 9T WAy
& it v § f o gw 5T el
wgreg famt 83 6l W faw w0
i} arw B ¥ ferd fore mff &3 )

St wg www  (amg-faet) ¢
Yo wgw, fow ag & ot fw
wwr ¥ ogfaw worr o 8. &
Taw fw v & o0 sgrguT

Shri Somavane (Pandharpur): Sir,
there is no quorum in the House,

rl:nl’... Pea
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ot wae s we gen @, et §
qg Jeet weww & ot faers 81 woftw
ar d e B2 S ded, ohww
wdad, sadfw & FE o fE
wadiz w1 gwie fear gwr o
g7 ar gEawd wha W o,
s ¥ wewn & faons g fawr  agt
o7 dw faar o, @ W W@ ET qW
arEE gar

o feelt ¥ go G & W
s § foagt fowr TR ¥ oY
waR < fe 1981 @% ¥7 fawsll W
TANYHZ AT @ wwAr g, fEwr
gu ¥ far T ot ¥ gmEmT w7
g, & 1959 % ME 235 FTAT
UEE S QT ¥ i e O
¥if so0 X TAE S QAT
R @ fordi @ W@ ¥ W
w gk fe 56w s TR T
Wt srwr v vl aw wE) faar
T § W wRRw % W aY adwr

B e T L
W qred AW et fe gt
& Qv ah A A ER ...

st g ww wwEw (IRbT)
gt #fase wTeg
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oft gow ww wwwm : wy =y
®t ey WY ow whwm fewEw *
| FIE ez ¥ et e Fvfeny

o wfgd

st gro o frardy: (sfrrerion)
TRt few & Gtk € wg ow-
feor £

off go Wy o : qg wow A
wagwT R 1 HaY i €

Bhri Annaswahih Bhinde: I
moved the Bill. I am here,

have

1831 hra.
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waT g v fedt # o W
QYT %} Rfad ot AP fear
TR 3@ A Y wd@
TFHMT wwAww 100 TAF wav
«fg¥ 1 100 w7 T WX 30w
40T Y AN Wy dgre
TE it i T 3T ot Wy
TFIaT fear ar &% |

T w waw § g fie frw

!hmrﬁ:ﬂwnﬁm'mww
T wREET I e Wi R
fagr adar @Y g A A ¥ Ig @R
T % @1 "t IEE 9w w9
w4 1 fogrer ag i A o

gt
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[ = wgr sownwr |

form v v Roror W@ oWt
ft doew Siv a@A f W

TN TR A FTE T aw
aE FwRY AGr AT AgAT, A v
wiftor 7 foa W qwavd saEr
o foii? oW 9 & awE are @Y s
& ag A fawr § ag o avg ¥ o ot
Taas ot fe o= 2@ oF &
fograr & sl wgiew & srdber wEwr
fe e e & qra v Hag o
7 ¥ ot gifeomied #9348 o=@ ¥
o frasa w7 & oY fr o Jww
aF wodt e 2 arfs o fieefe
fawr 7@ afer gv wfeRfay faw de
qfrafomm a3 wr % wifi wet fggearr
& feul ¥ aq w7 ), W@
et & frami d g Wi wma o @
o W Y gl e
it S & g Y weaTa T @

T W ¥ o WY oo § ¥ fey

gl ey & & whww faw
w@r g

Shri V. Erishnameoorthi (Cudda-
lore): Mr. Deputy-Speaker, Sir, I
rise to point out some of the techni-
cal difficulties which are likely to
arige if we pass this Bill in its pre-
sent form, Therefore, I would sug-
gest that the Bill may be referred
to a Select Committee in order that
it may be improved upon and not
passed it very hastily in this man-
ner,

This Bill has been brought for-
ward by the hon. Minister in order
to obviate the difculties pointed
out by the Supreme Court in the
manner of notification, report and
determinatiori of the acquisition and
also in order to shor'en the period
for the notification under section 4
and the declaration under 6 of the
Act,
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I would like to state that we do
require land for public purpose. We
are, therefore, not at all questioning
tha:. There should not be any obs-
tacle in the way of acquisition of
land for reasoable purposes at rea-
sonable priceas and within a

reaso-
nable time. But I have to pity the
land-owners of Madhya Pradesh

whose lands were notifiled in 1849
and who would be paid compensa-
tion only at the 1949 price. The Sup-
veme Court has nullifled the notifi-
ca‘ion and has stated that it is un-
just to put ' these land-owners to
Josg berause under the Act as it
=tands now, the owners of land in
Madhya Pradesh have to receive coma=
pensation only at the price prevalent
in 1948. My appeal to the Govern-
ment as well as to you is this. Is it
just on our part to make the people
suffer in this manner? Then the Sup-
reme Court has decided it as unjust,
we should not try to cirumvent it by
again validating those provisions which
the Supreme Court has decided as
unjust in this partirular case my sum-
mission is that the owners of the land
have been deprived of the right to
own property and the right to get
just market value for the land,

Therefore. T would plead that the
hon. Minister may circulats 1he Bill
for elicitng public opinion thereon. or
have it referred 1o a Select Commit-
tee. Clause 4 of the Bill gecky to
validate some of the provisions or
somé of the notifications which were
struck down by the Madhya Pradesh
High Court and upheld by the
Supreme Court also, It is not at all
correct. 1 represent a party which
is the ruling party in Madras. We
alao find some obstacles in the way of
acquiring lands for public purooses.
But we hold the view that we should
not be hasty in bringing forvard le=
gislation in this manner and we
should not give room for such legisia=-
tion to be questioned again ia the
Supreme Court.



we had 2 similar case in 1064 the
famous Vajravelu Mudaliar case
which was decided by the Supreme
Court here. There the previous Go-
vernment issusd a notification under
sec. 4 and then it waited for years
together and then it passed the award
in 1964 which wag questioned by the
Madras High Court. It was taken up
again by the Madras Government and
brought to the Supreme Court. Then
the Supreme Court gave a judgment
which is really worth noting. I say
this because we should not give room
for this Bill also facing the same di-
fculty in the Supreme Court again

There is a fundamental right given
to owners of and they will
go to the court in er to uphold fit.
Recently there was a decision by the
Supreme Court to the effect that
Parliament has no right to pass any
law abridging the fundamenta] rights
guaranteed in Part III of the Consti-
tution. In the face of that decision,
here is a Bill which seeks to validate
some of the potifications declared to
be unjust by the Supreme Court. The
case | referred to earlier, the Vajra-
vely Mudaliar case, is similar to the
present one, This Bill concerns the
judgment in the Madhya Pradesh
case where a notification was jasued
in 1040 but fina] declaration was
made in 1863 or 1864 after a gap of so
many years. The same was the case
in relation to the Madrag case. There
the Supreme Court has ruleq like
this:

“If a law says that ﬂ‘""‘lhb:

be valued ag an agricultural land
that though it Is acquired in
its value in 1930 should be

then the principle does not
5 to the domain of adequ-
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perty at or about the time of its
scquisition, it can be gaid that the
legislature has committed a fraud
on the power and therefore the
law is bad”.

Again they have stated:

"i?'he-n the court says that a
particular legislation 1s colour-
able, it meang the legislature has
transgressed its legislative powers
ang inan overt or indirect manner
it adopts a device to outstep the
himits of its powers"”.

My humble submission ig that the
judgement given in the Vajravelhu
Mudaliar case by the Supreme Court
elu}‘ly gives a loophole to impugn
section 4 of this provision. The hon.
Minister can very wel]l say that the
Government will have to face 10
many proceedings. As my hon. friend
suggested, it is open to Government
co notify afresh. We are not question.
ing the soverelgnty of Parliament or
denying the right of Government; jt
is open to Government, both at the
Cetre and in the States, to notify
afresh and then proceed in the man-
ner suggested, but they should not
validate a thing which has been ad-
judged unjust by the Sureme Court.
So, in the Hght of that decision, this
section 4 clearly abridges or takes
away the fundamental rights guaran-
teed under the Constitution. Hence,
it must be referred to the Select
Committee.

Secondly, in order to obviate diffi-
culties, he hag introduced s provision
in clause 3 to add the following
words:

“and different declarations may
be mede from time to time In
respect of different parcels. .."
There is also a Proviso:

"Provided that, no declaration
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(Shri V. Krishnamoorthi.)
too long, and I have therefore given .
amendment that .the period should
be reduced to one year and six
months respectively.

If my house is to be acquired by
the Government, I must get the
market value of the previous day.
If the Government want to acquire
a company, it pays the market va-
lue of the shares on the previous day,
but if the Government wants to ac-
quire land it desires to pay compen-
sation at the rate prevailing on the
date of the preliminary notification,
not that prevailing on the date of the
final notification. Why? Today
a piece of land may cost Rs. 1,000 1a
one locality, and within one year it
may cost Rs. 10,000, Why should the
Government deprive the right of the
individua! guaranteed under the
Constitution? That is my objection.
And the duration of time between the
preliminary and final notifications
should be shortened, in my submis-
sion, is it should not exceed more than
six months in any case.

The Minister should not be 1n
haste in proceeding with this Bill, be-
cause it will be challenged again in
the Supreme Court, and once a writ is
filed and a stay is granted it takes
another two or three years. So, it js not
going to solve the problem, to serve
the purpose the Minister hag in view.
So, we should not be hasty, We can
very well pass this legislation after
referring to the Select Committee, in
the next session. Nothing will hap-
pen. The ordinance is there, which
has got a life of another two or three
months. So, my submission is that the
Bill be referred to a Select Committee
in order to overcome the difficulties
pointed out by me and by other hon.
Members of the Opposition.

A gmam (fradr) o gurere
wgweA, AT & arAq qfw wfuagor w1
st faet T §, S HO A TEF ey
¥ g SOF) UM E Ea T@Am
T g 1 AR wua fAEtEd qw &
Tt FHfzarzar & AR Er ¥ gzq F e
TEAT AT | IT AT F WY §U
ag oee1 g fF sfw siftwgwr faw
@ FY FAfa & o ar 7

APRIL 5, 1967

Acquisition etc. Bill 3066

TZR 1 H Ag FIA™IT ATRAl §
fe wfn siftmgw &7 Tl @ &5
fFar st 8 1 OF 91 TR @2
mod &R & fag e ddr ?
gL FIT gL T 9T JASTT T &
a1 sa+ fag Gfw F1 wfage
q@r g W ArEdtaEs 92w &l
qFL HT 0T fHmAT JIar @ 1. @R
s FFAfTat fam At a@ Sidrar o
oo Fo ®Wo F ATH F FIT IUN-
qfoat ®1 gt qfR IFT 57 FiE
F1 fFsm@T AT 2 |

ST aF ggdr &t aTal HT gEEeg
R, T AT F oA H @ gu
ag 3t AT w3 & i 1fw w1 wfaagw
faFar ST AR QAT FH F AR qfF F
2 I qFE TEF | afed T@t T
AL qIT FT G @, IS gEEY
# & qud &4 F FO© WA HIH qTHA
TG AT qT F=BT g

30 FTET, 1962 FI TH TIT H
Ffn wifgagw faer ax fa=me gar ar )
#3 3t gy w7l §B T IF A oA
39 gan qifewr g wfa @dr )
g aga wifafas fvdr &1 few
§ orast aqrr aRar g fF 1962 &
AFT 1967 TF  IT FA & Hq
fg T FTaaEr A AE W IA wifa-
fasr 7Y forg g2 as g fFar m@r

qrr fergaz § IArgR 92, AR
MATAT, TEFETT WG, i,
graTs AIX qEHEr JEay § 79 F
FH TS G TS A 7 wfewgy
fFgar mar | 99 FATIT 9 F FIW
FH AT g &, ar qriaardz F1
AT G F AT qA | FAAT T4 AR
7= Figr a7 fF IfF agt = dwedr @t
FAT 8, T=01 F19 &I @T §, afaC
# fparl w1 %3 fF @ qifeq faed o=
g fw F F § R g, qIfE e
9T FTW WS & g #¢ feaw S«
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wit g o wreerae fear aar e Sl
&arc g wT w15 Al wdwrd gt
T TR AT 1062 F A
ww? gt 9T wke Wo wrio
dix qwrare g9 ® defai af
o of | Iv Pl § e 7w ¥ 5
arefit w) v foar man, Afer e &
wyr ot fe @ W gAR wW & A
g dufcdl & g0 @rocaaw
frete fogr oy | I H z@ 9@
wbar oy agr F Al ¥ AAH@ AT

wia wfwwgn & wwa owo wrke
e Wo ¥ 7g T a7 W o fv Iw
gr gt oeE A AR &
oY g gy a¢ o gefeeaa g Fax
wr @raq sr fra fearn o qfi
oy ordh, I & a¥E! ) ot g foer
g ore 37 A Il ¥ wvv 9T A
Wi | e wifet X wrogar 7
3 Fzx & forg wifir qwde Ay oty
us wrd-=k st dare e mar, oW
60 frunfugi #t & W@ A% whrwe
fgr mar | IA 7 oy aw ¥
AW wfaw ¥ forgr v § o et &
58 R¥TC gw W § | et aw Wi
=4 wrd w1 wrew §, Qe wiko WMo
foxadIqRsT T @A
¥y fewre iz w1 g fear § o o woarewr
¥ ot yfir fafews A 7k §, "t I
arfe #ro wrfe ¥zt ww Rt WA,
forer % 3o vt Wy sfureror fear @@ o
& gowar g s X I9W A F I
feardtter wra Y WX | ag W A
gwo urke o ®re W WA WYX g
# ¥ wifgy ar, wWife 36 ¥ @ w7
wrger fpqrar

¥ wy o arad ag e g ¥
fireX % &Y v woTC ¥ e o
wid ¢ fr g g » TR, vy R, Ao
wed o Bl ¥ ww fowwe
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izt arar § W oo % oy wg fr 9w
T T WieT Wit 3, Ay wk  wfenr
T3 FEY Y o

et Wit st wrad
400 TF¥ i & srferwgor 7 5wy w1y
FORTT ¥Y WIT ¥ wgr mar fir femma
I® Wit Wy arer2faey ¥ ¥ ) e oty
T S AT EH AT W @i ¥ A
mar T v ¥ qforweres wg waie
g T & ok ) e ¥ g qar
a1 fis 7 o T W qF qEY
waty o @R @ ¥ fay w A
%qa ¥ fgara ¥ Fear ngr, wafs agteg
TaAHez & 2 aTer R wfearaad Ty
W T AT, I FT IAH WIS FATT
i wfa-rw ¥ fggm & famr
% Y€ o o1 45 ¥1a AE v G |
¥ & e fafree @ wfle & fr ¢
yfrr &1 fem gumer  far o
aifgr 1 9% fafreet & 15-3-67
! g o wa forar, A fs et ¢
37 WA ¥ T W, A AT FE
qa @ arfeer | fedw w-doET wiwwr-
TR RTARHIT WA G T ooy
AFAT [EAT ATERY WA ATEC
Foefr wrg wE fagT W@ @ W
sawa og & fF TR o o & W
e 2% w1 1 O e g e
T awaAr g 1

JUTUW  WREN . SN W
o v gy ¥ afar we &

oft wwwew : & ¥ g el wy
wa foay o1 fe Iv whl & s
v o sfy -gws & fgare & s
fiear arr gy § g fegw ww § e
wg v xw araw w) @« | oty TR
¥ o IR qw oy e e o
I G o @ W § e N
2ur wran § fe wowe e ¥
« & wiws gureer ot ¥ vwhi
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[« wwwwr]

W furgw Tww g s ¢ fe
Futafira) ¥ fag aorrly wfawfal &
o far fearit & wfie S amft 8,

oy wom wrgen § fie g & firma
TSI rcqErwT § 1 IO
ofeat & fag, sweme qr 4¥ ww-
qfedt & oo & sy oo o & fgema
¥ fraril ¥ wifer Bor oot wrr ot 8
rafte W e ¥ gfv wolw faw
W mrmar ¥y ¥ gw wwmt ¥
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0 ardar § fie wTeTe W o
{ N wfmer ¥ w § iy
sarew WY I WY g e Wiy |
foror advrafot & forg v off ot §
I ¥ T xy qwT wT wopl ofve
se oA wriyge s forr et oY
@t arelt § T o FrErog@, I W
sfirerer ¥% s I * aledt g Wy
Y smEeqT v I § A fE gawr
TET WY WY

W T T Geew g g

Aywfaww Qe wrar 1 W &
MY g fear @ www fag &
TS TV E )

st s fag el (¥E)
JUTeRR WETEG W g3 Ry ¥ o cwfere
wW W § 9 ¥ woww AT qg g
fe fv 3w & g7 ow &0 F e @
T wite g Fratfarer g & R o fawre
frgqr o 1 Afws @ oW W o
Y w1 fyrm o Wt e #
2 o' s e Y & & sy qE g
2 Fx xu wwrc @Y qtwHy e &
et wgT a7 9% 7-T ¥ TW A WX
wYT OF qF AGET I W S WY
oo A g o« @ 1 W
W Yw ¥ ot Wi ww et
W E N e R EAT M aww
W I Efeom At § & § faw
* sy 97 Ovfew - mers A
e W@ 9r wifew  faesly T §
AT AW @t yefew gar® e
@& § fs yaro AT gw, el st
xR ooy ¥ sl § ute finft ot
yafag garlt Stey v § fo wow
7T fleweft & gorer Wi wreer & 4

™ @ v viw o § 1 ww
e oy, Boret & e s Fireft
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¥ wreze any % mfwaree w1 ATET
ey sz we T o | wg e we Rear
52 wiwY % gwr feqr war fie
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T § 3w ¥ uod 3¢ dsww B, Iw W
&iw v g, ol dor Y W §,
wiT s arfsamare & & & gf o
7 fat feeely o™ afer wermen oy oY
g §, au Ty g sy arar § fe
&9 %) d5rer T & o onfi wifgg
sk ot afen wiw w o
X X el it wge & oy ¥
gATd woee ¥ frdyorr & ww e Wy
s Y war fie wgd o g Ow
fear o + ot gk onfrr g g TR
o ) e wgT A $R ) g W
® gw arw ¥ azAr A | o4y fad
¥ O ST AT AT a1 WY T g
e g wuw frar a1 T @
Ty W1 i 1§ froor % § nff
o ag g § fe e ¥ W w e
& g g v ¥ frsre @ amd €

Mr. Deputy-Spesker: He may
continue tomorrow..

19.08 hra

The Lok Eabha then adjourmed #Il
Eleven of the Clock on Thursday,
April 8, 1067/Chaitra 16, 1850 (Saks).
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